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LOK SABHA (=) o, 7t
Wednesday, June 14, 1967/Jyaisthg 24, () svr &Y s F5av
1889 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr SpeARER in the Chair]

MEMBER SWORN

Shri Prasannavadan Manilal Mehta
{Bhavanagar)

ORAL ANSWERS TO QUESTIONS
farf wdnaoe
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& soere T 2 T B ) fgR s R
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xoft g€ faa¥ fr 37T FowTC WY Qw
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Foraw ¥ garwrITw oA fecdw
w Wi 336 I Hegfa & fafer
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oft fawrwow e ws 7P,
ay wrr faegw wafea ot afe o€
0 sfer iy ag fadely Y ar 2 ),
THwA § T w7 fedl off vl
s ad  ofedT Tx T yIw w6
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Y ¥ T TTH IIA § | gEaey Iw
»rf wferma =1 & o @1 &
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TEw Ay & a7 gErr am ek
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ot wrw fagr®t erededy : T At
T g faondt A g @
ag TR efterc foat fa @ ag
wo fopad focft § 3fer wg 6
wyerar fy 37 foraet & atw
af o s s wdafr Ay ko
fage & v A qF W frg
fra & fog v fa avawgn i &
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@A AT o ¥ ®) vy
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oft Fryfor forwr : o giew, o
T ATA ¥ UF A0 WOR ¥ agr
wor IR ¥ W A ¥ ¥ OF 6T
Tt ERE X @A R dt i W
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T ETATCEN @ ?
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sft fewrrwoe qew ¢ ST wEE
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ot fagwre vere: gat M A A
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AT & W waeA? dar gt & 1 ooft
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# el g¥ Wt welt Qo ) wd ) W
e Sy gTErT s Ategew
wiw ot nff soré o Ay fage
FEHRTTH WO Wi 48 @ 7 g w6t
tw ofcfeafa F ca¥r wrofly  moreedt Gar
vt fagrcdseams ¥ &
7% vwr § fe agi o fEng fowery
1 $T WX AT # o ¥ 3w wix
T owragt ®€ wag WA A 7
IT ¥ oY w7 Wy g2 v fear s w@r
qOFTL Y Y €7 wH1T F gura T o
o, & aft g, @ wowT Afwraae
W GTaVTE IT AR R TEAT §H
T ®TH g 39 W) A4 F@ ¥ 7

oft fewrreew e @ gw AN A
i ¥ o= waf§ wacqdr A
§ ot w71 & {97 g o7 g ey
a9 EY fAad w1 qwaT § w1
Iaf! guq foay 2 s ag im aw
FAFLEH WA A gfaa st 179 %
FACATT W FICG R
Shri V. N. Jadhav: Is it a fact
that foreign Christian missionaries are
converting non-Christiang in Goa

on the pretext of free distnbution
of foodgrains?

Shri Vidya Charan Shukia: About
Goa, I have no information at pre-
sent.

ot aemelte wrelt @ TST waEl
e ® wow o fe s g
foar ¥ weg wwr & fagniy sfow &
®qTgAT 1 4Y | XHY a7w °1 oF wfwey
g s wrea ¥ W wfrwa & AW
efor g wr ( qF T wfawt
® W qut foZ Y off Iad wgr
ot fis gy for of wwTes wgmer ¥
wre ¥ oyt qrwTeY e W oad afTe
@t e wfvg 3w € ofiaan
F Wt ofeadr gYomat & ¢ arardY WX
ot Fomrgow gart EwaA g ) P ww

feafoe ®t s & wd gy WMy
darew wfew wroftn @ o7 fet
R wfows 5t s g7 faarT w1
g § e ag fagmr @ w1 @y dle uwe
480 & WROTY AETTAT ¥ Wy WETT
99T wiw ¥ ¥ ¥aw a§ ofadw
wE w1 AR FT R wieg uEe
7 ot ofegda grgrgameary ¥
ag wfa® wrofty & q ar sfana
woAr feod 2 alr 3w & wEre g%
fetge fig fogr arg ?

ot feorwon gew : wa wERT,
THEAY § gH A AGT T AW WA
g fain ¥ A qarwrar ¢ fomr ¥ 91w
AT R T G GraT & TA WY
qr arar g o faasy gw tmans
@ § %29 3P & qrw dwr dan fawm
A wEAT § WITAG A JE W W
3 d@ ¥ wy gw W1 & 9w
FTE! GAAT TS qORTLT F el et
Yoz WY ag qrar wnar § e e
3 7% ww fed fs dser & faar
fwet w1 w9 ofvadw fean, gw swiT
¥ ATy # o€ a7 yENT INT
a# oftad #Y w27 H 7€ A 29 9%
rEEA wTEATE Y T )

ot fogfa fom ;o swr weEY
1€ oY 919 FT gwar § 1wy fwré
frwafc@l & gw & ne w1 W qw
gifz fafuw ot ¥ faam s ¥
S wr ¥ GO IR F FTC waAr
#¥ famau @t afe gmag &
I W A KW FT AW WA w9
ofcadir wweaw ? & ameam wger
§ i g aTgw (% A § wray
w357 Rt wrafrzar @k ?

ot feureew gow: W QTR W

Fard Wt w § o gu el 7 o
qurd a1 wrew ¢ §anf fwrdt ©
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ge ¥ A fag § afew atgx& o miw
WA g My FWFWY | ag A%
IR W 7 FEd A ST Aew §
Iq% 37T gA wIAr QI F g
FXE

oft feqfer forst = waw wgieg, A
ANGE W% WELE | W N F A0
A& wian @\ &7 gy A A arfE
i frwrily A amrr aeA 2 e ®
FUT g &1 [qgm @A [rgal
2 41 7 IgF Fq1q 373 T Wtz

st faureT e . gEET IAT
& azr Y 3 Y31 § fs @ qard wly
Feqai ¥ faaon g waq At oAy
& uf} 07 g, 197 faas1 az7 7
Ty G T g9 qEqq fAad @ 39 w1
W1 I7F A2 F) R 1T AYA KT A1AT
Y& gy ag A fawam ar A &
Avag H AL 1A |

Shri Dhireswar Kalita: 1 do not
object to preaching or baptising of
Christians here by Indian Christians,
but there is an American DBaptist
Missionary headquarters in Damra in
Goalpara District in Assam, and
nearby is the Matia camp where
there are thousands of Pakistani
refugees, These Aimerican Baptist
missionaries are going to the Matia
camp and they are converting them
to Christianity anq baptising them.
Will Government probe into this
affair ang prevent this sort of acti-
vity there?

Shri Vidyay Charan Shuokla: We
will certainly look into it.

Shri Lobo Prabhu: May I know if
Government is aware of the consti-
tutional provision that every religion,
including Hindu religion, has the
right to bDropagate its faith? 1In
those circumstances; how 1is the
Minister assuring that he is going to
hold ap enquiry only in respect of
such reactions as there may have
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been to the benefactiong of Christian
missionaries?

Shri Vidya Charan Shukla: I have
explained it already. We agre awarme
of this constitutional provision, We
do not come in the way of anybody
who wantg to propagate his religion
by legal and constitutional methods.
I have already said that we come
into the picture only if somebody by
coercion or by other means or by
attracting people by illegal means,
changes their religion. We try to
prevent such things. Otherwise, if
somebody is doing the normal pro-
pagation activities, we do not come
into the picture at all

Shri P. R. Thakur: 1s it not a fact
that the poor scheduled caste and
scheduled tribe pcople are being
converted to Christianity by these
missionaries for want of food? If it
is a fact, 1s thé Government doing
anything to prevent the missionaries
from doing thig sort of things in
future?

Shri Vidya Charan Shukla: I have
already said that a few individual
cases are coming to our notice and
we have written to the State Govern-
ments to take action in the matter,

Some hon. Members rose—

Mr. Speaker: One gentleman has
given a question, and there are 13
people wanting to put supplemen-
taries.

Shri Amar Singh Saigal: Only one
question.

Mr. Speaker: All of you want only
one question,

st cwware TreN - FAT ®ORTT
FEF A W FTAwEra 2 s famre i
ot Pefraae fawady frts »T wiy
7 7 § ® gt AW ¥ fngmird wr
1 |t w3 § 9T AT &Y F o) Wy
& F, for &Y = At fowe, o=
Y TJOT & F7 AT 2w wwhwr K
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g oY fs xgt oAt § w1 IAwr www
gt M & fasrs qwavr @ 7 w@v qw
N Trer & fad geere wvE wriank
s ?

oft fagrwew e : 7 ¥ €A
KT 97 A I

sft wo fae wgaw : WTAT A R fw
*t fargady W I@ATT HH B 3TN
AN 737 wiyw T § 37 ¥ fasz
wrdard w1 arAT 2 agife @ ff wq
N A F f7d dmrafrag ?

oft faoraow qee ;9T T QAT
wrE g1 Ag 2 )

wft ToEETT e AW ARIE,
ATAA ¥ FATT A RIAT 7

wWeoW WY : qAE AT W@l
T F fem z ®mra F gar 4@
‘We have already takep 15 minutes,
Kindly permit me to go to the next
question.

Production of Television sels

+

*484, Shri K P. Singh Deo:
Shri R. K. Birla:
Shri P. K. Deo:
Shri Dhirendranath:
8hri Onkar Lal Berwa:
Shri Onkar Singh:
Shri J. Sundar Lal:

Will the Minister of Education be
pleased to state.

{(a) whether the commercial pro-
duction of television sets at the Cen-
tral Electronics Research Institute,
Pilam: has since commenced;

{b) if not, when 1t will start pro-
duction;

(¢) the target of production per
year; and

{(d) at what price the television
set would be made available to the
public?

Oral Angwers JYAISTHA 24,
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The Minister of Education (Dr,
Triguna Sem): (a) The Central

Electronics Engineering Research
Institute, Pilani has set up a Batch
Production Unit and not a commer-
cial production unit.

(b) The first batch of T.V. Sets
has already been produced.

(¢) The batch production ecapacity
is 1000 sets per year.

(d) The sale price is estimated at
Rs. 1350/- for a 10" screen set and
Rs 1500/- for a 23" screen Set (ex-
clusive of local taxes).

Shri K. P. Singh Deo: In view of
the fact that the T.V. sets produced at
Pilani will be cheaper than imported
sets, is there any difficulty in import-
ing parts worth Rs. 250/- per set?
There are some parts which are to be
imported, like coils and other things,
Are there any difficulties from the
Government due to which they
want to stop the import of these
parts and thereby stop commercial
production?

Dr. Triguns Sen: The foreign ex-
change investment in a plant of
10,000 scts capacity would be near
about 0.5 lakhs. To start with the
foreign exchange required for a gset
would be 250 in the first year and
it has to come down to less than Rs
100 per set as soon as the indigen-
ous production of picture tubes and
a few other valves gre started and
we expect that they will be cheaper
than the foreign sets

oft wifere wrer @t @ F e
arzar § o oo ey o fadot §
NTfeaT gFf ZariguaamF?

forer wwrerm ¥ weg wly (sft
WA WY WTWT) W1 AT TR
sara far AT @

Shri 8. K. Tapurish: Is the Minis-

ter aware that there is shortage of
T.V. sets in the market and they are
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not easily available and sometimes
they are available at considerably
higher priceg than the list price. Can
the Government dg anything in this
regard?

Dr, Triguna Bea: Well we have
not got into mass production. If
somebody sells in the market at a
higher price I do not know how the
Ministry of Education can check it

Sbhri R. Barua: First of all, I do
not know how this subject comes
under the Ministry of Education.
Secondly, the Education Ministry 1
complaining that sufficient funds are
not put at its disposal for education
in the Fourth Plan. I want to
know whether the money now
diverted to television woulq have
been profitably used for other useful
purposes.

Dr. Triguna Sen: Perhaps the hon.
Minister doeg not know....

Shri 8 K. Tapuriah: Are you
prophesying"” . (Interruptions),

Dr. Triguna Sen: 1 am sorry; 1
have not been here for three months
yet, it will take sometime for me to
get myself accustomed, I consider
every one ag a prospective Minister
and I expect you to be a Minister
one day.

Shrimati Tarkeshwari Sinha: It has
been easy for you; it is not so easy
for others,

Dr. Triguna Sen: The research
institution in Pilani is working under
the CSIR. which had established
several institutions to carry on re-
search and indigenoug production. It
is right and proper that we do this
activity,

off wgw mh wre ;a7 faerlt w
* ey & 9% faye wTgw A wadt
21 w1 AT wgw sTdd fis IR
A ¥ o gF AT W 1,300 To
tqwt Az &t 1,500 WIT ¥8 9@,
g weeTc ¥ pfva yprcewtat g ?
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wr wg og ot KT e g W
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e X ¢ fe ag Efefaas |2
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N FA R FIINT T TR
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e ? s gufar fw ag fawar
HIER T AT 7F 7

oA BaRku) b Gl & ]
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o d ol S Rley ale
A T L Lt
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W= K S e o ey
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R S0 TR QN C RSPV AR
el o' a4l SN
wilal 1 Edsdyd e LIyt
Y 2P e - e
e Lo ol W -a 0 e
[ & Hrnyyr S oo Iy

Dr. Triguna Sen: It is not a Birls
concern. It is a research institution
under C.S.ILLR. under the Education
Ministry. Birlas have nothing to do
with it. Perhaps he is mixing it up
with the Birla Institute in Pilani. It
has not been given any contract to
the Birlag; the institution itselt Is
manufacturing aIT these things,
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ot ww ol are : fedt A
qearr€ faat 47 wawr waw agy fear
mar g ?

-aWS el e d oyl oS ]
[-,!'I.th-au"iel,q.!‘_,-l

Dr. Triguna Sen: No, Sir; we have
not given.

Shrimati Lakshmikanthamma:
Instead of allowing the few sets that
are manufactured here to be pur-
chascd by a few rich individuals,
may I know whether Government
propose to buy all these sets and
distribuie them to the gchools”

Dr. Triguns Sem: When we go
into mass-scale production, surely
our primary objective will be to use
them for educational purposes

Wt gew wq wgTE : wAT AT
FIAT K IV 2T wEI.av At
ag w4 7 AT ETE & FAAT
agd g fo 2w 7 g9 awT g3 440 #0
q@@Far {7391 7 MT Iq A3Q@-
w4 A qia & fa7 e goEe 47
RIFA /A 7 AT AF FJATT AR *Y
gqafT Zr 7

Dr. Triguna Sen: Commercial scale
production will be done through two
compan:es—Messrs. J. K, Rayon,
Kanpur and Messrs. Telerad Private

Limited, Bombay for manufacturing
10,000 TV receivers each year

Shri Rajasekharan: In view of the
immense educational potentialities
which TV has, may | know whether
the ministry 1s considering esta-
blishing more TV stations in India”?

Dr. Triguna Sen: He may propose
it to the Information and Broadcast-
ing Ministry to do it.

Shrl Swell: The Minister has
given 3 very plausible explanation
a8 to why this subject is put under
his ministry, He says it ig desirable

Oral Anstwers 4806
that this ministry should undertake
these kinds of activitieg like produe-
tion of TV sets. I should have
thought the Ministry of Kducation
should have concerned itself only
with the research aspect and not the
production of the TV sets. However,
has he consideredq the danger of
commercialisation of education that
this kind of activities pose”

Dr. Triguna Sem: I do not under-
stand how the commercialisation of
education comes in this

An hon. Member: It 1s a humams-
ing activity.

Dr. Triguna Sen: I agree It 15 the
duty of the C.S.LLR, to carry out re-
search We should not depend al-
ways on foreign countries to supply
us the equipment I thought the
hon member would have congra-

tulated the people whe have done
50

Shri Tenneti Viswanatham: What
i1s the relative priority given to TV
in the plan?

Dr. Triguna Sen:

I cannot say

that.
Shrimati Tarkeshwari Sinha: 1
am happy to hear that a lot of

scientific and research efforts are
being made to have a break-through
in electronics. Perhaps the minister
is aware that the funds allotted for
the development of research in elec-
tronics is very limited. Does he
propose to increase it, so that re-
search is enhanced?

Dr. Triguna Sen: We propose to
increase it and I hope the hon.
member will support us in this
House,

oft T Jww arew - wiAAE g8 AN
A ) wafadl w1 qg fear @ e
& &Y weofaay fagar ot € § av fest
drefr ¥ ? K g ft oA IwAT
ﬁi"quﬂWﬁ EACK (0 !‘!ﬂ'
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®t w&1d § a1 faamt & fag ot oy

AWIAT B €T R, IT X fraw s@

T AETTR 7 GUTET AAAT HT w0

g CTEW F) ww Wk AT ZAAU
A% sary fagr sroa ?

Dr. Triguna Sen: It does not con-
«cern us. Our institutions are en-
gaged in carrying on research. If
any commercial organisation wants
to utilise it, we can give them the
knowhow. So far as my Ministry
is concerned, we are concerned only
Wwith carrying on research.

ot T FAww TEw ;@A ® SR

% 1 amm wfgm g} 3A% ary
# feast a@) gtnr, &o q1o agA durv
& ey ghz &

W) WYH I : H AAA] SATRAT
7 f® &30 am az 79wd 1 fF dHe Ao

dat wa dw & grtTa § 7
AN grufe @ tww 7 59 ]
Jret #41 AE I8 vifa @ fadr @i
frast & a9 97 aF fadr ser ofs
20 &1 IAEF A% ¢ R AT O0@AT
g fa. A% 3q7 gramayan @ ¢

Mr. Speaker: Order, order. There
is so much noise ip the House that

neither the question nor the answer
can be heard.

Dr. Triguna Sen: 1 think it 1s the
same question, We are carrying on
research in all these, and in electro-
nics also. Whether it should be
utilised or not, whether it should go
in a large scale production or not, it
is for the Industries Ministry to
consider,

oY fore wx w1 ;. g73 e
frm frad ey, forft & fed
wrAn fmd =A@ oale fad
gt T 2 S qgr v 2
T femfrromrasz’ &g
IAAT EAT T wA oAw qgr d2
‘qx }z fergeart Ford s @) amad?
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Dr. Triguna Sea: No, Sir. We have
no forelgners in the ressarch Insti-
tute. They are all Indians

Shri Samar Guha: I want to
know what capital funds ang efforts
are necessary if a television set is
to be made in India and if it iz not
entirely possible, what parts are
brought from outside and for that
purpose what amount of foreign ex-
change is needed.

Dr. Trigung Sen: | have replied to
this question earlier; the foreign ex-
change investment jin a plant of
10,000 sets capacity would be about

Rs. 95 lakhs. By and by it can be
reduced ag we proceed with the
production.

Shri Jyolirmoy Basu: What is the
capital expenditure?

Shri Samar Guha: Sir, my ques-
tion has not been fully answered.

Mr. Speaker: Order, order. Next
Question.

Abolition of Upper Houses in States
' +
*485. Shri A. B Vajpayee:

Shri N. §. Sharma:
Shri Shri Gopa] Saboo:
Shri Brij Bhushan Lal:
Shri Sharda Nand:
Shri Bibhuti Mishra:
Shri K. N. Tiwary;

Will the Minister of Home Affairs
be pleased to state:

{a) whether certain State Govern.
ments have made suggestions for
the abolition of the Upper Houses of
State Legislatures;

(b) if so, the reaction of Govern-
ment thereto; angd

(¢) whether Government propose
to follow a uniform policy for the
abolition of Upper Houses in all the
States?

The Minister of Home Affairs
(8hri Y, B. Chavan): (a) No such
suggestions have been received by
Government.
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(b} Does not arise.

(c) The procedure for the aboli-
tion of Legislative Councils has been
laig down In article 1890 of the
Constitution under which Parlia-
ment is empowered to Pass a law
for such abolition 1f the Legslative
Assembly of the State concerned
passes a resolution to that effect by
the prescribed . majority. Govern-
ment cannot lay down any policy in
this matter for observance by the
Legislative Assemblies.

sft wew fagrlt addy @ 73
g § ag fiw w2 e frym afre=t
' 3wt &3 F1 faoky gag #1 ¥
gt 1 2W 3 g7 "ia g ey & Fr faam
afrezl 1 smavawar ag @ wifs @
¥ faurr aqrF w7 § 39 am F
faum afed zreer @t 2 md ww
s vighe 7

oft T Ja% o™ ;AT YTEE
AT AT FETR

ot wew fagret amddt ¢ @2
gaTs ? fF o fzwr 9kwE @ara
FTE A0 L v AAA aTgan g @
FT ATAIT A TN RN § owoAay )
&€ fewm qarm 2 fr s gRz W
ag a Y af g1 gav  fad fau
aar 7 faq @em 31 3-4e vz w4
sgay F fwar g 39 aem § weaaa
gz wri 1 f& 3a% ggr g faum
gftay & swra &7 frar S Ar
& wvRrT A o\ wfafwar Zi

Shri Y. B. Chavan: 1 cannot ans-
wer a hypothetical question, Cer-
tainly 1 will have to consider the
problem when one has to face the
problem. 1 cannot just anticipate a
particular position,

st wew fpr®t weddft : g
T W gt feww ofeed wlt @w
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Y A g ag g At ¥ faam
of og qd WY T FF G IW-
g ¥ fou 454 g9 §, YA | |
oAt wgew wg  faww ofesd
F74 a1 2 agi #v feafa ov fawm
& It fAug 7 sram g
Shri ¥. B. Chavan: Ag a matter of

fact, by the 7th amendment of the

Constitution, Parliament has accept-

ed that position, that the Madhya

Pradesh Government will have &

Legislative Council to be started

from the date to be notified. Only

the “date to be notified’ iz left for
consideration. In that matter, if the

Government of Madhya Pradesh

want it certainly we will have to

allow 1t

CHUE LR B R
R @z T #ogw wor fw
g7 gr3fAA F HACI FTA T TG R
FH mvere #Y wq7 Afa @ o9t ety
g a9 ¥ AT | FAT TA AITH T
#1% foorg Forar v & a7 Adr ?

“ Shri Y. B. Chavan: It 1s not a
matter of Government’s policy; it is,
really speaking, the principles laid
down in the Constitution itself and

we have to follow the procedure laid
down there.

oft ffr g malt waihw
9gA RETTT ¥ AT WY @ q4% 2 W
g ag ¥R FTgEdr ¥ X uw
s wen g fr o oo waw
T WTAT F A7 a7 W AN
o 78 w79 2 fr za § oYy v
ot ga? Fefaw Y wFv A9 R
afz zr A1 #71 FTEHT I & UATTAVE
FmfrrFn AL

Shri ¥. B. Chavan: Sir, the second
legislature al the Centre and the
second legislature at the State level
are of completely different types,
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different qualitiey and doing differ-
ent functions, As a matter of fact,
the purposes for which they are
needed are different. He referred
t0 me as Chief Minister of the for-
mer State of Maharashtra. As Chief
Minister of Maharashtra I wanted a
second legislature and I got it.

*ﬁﬂmom:#ﬁq@m
7 WY W9 I F 77 ¢ fe v fwd
®€T ¥ OUT FI4 §1 TIIA OET i
W, A G 39 qfrarT FE
% ag s wgn g frowr fed
/e 7 W " ¥ @7 TR
SO ST /et

st qwwra ow gy F A Fm
2 fear % fe fedfy == 7 ot SrE=
Ty Wl g

ot wy fowy : AW o T
f& e fage # faarm oforg 1 &
femr om@, a1 sv &1 55 I wwET
oo, N fe g &9 # 9 dw w50y
T P AR I AW@ W
aft oot | faar afoest s aver
FAME, A QI AT A 20 25 €%
Ty 7 oy | faer He ¢® FE
weq 7 A & | @ AT /et AWy F
avE & S F@ & T wgd g fw
o & & fAg 9§ &l g
& gfadi & ag s wigar g fE
T YW T AR H I GRS
¢ s faarr ofoadl # oo w04 ¥
qiw | AT qF 919 § fwqAr dur aw
A ¥ T 9T T s & arar
g fr dfar & o aX #§ swawar @,
afer ag  *r mft o s
frxff § —wr O fdw @ e
I wr fawre

Shri Y. B. Chavan: Bir, Govern-
ment certainly has not considereq it

but I can certainly risk my personal
view in the matter. The necessity

of a second legislature is npot o
matter of economy or otherwise;
there are certainly other considera-
tions and factors that areg to be
taken into consideration,

ot wyg feed : ¥ qw¥  fawx

wr §? W oge AW o A
T, W T WK dedw wteg !

Shri Shivai Rao 8. Deshmukh:
Will the Minister be pleased to tell
us in confidence that upper chambers
of legislatures do serve a national
cause by enabling aspirant politicians

to have short-cuts to power without
the neeg of facing the electorate?

Mr. Speaker: That is a matter of
opinion.

it §ax s oqE ;. wr A
e wardy fs goere & e ¥
1 fram ofeezl ¥ ¥ ¥ w8 '
fry & oY wa ag =t & e qome aeTe
¥ qg Wi &7 & i 187 & S grIa
Ay faur og ?

ot awwwrory weT™ ¥ ¥ Wt
TaraT ¢ fF g arw fedt #Y o
T W

ot dar wT™ g ;T IFA
%§ wreor v fear 7

ot TRTROY W™ : gg A ar
AN IFN I ER QT WY
w1 FTETE ?
Some hon. Members rose—

Mr, Speaker: I think the position
has been made quite clear and any
further question ig going to be a
repetition. I do mot mind; if hon.
Members want to put more questions
1 will allow them.
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forery oy &, g O TR & ATy
¥ wrowe § i W wmr W A
ol gy fie 3w & o 22w * el
TR T § vy Ty W
wry feqr wdnm fv st WO
gHar o wn §ry A ;A
aaeft W W §T ¥ fod R
F € vt wrEE ?

et ] als Jaye ppe LS ]

Sy =y el A5 K ey g
ot nl e e arly Ul o
Uty Relapy) S uRile oS
I Lo a0l gp K S0l 1ge
I el S il Jlpyy -2
Mida =l gyl 2 fol
R S5 e A0 &5 e XS,
Ot et e eRK el e
WQM’KWQ’U -u&"_’“
ut U S5 et WP S B
S e g8 Sl e ¥ -2
[-._,..&-Tya..»‘_’n.qu.ﬁ! [

Stri X. B. Chavan: Sir, I did not
dolow his question.

Shri D. C. Sharma: Is it not a
fact that legislative talent in this
<ountry, which has not yet fully
blossomed so far, findg an outlet in
the Upper Houses at the State level
or at the Central level, specially in
the case of those who are rejected
by the electorate but whose services
are needed by the nation because of
their talent, ability and experience?

Bhri Surendranath Dwivedy: Re-
habilitation chamber.

Shri Y. B, Chavan: It is one of the
justifications for having second legis-
latures,
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Shri D. C. Sharma: Sir, may I
repesia the questiont His intelligence
Quotient is not very high.

Mr. Speaker: He
Your question.

has appreciated

8Shri H. N. Mukerjee: In view of
the fact that in this House repeated-
ly and in the country outside a
demand has been made in regard to
the abolition of Upper Houses in the
States quite strongly and also in view
of the existence of non-Congress
governments in many States which
might be having second thoughts in
regard to the desirability of these
Upper Houscy in the States may I
know if Government woulg give
active consideration to this matter
rather than adhere to the Minister’s
personal view in regard to the
status quo? May I know if in view
of the changed situation Govern-

ment will apply its mind seriously
to this?

Shri ¥. B. Chavan; Certainly; how
can Government refuse to consider
the question when it 13 facing =
question. At the present moment,
as I said Government has no such
proposal from any State Legislature,

ot qeTmitt qedlt @ At @
o T wy & qeen ¥ oy wfea ¥
fe &% qar & Ty a1 T & g
sfafaf 3 & o g fog o o= w
am A% w97 W) Oer 't & fag
¥ gET AR qTer wwowT oY
sarr frmr am § maw Wl ¥
fis 2zt wrqgg J #Y goT wiew § |
& gz st wgen § fe fom ol &
fegw  oafez 7@ & w1 97 & w9
W s ¥ Faefy v Y 0§ g et
3, ofz T @ wr g dawy W
™ ¥w 89 @ ¢ fe gat Tl
# ot gy qere A Feafa g
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Shri Y. B, Chavan: I think, this
question, really speaking, wag about
the second chamber in the States
There is only provision in the Consti-
tution about the abolition of second
chambers in the States. There is no
provision for the abolition of the
second chamber gt the Centre. 1
think, we are completely misunder-
standing the position, As ] said, the
character of the second chamber at
the Centre is completely different. It
is a representative body of the
States in the federal Parliament.
There 1s a differentiation between
the two. Certainly, I know that
there 15 a view in the country in
certuin sections that the second
chamber at the Centre ghould not be
there, but there is also a view that
there should be a second chamber,
There are two views,

Mr. Speaker: Next question, 486,
Shri Manibhai Patel. He 1s gbsent.
If 1 had not calleg him, he would
have been angrv T am sure, the
Minister of Parliamentary Affairs
wil] informn him that his name was
called.

The
Affairs and Communications
Ram Subbag Singh): Yes, Sir,

Mr. Speaker: Then, question No.
487 has been transferred for answer
on the 27th June. Question No. 488,
Shri D. C, Sharma.

Minister of Parliamentary
(Dr,

Searches carried out by S. P. E. in
Kanpar
+
*488. Shri D. C, Bharma:
Shri ¥ashpal Singh:
Will the Minister of Home Affairs
be pleased to state:

(a) whether the officers of the
Special Police Establishment carried
out a search at thc headquarters of
a group of industries controlled by
Bhri Ram Rattan Gupta at Kanpur
on the 6th December, 1986,

(b) if so, the reasons therefor; and

JUNE 14, 1967

Oral Answer, 4816
(c) the outcome thereof with the
action takep in the matter?

The Minister of Home Aflgirs
(Shri X. B. Chavan): (a) Yes, Sir,

(b) The search wad conducted in
conhection with certain investiga-
tions under the Criminal Procedure
Cade,

(c) Several documents, records
and &ccount books have been seized
for purposes of investigations. Their
scrutiny ig in progress.

Shri D €. Sharma: May I know
if it is not a fact that this firm is
not the only firm for this kind of
treatment and that there are other
firms also in Kanpur which need a
similar kind of teatment?

Shri ¥. B. Chavan: It is rather a
very difficult question to answer. If
the hon, Member has any informa.-
tion about the misbehaviour cr cther
things 1n respect of other firms, if he
gives me jinformation, we will cer-
tainly pursue it,

Shri D. C. Sharma: May [ khow
what incriminating documents were
discoverod during the search by the
S.P.E. from this firm?

Shri Y, B. Chavan: This 1s g mailer
under investigation angq the docu-
ments are under gerutiny of the in-
vestigating officers. I cannot give
that information now.

ft oyare ey : ¥aT § wIRIT

& s wFwt g B for aw og W

£ ¢ 4 I8 ¥ fHeT FTTAT §W

Treer § AR € few w17 F winaat
#E¥afegragreswas 27

Shri Y. B. Chavan: The documents

were taken possession of by the in-

vestigating officers. 1 have not got
the details of those documents.

Shri V. Krishnamoorthi: Apart from
seizing geveral gocuments which are
of incriminating nature, we ar: told,
the police have unearthed forecign
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currency worth geveral thuusand
rupees. This had happened 1 months
back. 1 want to know from the
Home Minister what action Govern-
ment has taken against the firm on
this account?

Shri Y. B. Chavam: T have no in-
formation about the foreign currency.
Only certain documents were found
and those documontg are under
scrutiny.

oft wg few®d : wow  Agm,
g se & s fear mr @
T =ae WY fawr s &)
& #at wgma & A wwar g fw
T I F1 57 419 71 9471 2 & @@=
TR RIGA § 0 S T F1T FEA
QR TANT QR €T FT W,
dcq 2w W ST wreRT ¥ wf
qOC A 420 WX T T T AT

g AHAIT 3T © 420 ITAT

T A AT

vy forrd @ aeim fg,
F q9dY T W, A §F I (oo
%G § ¥ FTAE @, @) ¥ w5 wgm
¥omIga g f& ®raRia ©@
Ty ) i F@ ¥ fag a1f oy
widr fasma &1 faarcfem & 7

8hri Y, B. Chavan: These things
are not done by appointing a com-
mittee. There are three cases which
are under investigation. Whether he
has committeq any offence or not, I
cannot give information at this stage
because the matters are under in-
vestigation,

Shri 8. 8. Kothari: Will the hon.
Minister kindly tel] us on what
grounds searches are carried out and
whether there is any time-limit
within which the document seized
must be processed? Otherwise, the
processing goes on taking a long
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time and the whole issue loseg its

importance.

Shri Y. B Chavan: It should not be
unduly delayed. I can accept the
general proposition, But, at the same
time, if there are @ number of docu-
ments, technical documents, we must
be a litile considerate to tha investi-
gating team too.

Shri 8, S, Kothari: The first part of
my question hag not been answered,
On what basis are the searches
carried out?

Shrl ¥. B. Chavan: Under the Act
itself, in the course of investigation,
if they find searches are necessary,
they are empowered to make searches.
These are general provisions of the
Act.

-

Delhi Teachers’ Salaries

e

*489. Shri Bibhuti Mishra:
8Shri K., Anirudhan:
Shri Umanath:
Shri Viswanatha Menon:
Shri K M. Abraham:
Shri P. P. Esthose:
Shri K. N Tiwary:
Shri N. S. Sharma:
Shri A B. Vajpayee:
Shri Sharda Nand:
Shri Brij Bhoshan Lal:
Shrl Ram Singh Ayarwal:
Shri Prakash Vir Shastri:

Will the Mimister of Education be-
pleased to state:

{a) whether Government did not
accept the proposal of the Delhi Ad-
ministration to increase the teachers’
salaries;

(b) the reasons therefor;

(¢) whether the teachers threaten-
ed to boycott the examinations; and

(d) it so, the action taken in this
regard?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jhs
Azad): (a) The proposal of Delhi
Administration is still under the con-
sideration of the Government.
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(b) Doeg not arise.
(¢) No, Sir,

qd) Does not arise.

ot firyfir forr & o W
¢ fie firere & Yo7 & wad &
aw goert fasroder w@f ot W
aw g & fvwr foar & e few
AT % T XA %7 BT w0it 7

ft wrrew ®r o R
TATET X 9 g¥q & fawfor ¢ sy,
197N ooy d g eE I
AR E ) Wi @wIw
9 WX aga f «F 9w § W W
frrel & a7 @ o & A e
feeeft wwma & a1 feeelt & s -
afdt v war g ok G i
wrofr & o & e eEteg
R H AP Y

ot fagfr frt : oot waT &
& e ¥ we o fe woeTe Are-
T oy 21 @ & Ser wmEar
§ & ¥a waw # o fafow &2 &
T firrsY ® aveag & 99 W qan
T & o fasdl #7 qar & fmgwi
# et Faeg A frrmm W @
FframaEest g ?

ot wrrwe |y wrwm : fowr sy
#t famrfar € aaq § g7k amwA
1 g fawfol ov e @t @
§ w99 3y gWR W wT Smen
adT g% w9 AT ¥ €0 v N § |
fred wiw & s s wfrgt &1 ag
gryaa gar qr 1 g fer wrnr
%7 g7 fawifon w faawr =W
&7 forar @ 39 aay ¥ 1 4% H gAofn
& 98 o< fasre For g

ot wrw fagr®t wwddlt : awfy
o, & wmaer g fiw el Toea §

ferdh frmmt % 85 |T@r 50 T wfrfom
gAafn ® gravgear i W17 Wi
faesft govew ¥ ww WA wT A ¥
wifes gat TRl ¥ W & gETe
97 ¥4 T grm faed 36 ww WY
g XA wwTC 7 framer 121
A 50 FAX T ¥t wfrfoRr wA-
ofir 7 wravasar g

oft syefe el ¢ e
wgRE, ¥ AT qEET § WA Ay
¥ Farar fe faeedt wvre @ §9 gew
ST T &, 37 a1 ¥ vy awat fe 9w
HRTTT 9 99 ¥74 @ gad) afvr a9
wrady, afea & oA wem g fe ez
grm ¥ g ? gl ww ¥ feaar
Qg7 wa, YA o 7 feaat agan
17 T8 TeT ¥F fawfef war @ 7

off wrren W wow ¢ g fawrfor
sl we 1 & T § gz worss fe vt
ag fawfra & g7 &1 ity w@hr «
faefrm @ freey & @ for
gl # faefon € feesll &
sl o1 37 W wfaw &1 WK
oy fawifed fafww ¢, 49 37 TqeEw
¢ fag g seat qgw ¥ e g, wmaw
A e & fafaoat & g § )

off swrwdlie wrelt ¢ 3 dguEw
® A 37 Fr ¥77 oo f T @ &
faest 31

ot ow fay : 7=l wgaT w7 Tg
wwardd fe agt ax fewlt & Wt
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ATFVH XOHT A7 K ST § qE
dTT N A AN w @}
aYc ofe 77 oY 5 &« aw ga¥ fawg
# aotfww 1 wm@y ?

ot wrmew WY www ;o GE8Y §%
arg Y ¥
Shri Dattatraya Kunte: Is it a fact
that Government would take at least

four years to come to a final con-
clusion?

Shri Bhagwat Jha Aszad: | do not
know what the hon, Member means.
In thig case, it was received only in
February last

ot wy fe@ : 47 @t wU W=
feeeit & @1 7 ¥ dfea 7w gwy
e wYr &z wifas sarsi & ol
oY q g ¥« ¥ ag qrAAr qgan
z fs ¥ e & o g
et & WY foms & omd w5 formrge
wrer g€ & 5 @edrd) s 7 SHY w67
¥ oY 34 qUaAr g gugAr ¥
fma®Y ® N FAsyz faea) & 07
T AT w8 & ww fgaAr & 7
MNP TATLIA A F7 5 &
for goere fast o aqr gwE &%
mfad §9TRD A T HE AT G2 At
T Wl w ¥ oREg 3 9T )

%

ol WrTew WO WA 2 qg A
3re 2 o wowr omfaa Y d-gord
AT A 6§ avaar & fowwl § da
A H 6% ¥ | ¥W vy ¥ fast ¥ A
wegth Fw ¥ W fwar g gw ¥ ar?
¥ faeya w9 ¥ g7 7€ AT wWY & wW-
fe ot formr wratn £t fawrfor gure
aaa §, 9w 97 gw fawr s @
& Wt oy wew fafww o) & =il
o 1 & gy Iw & fRy gw ufw
atpa v g o fdewa &
736(ai) LSD—2.
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Shri D. C. Sharma: Is it a fact that
a deputation of the Government
School Teachers’ Association of Delhi,
which is afflliated to the All India
Federation of Educational Associa-
uions, met the hon. Minister of Educa-
tion and also the Minister of State
and made concrete suggestions to the
Ministry for the upgrading of their
salaries and for doing away with the
disparity between private school
teachers and government school teach-
ers and for making proper arrange-
ments for their housing and other
things? If so, how long will it take
the Government of India to concede
their demands, or to put it in one
word, to accept the Kothari Commis-
sion recommendations and apply them
to Delhi and to the other Union
Territories and States in India?

The Minister of Eduocation (Dr.
Triguna Sem): It is a fact that the
deputation did come and met me, We
discussed about their demands. My
Government has all glong been of
the view that if we want to improve
the quality of education.

Shri Hem Barua: Why ‘my Govern-
ment™” The Prime Minister alone can
say that

Dr Triguna Sen: My Ministry,

Shri D. C. Sharma: How does the
hon. Member know? He may bLecome
the Prime Minister one day?

Dr, Triguna Sen: If we want to
improve the quality of education and
to attract the best talent available to
the teaching profession, it iy essen-
tial to improve the emoluments of
teachers. Since we met the deputa-
tion, it has been our constant en-
deavour to see that this is done, We

nd the Ministry of Finance are st it

I hope we will be able to come
to a decision very soon.
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Oclya-speaking population in Andhra
and Bihar

+
*4%. Bhri Surendransth Dwivedy:
Shri Hem Barus:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have reé-
ceived any complaints regarding the
neglect in education end other matters
of the Oriya-speaking population liv-
ing in Andhra and Bihar;

(b) whether the ‘Linguistic Minori-
ties Commissioner has gone into these
grievances ang suggested measures
for improvement; and

(c) i so, the result therecl?

The Minister of State in the Minis-
try of Home Affairs (Shrl Vidya
Charan Shukla): (a) Yes, Sir.

(b) Yes, Sir,

(c) Most of the complaintg of the
Oriya-speaking minoritieg residing in
the Btates of Andhra Pradesh and
Bihar have been redressed, Those re-
maining are being pursued by the
Commissioner for Linguistic Minorities
with the concerneq State Govern-
ments It was decided at the last
meeting of the Bastern Zonal Council
held on May 18, 1867 that the Direc-
tors of Education of Bihar and Orissa
would jointly visit Saraikella Sub-
Division with a view to assess the
situation and consider remedial mea-
sures where necessary.

Shri Surendranath Dwivedy: What
about the Andhra area? Is it g fact
that such of the Oriya schools
ag were existing in the district
of Singhbhum in Bihar and Icha-
pur in Andhra have been con-
verted into either Hindi or Telugu
schools and there is no provision for
teaching Oriya in those schools?

Shri Vidya Charan Bhukla: The
‘Government of Bihar have reported
that they have Tacilities for Oriys
teaching in the Singhbhum distriet
During 1960-61 the number of Oriya-
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speaking children receiving instruc-
tion at the primary stage was 1384
and the number of Oriyva teachars
was 40, We have asked for the
latest information which has not so0
far been received ¥rom the .State
Government.

Shri Surendranath Dwivedy: 1 did
not get any reply about Andhra.

Bhri Vidya Oharan Bhukia: This
was not considered in the Fastern
Zonal Council because Andhra ig not
a member of itt But in Andhra
also, in 107 elementary gchools, 79
teachers were imparting instruction
in Oriya to 6,835 students

Shrl Hem Barua: Is it not a fact
that the linguistic minority, that is,
the Oriya-speaking population both
in Andhra Pradesh and Bihar have
to face callous disregard because of
the resistance of the State Govern-
mentg concerned to the implementa-
tion of plans and programmes chalk-
ed out by the Home Ministry?

Shri Vidya Charan Shukla: It is
not a fact. The State Governments
of Bihar and Andhra have been try-

in to do their best to help these
linguistic minorities. There were
certain drawbacks, certain things

which were not done, these were
pointed out to the State Governments
by the Commissioner for Linguistic
Minorities, and accordng to their re-
port, they are trying to fulfii those
deficiencies and trying to help these
linguistic minorities.

Bhri Shradbakar Supekar: The
Commissioner for Linguistic Minori-
tieg is supposed to report to this
House also. May T know if opportu-
nities are given to this House to dis-
cuss the report of the Linguistic
Minorities Commissioner so that we
may get an opportunity of discussing
the problem of not merely Orissa,
but of all the States of India zo far
as linguistic minoritieg are concernad?

S8hri Vidya Charan Shukia: These
reporty are laig before the House.
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Bemetimes these reports bave been
discussed by the House, but it is a
question of finding time.

Mr, Speaker: It may not be possible
during this budget gession now.

Shri Eandappan: I wish the Gov-
ernment would pay a little more
attention to the problem of minorities.
It is not only the States, but even
wih regard to the Centrally adminis-
tered areag there are complaints that
the minorities are not given adequate
facilities to carry on their education
in their own language. I could refer
to the matter of grievances expressed
by the Tamilian settlers in Andamans
and others in other areas. I would
like to know what specific machinery
ig there to gee to it that the minori-
ties are protected at the Central
level.

Shrl Vidya Charan Shukla: As the
House knows, the Commissioner for
Linguistic Minorities hag been ap-
pointed under a law of this House
and he looks after the interests of
linguistic minoritieg in various States.
His reports are submitted to the Gov-
ernment which are placed before the
House, and copies are also circulated
among Mcmbers of Parliament, and
they are also sent to the State Gov-
ernmenis  The Siate Governments
keep on gending us and to the Com-
missioner for Linguistic Minorities
progress reports gabout those recom-
mendations, and that is how we look
after the interests of linguistic
minonities in various States,

off gerelt g wTww : gINT ¥ a”
qATHAT TE I W § qy
T A 7Y fra AT & a1t Fagr
X Wi gE W IYFWT F AR F
i & @ & 1 W gTErT gET Froen
T2 faar w40t for ge v & 0% #3
T & oy, fow ¥ a8 & 9UC wrawy
£ ot 1% wre da TaERe 9oy,
aY ¢ wweta g1 fawrt s & 39
® SHTeA w1 7
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ot frgreer gew : dw1 AR
qgX werarar § fe X7 @q aa & o
gATR qTq CRAWIR ¥, g9 3§ Fewdy
TT A raIm sT W@ I qfT Rw &
&1 Jg %W, a7 fod gat TRy
& ary ¥ §r |

Shri P. R, Thakar: Is the Minister
aware that there are a good number
of Oriya people in the District of
Midnapore in West Bengal. Has the
Commissioner made any special pro-
vigion for the teaching of these Oriya
people in their mother tongue?

Shri Vidya Charan Shukla: The in-
formation is not at present available
with me.

ot ferfr e @ w7 o7z W
% fr fafww o= & arécofome #
faelt ol wrwd At R E? fare
# oY sfear st &, 37 7Y ofwar Fearé
ardr &, &few w=r 3w w7 @
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7 37 7 glaar gy ?
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| # o
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3§ WA A € M Igw £ %
3T W K ¥ aefm N ary, AT 9
Y 3 ¥ arem 8w v B
®r F@Y 9T afee-tew § At e R-
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dgt femrga ot 7 wa7 gy
& A1 3¢ wY qRemw A ¥ fay awIT
T FT @ A7
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Mr. Speaker: This has nothing to do
with Oriya, This is about Urdu.

Shri Srinibas Misra: May I know
how many of the Oriya gchools in
Bihar and Andhra were getting
grants-in-aid from the Government in
1961-62, and how many have been
refused such grants-in-aid in both the
States since then?

Shri Vidya Charan Shakla: This in-
formation will have to he called for
from the State Governments,

SHORT NOTICE QUESTION
Admission in Delhi Colleges

+

S.N.Q. 12. Shri Bal Raj Madhok:
Shri Baburao Patel:
Shri A. Sreedharan:
Shri Mangalathumadom:
Shri D, C. Sharma:
Shri P. M_ Sayeed:
Shri Sequelra:
Shri Rabi Ray:
Shri 8, M. Joshi:
Dr. Surya Prakash Puri:
Shri Kameshwar Singh:

Will the Minister of Education bc
pleased to state:

{(a8) whether it ig a fact that his
Ministry appointed a Study Team to
study the scope for admission in the
Delhi Colleges in the current gession
and the probable number of students
soeking admission;

(b) whether it is also a fact that
according to the report of this Team,
about 5000 boys will not get admis-
sion to the colleges in this session;

and
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{c) if so, the steps to be taken by
Government to redeem the situation?

The Minister of State in the Minia-
try of Education (Shri Bhagwat Jha
Azad): (a) Yes, Sir., A Working
Group was appointed.

(b) Taking into account the number
of seats available in the existing
colleges, the Working Group estimated
a shortage of about 35,000 seats and

suggested measures to mect the
situation,
(c) The Delh: Administration has

decided to start five new Colleges.
Two more Colleges, one by the Delhi
Administration and the other by a
private organisation, are also likely to
be started. In addition, it is proposed
to increasec the number of seats in
som. of the existing colleges.

Shri Bal Raj Madhok : While 1t is
a weoleome  feature that the Delhi
Admiristration have decided to open
s2 many colleges, inspite of the ope-
ninz of these colleges, there will still
remain a number of arts and science
students who will not get admission.
What steps are bring taken to pro-
vide admission to such students?

Shri Bhagwat Jha Azad : As I said,
now that the resull is out, the Delhi
University ang the .Vice-Chancellor
have found out that the number of
students desiring admission may be
less than 5,000 as assessed by a group.
All that we can say is that the Dethi
administration has proposed to open
five colleges and now they have deci-
ded to open the sixth college at Narela
where they have asked for the regis-
tration of 250 students ang they will
do it. B-sides that we are trying to
have evening classey in two existing
colleres for B.Sc and science. These
are the measures that arc being taken
by the Delhi Administration. We
cannot sey beyond this,

Shri Bal Raj Madhok : May I know
whether any categorical assurance
could be given that a large number
of students in Delhi who for want of
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accommodation in the Delhi colleges
have to go to far off places for educa-
tion will be provided education in the
capital city itself? It 15 a matter of
shame that in the capital city of the
country, boys could not get admission
tv educational institutions and they
have to  go to outside places?

Shrt Bhagwat Jha Azad: As 1 sad,
whenever and whatever the Dethi
Admimistration has informed us Te-
parding admussion, we have tried to
help them We cannot give any <a-
tegoncal assurance in the Housc that
all students d..ring admssion will
have gdmission

Shri Baburao Patel: Ever since we
got freedum, we lopgk a false start in
education. First, w. appolnted a
gentleman who did not have any
education except in ‘he Arabic lan-
guage. We know what happened after
thai? Later th. other education
ministers came They also neglected
the education of the country. It 1s
now for the first time that we have
someone with real education gs the
Education minister but he 1s too quiet.

Mr. Speaker: Come i0 the question
In the present day do not go to the
last century

Shri Baburao Patel: Th: question
15: why cannot we run the colleges
hike factories with th-ee shifts pro-
ducing educated poods cven as we
produce any other goods in the
country? (Interruptions ) They
need not necessarily be sub-standard;
they can be standard goods We have
¢ number of mooq teachors.

Mr. Speaker: 1 do not think it can
be answered.

Shri A. Sreedharan: Though this
problem ha$ assumed alarming pro-
portions, in Delhi, it 1g not confined
to Delhi alone. Thousands of students
in othor parts of the country are
Eoing 10 be denied admission because
of the scope of admission being
limiteq and also because the State
governments are unable to under-
take educationsl expansion due to

JYAISTHA 24, 1889 (SAKA)

Oral Answers 4830

paucity of funds. In wview of this,
would the Government of India
appoint & study team to assess the
extent to which thug problem exists
1in other parts of the country? Have
they received any requests frem any
State  Government for financial
assistance for educational expansion?
If so have they taken any steps or
Proposc to take any steps?

Shri BEJKWH Jha Azad: We have
not received any request from any
State Government but in the ]last Edu-
cation Ministers’ conference, naturally
the different aspects, for instance, the
scale of pay of teachers, etc, were dis-
cussed and they asked that the Gov-
ernment of India should increasingly
p.y more and more towards meeting
<hese expenses,

Shri A. Sreedharan: The State Gov-

crnment of Kerala hag made represen-
tatwons

Shri Vasudevan Nair: Some State
Governments have communicated to
the Centra]l Government. Let the Min-
:ster check up, There gre communica-
tions  Unterruption). We can supply
‘e nformation,

Shri A. Sreedharan The Govern-

menl of Kerala have spotlighted this
1msue

Shri Mangalathumadom: Will the
Minister of Education considepr intro-
ducing the shift system to overcome
e difficulty?

Mr. Speaker; That is exactly what
was asked already. Shri D, C. Sharma,

Shri D. C. Sharma: Ag you know,
whenever there was so much of pres-
sure on the high schools or the higher
secondary schools the Government had
recourse to the shift system. They had
1wo chifts in one school and sometimes
they had three shifts also in one
school. I saw a schoo] at Frankfurt
which had four shifts, In India we
have had two ghifts, May I know
1f the problem of admission of stu-
dentg into the colleges will not be
solveq if the existing colleges are per-
mitted to have recourse to two shifts?



4831 Oral Answers

Ot course that does not mean that the
evening colleges will be calleg “shift”
system colleges. They are different
fromy the ghift eystem. I want to know
whether the Government will have
recourse to this device so that all the
students about whom we are already
worried get admission in the Delhi
schools and Delhi colleges?

Shri Bhagwat Jha Azad: There is no
bar from our side for the Delhi Ad-
ministration or for that matter any
other State from having g double
shift gr three shifts in any college.

W <y oo : it gelt ot & s
qr fr oy Wt oy Wi wfo ¥
g & oy oifewr sew § s7 et
wY wifat § afaer  foer oo
oot w1 sfaeds a7 Tow = [ A
durragY & | warw aY qg & fe Sw o
g w1 FEIAT FdTE wrar @ 9g FfaAl
# zifgwr 4 fre o ofls
wOx a1t A ¥ gt @ Wi aforma:
aga ¥ faerdT wifao & arfaen o
¥ dfwr @ 7@ § | wr S Agy
¥ far T g B wfafom
faefta agroar 27 arfe agr o w9
fre feew & o fafr  w=itdw
afei e ar %’

oY s sy e ST § X ogd
g f5 ow o off TR FE &
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wte gt wyrr IO : w1 WAt wPrrm
7z waemaw fr faeft % wfeolf o
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¥ g sy gefer oAl Y § 7 o
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NI & UL AT L Y W
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JUNE 14, 1987

Shri M. L. Sondhi: With all the
emphasis on planning in education in
Deihi, for which the Central Govern-
ment cannot escape its responsibility,
the vision hag been focussed on the
far distant future angd the present
difficulties have been ignored. What is
necessary is a crash programme to
handle the present gituation, We may
agree with him regarding the long-
term plan, but although I share the
feelings of the members from other
parts of the country who have Te-
ferred to their problems, I can assure
them that the situation in the capital
is really a very gerioug ome. Some
erash programme is necessary to alle-
viate the present distress. Woulg he
kindly indicate whether he would
consider, apart from the long-term
plans which they have, any short-
term remedial measures?

The Minister of Education (Dr.
Triguna Sem): I think the hon, mem-
ber is not giving a correct picture of
the whole thing. With the arrange-
ments that have been proposed to be
made by the Delhi Administration and
Delhj University, it is expected that
all eligible students who have passed
the Higher Secondary or equivalent
examination gre likely to be admitted
in the gession starting in July 1047.
It may not be possible, however, to
find geats for BSc. General courses
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for spout 356 stixkents, The problam
iz obly about theme 350 students, which
we are discussing with the UGC and
Delhi University. It is not as if thou-
sands are not getting any geats. The
problem is not so big.

Shri M. L. Bondhi: Please give us

some 8ssurance that you will do some-
thing,

Dr. Triguns Sem: We will do our
best,

Shrimatt Lakshmikanthamma:
Among the applicants not getting
admission in schools gnd colleges, how
many are gwrls, in view of the differ-
ent reperts of the Education Commis-
sion gnd the Women’s Educstion Coun-
cil and the constitutiona] provision
that nothing prevents giving special
faculities to women and backward
classes? May I know whether priority
will be given for girlg for admisaion?

i

Dr Triguna Sen: With my limited

expeniénce 1n  Delhi, T think there

should not be any special arrange-

ments for women students, (Interrup-
tiong)

Tlo T wANET wifgar © 97 Jaw
g g

ot qq fewd oo wERw,
et fmn & woaew § aefeady ¥
R H T A o e A e g
gFw wiwws % fo # 3

Mo T T |YEm ;AW
grat g 5 fradt el § o

Mr. Speaker: Any special arrange-
ments being made for girls?

Dp. Triguna Ben: No, Sir; wehnve
ukﬁncmmhoylnndxirh.

Shrimati Lakshmikanthamma: Arti-
cles 14 angd 15 lay down that equality
does not prevent special facilities
being given to women and hackward
classes. If you want to consider them
as equal, why did you appaint so
many committees and commissions
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like the National Counci] for Women'y
Education?

Shri Umanath: Her suggestion is,
there should be & crash programme

for women also!

o ww fawd ;. wrox @y wTTn
TR § f5 Ferd mafe W WA
ErARLCLE S
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¥ W wro F 47 A & fow
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agg gy # dsfrmw Igd aer quw
2591 & W @x fear 681 & wréw
W FE g7 ¥ wEw qefrew WA
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Shri Gadllingana Gowd: Sir, the
Members of Parliament have now
been here for the last seven to eight
months and, therefore, some of them
have get up their families here. Will
the hon. Minister at least give a
guarantee that their children will get
admission in the colleges?

Shri Bhagwat Jhg Azad: Sir, 1n
this matter the Delhi University has
made a provision that those students
who get 40 per cent and above will
be admittedq in the colleges. If there
are some who have not secured 40
per cent marks, how can we say on

behalf of the Delhi University that
they will be given admission in the
colleges. We shal] try our best and

see how far we can help in individual
cases,

et A o ;W@ WA
7geT wt  ag "y § e foedr aw
FT fowr "ot s wmren &, I W
& s ma @ 7@ W fea fE

o IR T T WA AH
¥ wgl ar fF uy 39, w99 FAAT EATY
Famarwrga g fs s oy af &
fe feesft gfafadt ¥ = »1 cww
¥ ¥ aw ofufafafedt sfew
&7 ®7 &t §, & A ¥ fy-afews
#, FEOETA FES T AT g aEw
# ot | & qraAT Irgen g v oo et
# € | gEt W oy aft ¥ fe faelt
ifmafer & ot afess widw &
foa wqrr § 57 & gwg@ qar wOw
agk w17 & fag qme §, #few feeelt
F1 0T ATEA H ¥ 17 wfrwA d ¢

Mr. Speaker: The hon Member is
giving mnformation. He is answering

on behalf of the Metropolitan Council

in the Parliament.

oY BT W W 0 WA Ral
At qW aaad f& wr ug ¢ iw
ofmafer s&w & s &t @A
& ®6T & Y7 34 F A qgE wn
TRy’

Dr. Triguna Sen: So far as engi-
neering collages are concerned, for
the information of the House I can
say that in the Delhi College of Engi-
nueering  the sanctioned admission
capacity 15 370 including 120 part-
time students, in the School of Plan-
ming and Achitecture the capacity is
50 and in the Indian Institute of
Technology, Hauz Khas the capacity
1s 270 making 5 total of 700.
75 per cent of the seats in the Delhi
College of Engineering are reserved
for Delhi students for full-time course.
The seats thus reserved come to 158
out of an irtake of 250. I explained
to the Members personsally that if we
think about the whole of India, it will
be observed that the national index
for degree course jg 52 seats for 1
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million of population and Delh: has
an index of 171 which 13 higher than
that for any State having a college

o w wage wifgar  faes

® TN AT %)

Dr Triguna Sen A regardg the
index for diploma course, Delhi 1s at
the best with 281, the national index
being only 98 It 13 obvious that
Delh; 1s in the most fortunate position
as regards technica] education

wt war ww oy ofsfafafd
sfovrs wor s D E w1 AT AT A

rA AT E

Y WAy Wi wiwn referfar
fafady sfgax =1 #1 ¥ feei
faafaarma #1 #1 svd sghemd fa
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Fiq & & g g o FfeT qgd w1a-
TEA £17 & o%7 FE @ AGT &

Mr. Speaker. That 1s all night It
1s a question and there can be no
discussion

Shri §, § Kothari It 1s precisely
because education has not been grven
a practical bias that you are not able
o dramn off students from arts and
science colleges to polytechnics and
workshop tramning centres Would
you assure us that you are taking
wome sgteps at least to see that boys
are dramned off or attracted to poly-

technies and  workshop  training
centres»

Shri Bhagwsat Jha Asad. [t 1s a
suggestion

Shri 8. S. Kothari: There
reply

is no

JYAISTHA 24, 1883 (SAKA)

3838

WRITTEN ANSWERS TO
QUESTIONS

Upgradation of Pay-scales of Teachers

*483. Shri 5. M. Banerjee
Shri Madhu Limaye
Sbri J, Sundarial

Will the Minister of Educatiorn be
pleased to state

(a) whether it 1s a fact that Govern-
ment proposes to earmark some funds
1o the States for upgrading pay-scales
of trachers

(b} if so
each State

the amount allocated to

{¢) 1if not the reasong therefor, and

(d) whether 1t 15 also a fact that
the State Governments have made il
clear that they are not in a position to
increase the salaries of the teachers
without Central aid”?

The Minister of Education (Dr.
Triguna Sen)., (a) Yes, Sir Funds
have been provided in the budget for
1967-68 to assist the States in 1m
proving the pay-scales of university
and college teachers and also of tea-
chers of technical institutes

(L) No amount has been specifically
carmaiked to each State, but grants
will bu given to the States according
to their aclua requirements

1c) Doe~ not arise

id) The State Education Muinisters
at their conference held on 28—30th
April 1967 expressed the view that it
would not be possible for them to 1m-
plement the pay-scales as recommend-
ed by the Education Commission for
schoo’ teachers without  generous
assistance from the Central Govern-
ment
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Levy on Industry for Pechnical
Educntin

*486. Shri Manibhal J. Patel.: Will
the Minister of Edacation be pleased
to refer to the rep'y given to Un-
starred Question No. 534 on the 5th
April, 1987 and state:

(a) the reasons for the delay in
taking a decision regarding the im-
position of a levy on industry to raise
tunds for financing technical education
in the country; and

(k) the time likely to be taken to
come to a definite decision in this
respect?

The Minister of Education (Dr.
Trigung Sen): (a) The Education
Commission has been of the view that
imposition of a levy would not be
needed in the early stages and that
the industry should be encouraged
and assisted to develop training faci-
lities on a voluntary basis. The Gov-
ernment does not intend, at present,
to impose a levy to finance technical
education,

(b) Does not arise.

Maintenance Grants to Non-Govern-
ment Colleges in Delhl

*491. Shri Indrajit Gupta:
Shri Remen Sen:
Shri Dhireswar Kalita:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that a Com-
mittee appointed by the University
Grants Commission while reviewing
the maintenance granis to Non-Gov-
ernment Colleges in Delhi has a'leged
that students’ funds and teachers' pro-
vident funds were being misused by
the governing bodies in some institu-
tions; and

(b) if so, the names of such institu-
tions and the action taken in the
matter?

The Minister of Edueation (Dr.
Triguna Sen): (a) The Committee
had noted that in some cases the

Written Answerg JUNE 14, 1967

Written Answers 4340

Col'eges had utilised C.P. Fund and
Funds of Students’ Societies to meet
their share of the deficit.

(b) The Committee has not men-
!:ioz-n:d the names of such institutions
in its report. The University Grants
Commission has addresseq the Delhi
University in the matter.

Cricket Teexr of London Schopls
Association

*492. Shri George Ferhandes:
Shri J. H. Patel:
Shri Madhu Limaye:

Will the Minister of Education be
pleased to state;

(a) the name of the organisation
who met the expenses of the London
Schools Cricket Association team that
toured India last year;

(b) the total expenses involved;

(Y whether an Indian Schools
Cricket team ig due to visit UK. some
time during this year; and

(d) whether all arrangementis in
UX for the team have been com-
pleted?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad):; {(a) The Board of Contro' for
Cricket in India met the expenses of
the internal air trave] and the respec-
tive Centres (State Associations) met
the expenses of board and lodging of
the visiting team.

(b) The total expenses incurred by
the Board of Control for Cricket in
India amounted to Rs. 6147328,

(¢) Yes, Sir. The Indian Schools
Cricket Team will be visiting UK
from the 18th July, 1867 to Slist
August, 1967,

(d) Yes, Sir. Internal travel, board
and lodging and other expenses of
the Indian Schools team during its
stay in UK. wil' be met by the Lomdon
Schools Cricket Association.
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Machinery of Wage Boards

*453. S8hri K. Ramanl:
Shri Umansth:
Shri Mobammad Ismail:

Will the Minister of Labour and
Behabilitation be pleaseq to state:

(a) the progress made by the Com-
mitee to study the working of the
machinery of Wage Boards;

(b) whether the Committee has
issued any questionnaire; and

(c) when the report of the Com-
mittee is likely to be finalised?

The Minister of State in the Ministry
of Labour, Employment ang Reha-
bilitation (Shri L. N, Mishra): (a)
A Committee for this purpose con-
stituted by the National Commission
on Labour has commenced its worx
and held jts first meeting.

(b) No, Sir.

(c) The commitiee 1z expected 10
submit its report for the consideration
of the Commission by the end of Ucto.
ber 1967.

Pay Scales for College Teachers

*404. Shri Sradhakar Supakar:
Shri N. R. Laskar:

Will the Minister of Education be
pleased to state:

(a) whether the scale of pay recom-
mended by the Education Commission
for junior “lecturers is less than the
nvinimum scale of pay for College
teachers prescribed by the University
Grants Commission; and

(b) whether with the same qua'i-
fications and tesching experience,
lecturery are paid at different rates in
Universities or in Government calleges
and in private colleges?

The Minister of E@ucation <(Dr.
Yrigune Sem): (a) No, Sir. Both
have recommended the zame geale of
pay.
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(b) Yes, Sir. However, the revised
salary-scales, if implemented by all
the States, will bring about as near-
uniformity as possible in the present
circumstances.

Study Teams of Administrative
Reforms Commission

*495. Shri P. K. Deo:
Shri G. C. Naik:
Shri K. P. Singh Deo:
Shri A. Dipa:

Will the Munister of Home Affairs
be pleased to state:

(a) whether the various study teams
of the Administrative Reforms Come
mission have submitted their interim
reports to the Commission; and

(b) it so, the action taken to mple-
ment the recommendations made by
the Study Teams?

The Minister of Btate in the Ministry
of Home Affalrs (Shri Vidya Charan
Shakla): (a) The following reports
have been submitted by the various
study teams to the Administrative Re-
forms Commission:

(i) Problems of Redress of Clti-
zens' Grievances.

(fi) Relations between the
and Administration,

(1ii) Interim report on the Machi-
nery of Government of India.

(iv) Distriet Administration.

(v) Interim Report on the Machi-
nery for planning.

(vi) Administrative Tribunals.

Press

(vii) Economic Administration.

(viii) Budgetary Reforms, Contro!
of Public Expendijture, ete.

(1x) Public Sector Undertakings.

(b) The recommesndations made by
the study teams are for the Adminis-
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trative Reforms Commission to con-
sider, The gquestion of implementa-
tion can arise only in the case of re-
commendations made by the Commis-
sion. The Commission has so far sub-
mitted two reports, one on the pro-
blems of redress of citizens' grievances
and the other on the machinery for
planning Both are under considera-
tion
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" Threc-Language Formula

*498, Shri Swell:
Shri Kikar Singh:
Shrimatl Nirlep Kaur:
Shri Barrow:
shri Kolai Birua:

Will the Minister of Edueation be
pleased to state-

{a) the names of the States which
have adopted the three-language
formula;

(b) the reasons given by the remain-
ing States which have not adopted the
formula;

(e) whether any directive has been
issued tg these State Governments
asking them to adopt the formu'a; and

(@) 1 so, the result thereof?
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The Minister of Edocatien (Dr.
Triguna Sem): (a) All States except
Madras have adopted the three-langu-
age formula in principle.

(b) The Madras State does not
agree to make a study of Hindi com-
pulsory—it has provided for such
study on an optional basis.

(c) Np directive can be issued to
State Governments in this matter

which is entirely within their juris-
dietion.

(d) Does not arise.

Pay of Scientists

*499. Dr. Raner Sen: Will the Min-

1ster of Education be pleased to state:

In a
the
poorly

(a) whether 1t 1s a fact that
recent survey it is found that
scientists 1n India are very
paid; and

(b) if so, the steps taken (o elevate
their condition?

The Minisier of Education (Dr.
Triguna Sen): (a) A Survey Report
entitled “Opinion Survey of Scientists
and Techno’ogists” by Aqueil Ahmea
and S. P, Gupta of the Research Sur-
vey and Planning Organisation (copy
of which is available in the Library
of Parliament) says that—

“in the context of our present
economy, the Indian scientist s
by and large a very poorly paid
professional, especia'ly in com-
parison with his counterparts in
the developed countries of the
West.,"

(b) So far as the Council of Scienti-
fic and Industrial Research is concern-
ed, a number of steps such as mernt
promotion and grant of advance incre-
ments, promotions on the basis of five
years assessment of work etc. are
already in operation.
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Import of Books

*580. Dr. Karni Singh: Will the
Minister of Education be pleased to
state:

(a} the extent to which curtailmem
tn import of scientific books and jour-
nals was necessitated as a result of
devaluation; and

(b) whether the programme to pro-
duce such books within the country
has been yndertaken?

The Minister of FEducation (Dr.
Triguna Sen): (a) and (b). No cur-
tailment was necessitated and in fact
the policy for import of technical and
scientific books was 'iberalised after
devaluation. However, to obviate the
effect of rise tn prices of imported
books due to devaluation, the Govern-
ment has decided to step up the tempo
of existing programmes for the pro-
duction of standard books within the
country and is also considering the
institution of new schemes for the pur-
pose,

P. & T. Staff Quarters at Cochin

*501. Shri Vzsudevan Nair:
Shri C. Janardhangn:

Shri P. C. Adichan:

Will the Minister for Communica-
tions be pleased to state:

(a) whether the P. & T. employees
of Cochin have requested that imme-
diate steps shou'd be taken to provide
staff quarters;

(b} whether it is a fact that land
was acquired in 1963 for the construc.
tion of P. & T Staft quarters at
Cochin; and

(¢) if sp, the reason for the delay
in the construction of quarters?

The Minister of State in the Depart-
ments of Parllamentary Affairs and
Communications (Shri 1. K. Gujral):
(a) Yes Sir.

(b) Yes, in November, 1963
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(c) The main reason for holding up
of construction of quarters is paucity
of funds.
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Isracl's National Day Celebrations

*504. Shri M. L, Sondhi:
8hri Maharaj Singh Bharatl:
Shri Ram Sewak Yadav:
Sbri N. §. Sherma:

JUNE 14, 1987
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Shri K M, Pandey:
Shri Sradhakar Supukar:

Will the Minister of Hwme Affalrs
be pleased top state:

(a) whether it is a fact that demon-
strators prevented guests from enter-
ing a reception held for the celebra-
tion of Israel's National Day in New
Delhi;

(b) whether foreign students took
part in this demonstration;

(¢) whether it is a fact that a Toreign
mission had protested to Government
against the celebration of Israel’s
National Day in New Delhi; and

(d) whether any enquiry has been
instituted by Government in  the
matter?

The Minister of Home Aflairs (Shri
¥. B. Chavan): (a) The demonstrators
made such attempts but the police
were able to keep the passage free for
the guests.

(b) Yes, Sir
(¢) No, Sir.

(d) A case under section 147(148/452
353 and 186 of the Indian Penal Code
has been registered and is under in-
vestigation,
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Employees Provident Fund

*568. Shri K. Haldar: W)ll the Min-
ister of Labour and Rehabilitation be
pleased to state-

(a) whether it has come to the notice
of Government that many emp'oyers
in West Bengal do not deposit the
Provident Fund dues with the proper
authorities;

(b) whether 1t has also come to the
notice of ‘Gowernmeni thai many em-
ployers in West Bengal have failed to

submit annual reparts to the Provi-
dent Fund subscribers among their
employees; and

(e) i so, the action taken thereon?

The Minisier of State in the Min-
istry of Labour, Employment and
Rehabilitation (Shri L. N, Mishra): (a)
Some employers have defaulted in the
payment of provident fund contribu-
tions to the Employess’ Provident
Fund

(b) The obligation to furnish the
Annual Statements of Accounts to the
members attaches to the Regional Pro-
vident Fund Commissioner and not to
the employers As on 381st March,
1987, 24055 Statements of Accounts for
1965-868 remained to be i1ssued tp the
members.

(c) Legal and administrative action
has been taken to dea) with the posi-
tion disclosed by the answer to part
(a) above,.

Joint Consulfatilve Machinery

*509. Shri Yajna Datt Sharma:
Shri Jzgannatharap Joshi:
Shri R. §. Vidyarthi:
Shri Hardnyal Devgun:

Wil' the Mimsier of Home Affairs
be pleased to state

(a) whether a meeting of the Natio-
nal Council of the Joint Consultative
Machinery of the Central Government
and its employees was he'd on the
20th May, 1967; and

(b) if so, whether any agreement
was reached with the employees over
their demand and, if not, jssues refer-
red for arbitration?

The Deputy Minister in the Ministry
of Home Affairs (Shri K. 8. Rama-
swamy¥): (a) Yes, Sir.

(b) There were 15 items on the
agenda of which 6 were from the
previous meeting held on January 30th
and 81st. 1067, and had been referred
to committees of the Nationa! Council.
Of these 6 items, 5 were taken up at
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the meeting of the Nationa] Council
on 29th and 30th May. Agreement was
reached on 2 of them whi'e there was
No agreement on the remaining 3

items which formed part of the
ageénda.

No item has been referred to arbi-
iration because no request for arbitra-
tion has béen received either from the
staff side or the official side.

Powers iof Metropo’itan Council, Delhi
“510, Shri Kanwar Lal Gupta: Wil

the Minister of Home Affalrs be
pleased to state:
(a) whether the Chief Executive

Councillor, Delhi met him recent'y
and requested him to transfer somv
of the reserved subjects to the Execu.
tive Council;

(b) whether it is also a facl that h.
has agreed to do so; and

(¢) if so, the details thereof”

The Minister of State in the Ministry
of Home Affairs (Shri Vidya Charan
Shukia): (a) Yes, Sir.

(b) and (¢) The Home Minister
agreed to consider whether the sub-
Jject of housing could be transferred to
the list of subjects with jn the purview
of the Executive Council. This matter
is under examination

Telephone Exchange, Charkhi Dadri

2309, Shri Ram Kishan Gupta: Will
the Minister of Communications be
pleased to state the time 'ikely to be
taken to construct and complete the
building for the Telephone Exchaage
at Charkhi Dadri (Haryana)?

The Minister of State in the Depart-
ment of Purliamentary Affalrs and
Communications (Shei I. K. Gujral):
A plot of 'and for constructing the
telephone exchange building has been
selected. Land will be acquired
through tand acquisition proceedings
Construction of a telephone exchange
building will be taken up after posses-
sion of the land has been taken. A
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medium sized exchange building nor-

mally takes about 1} years to con-
struct.

Delhi-Bhiwani Telephone Line

2310. Shri Ram Kishap Gupta: Wil
the Minister of Communications be
pleased to state:

(a) the number of times the tele-
phone line between Delhi and Bhiwani
went out of order from 1st January.
1967 to 30th April, 1867

th) the reasons for such Dreak-

down, and

{c) the sieps taken to prevent break-
downs and to improve the service on
the said telephone liney

The Minister of State In the Depart-
ments of Parliamentary Affafrs and
Communications (8hri I. XK. Gujral}:
(a) One circuit 104 times, the other
117 times

(b) Mainly due to.—

(i) frequent failure of public
power supply at Bhiwani and
the strike by Punjab State
Electricity Board Employees
in April,

(1) theft of copper wire.

(in) damage due to overloaded
trucks hitting the wires

(e} (1} In order to improve the
power supply position. an Engine Al-
ternator is proposed to be installed at
Bhiwani.

(2) cases of copper wire theft have
bheen taken up with the po'lce.

(3} The lines have been raised at

vulnerahle points.

Panishment to Gasgetted Officers on
charges of Corruption

2311, Shri Baburao Patel: Will the
Minister of Home Affalrs be pleased
to refer to the rep'y given to Un-
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starred Question No, 159 on the 29th
March, 1967 and state:

(a) the designations of the 11 Gazet-
ted Officers who were convicted for

corruption and the punishments given
to them;

(b) the steps taken tp recover the
loss of misappropriated amounts from

1889 (SAKA) Written Answers 4854

these officers and the amounts actuslly
recovered; and

(¢) the designations of the 108
officers punished departmentally and
the nature of punishments given to
them?

The Minister of Home Affairs (Shri
Y. B. Chavan (a):

f, An Income Tax Officer

N

An Income Tax Officer

w

. A Garrison Engineer, Mulitary Engineering
Service.

E S

Development Corporation.

5. AnAssistant Engineer, National Building Cons-

truction Corporation.

&

Police Establishment.

-1

Supplics and Disposals,

L

School Hostel,

9. A Branch Manager of Distribution Centre,

Films IDivision.

10. A Post Master of a General Post Office

11. Hony,

. A Deputy Purchase Officer, National Maineral

. A Deputy Superintendent of a State Police
Force, formerly on deputation to the Special

. An Astistant Director, Directorte General of

s years' R1 and fines totalling Rs. 75,000/~

« One year's RI and a fine of Rs. §00/-.

One year’s RI and g8 finc of Rs. 2,500(-.
18 months R.I. and a fine of R8. 500/-.

One year’s RI and a fine of Rs. 500/-.

One yeat’s Rl and a fine of Rs. 2,000/=.

6 months’ RI and a fine of Rs, 2cof-.

An Administrative Officer, A.E E.T.'s Training One day’s SI and a fine of Rs, 2,500/~

Impnisonment till rising of the court and
fine of Rs. s00/-.

. 4 months' 8.1, and fines totalling.
1,000/-.

Secretary-cum-Treasurer, Central One year’s R.I. and fines totalling Rs. 3,000/-

Police Training College Cooperative Stores

Ltd

(b) The convicted persons were also
sentenced to pay fines in addition to
terms of iwmprisonment. In default
of payment of fines, they were sen-
tenceq to undergo further terms of
imprisonment The quantum of
amounts  actually recovered is not
known.

(c) 1. A Director of Inspection, a
Deputy Director of Supplies and Dis-
posals, Inspecting and Assistant In-
specting Officers etc of Directorate
General of Supplies and Disposals,

2 A Textile Commissioner, a Deputy
Director of Regional Office of Textile
Commissioner and Assistant Controller
of I, & E.

TAR(ei)T ° 2

3. A Divisiona] Superintendent, a
Station Superintendent, Assistant En-
gineers etc. of Railways,

4. A Deputy Director of Army Pur-
chase Orgamisation, a Marketing Offi-
cer, Assistant Director, etc. of Food
& Agriculture,

5. Executive Engineers and Assis-

tant Engineers of Central Pub'ie
Works Department.
6. Commissioned Officers, Assistant

Garrnison Engineers of Military Engi-
neering Service, Officers of Inspecto-
rate of General Stores and other offi-
cers of Defence Services.
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7. Income Tax Officers, Appraisers
of Customs and a Superintendent of
Central Excise.

8. Under Secretaries and Section
Officera of Education.

9. A Deputy Chairman of a Dock
Labour Board and Labour Inspector.

10. Engineers, Supervisors & other
Officers of various Public Undertakings
including a Superintending Engineer
of a Coal Washery Project, a Senior
Engineer of a Coal Washery, and
Executive Engineer of N.C.D.C., a Fire
Officer of Hindustan Steel Ltd., etc.

The penalties imposed on them are
as follows:—

1. Dismissal or removal

from service. 8 officers.
2. Termination or dis-

charge from service. 3 officers.
3. Compulsori'y retire-

ment from service. 1 officer.
4. Reduction jn rank or

pay. 8 officers.
5. Withholding of incre-

ments, 3 officers.
6. Other penalties, 85 officers.

Total: 106

2 officers resigned from service.

New Bchools in Tribal Areas of
Madhya Pradesh

2312, Shri Baburap Patel: Will the
Minister of Education be pleased to

atate:

{a) whether the Government of
Madhya Pradesh have made any re-
quest for the additional funds for
opening of new primary schools and
appointment of primary teachers in
the tribal areas of the State;

(b) §f 80, the details of the proposals
received from the State Government;
and

(c) the decision taken in the matter?

JUNE 14, 1887
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The Minister of Btate in the Min-
istry of Educatien (8hri Bhagwei Jha
Asad): (a) Yes, Sir.

(b) The State Government proposed
to open 210 Primary schools during
1966-87.

(c) The proposal was subsequently
dropped by the State Government,

Extension of Delbi High Court to
Chandigarh U.T.

2318, Shrl K. N, Pandey: Will the
Minister of Home Affalrs be pleased
to state:

(a) whether there is any proposal
to extend the jurisdiction of Delhi
High Cotirt to the Union Territory of
Chandigarh; and

(b) if so, when this is likely to be
put into operation?

The Minister of Home Affairy (Shri
Y. B, Chavan): (a) Yes, Sir.

(b) After the necessary legislation
is passed by both Houses of Parlia-

ment,
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Post Offices in Delhi

2815. Shri K. P. Singh Deo: Wijll
the Mima er of Communlcations be
pleased to state:

(a) whether it is a fact that a
scheme has been finalised to oOpen
more Post Offices in Delhi and its
urban areas;

(b) if so, the details thereof; and

(c) the time likely to be taken to
implement the scheme?

The Minister of State in the Depart-
menis of Parliamentary Affairs and
Communications (Shri I. K. Gujral):
(a) to (c). A statement is laid on the
Table of the Lok Sabha,

STATEMENT

A scheme to open new post offices
in Delhi and its urban areas during
IV Five Year Plan has been drawn up.
Post Offices will be opened in New
areas and localities tzking into con-
sideration the traffic potential, public
needs and the dis‘ance from the exist-
ing post offices. The objective is that
& member of the publie should not
have to traverse more than one kilo-
metre to reach a Post Office. Open-
ing of post offices will also depend

upon the standards regarding mini-
mum work hours and financial limit
of loss (Rs. 240 per annum per office)
being satisfied and suitable accommo-
dation being made available. Since
the commencement of IV Plan, 10 post
offices have been opened and 64 more
offices are likely to be opened during
the remainder of the Plan. The names
of places where post offices have been
opened or are likely to be opened are
furnished below.

Names of new Post Offices opernvd:

(1) Rajauri Market, (2) Rama-
krishnapuram, (3) Rail Bhawan, (4)
Green Park Market, (5) Ramakrigshna-
puram Sector-VII, (8) Ramakrighna-
puram Sector-V, (7) Adarsh Nagar,
(8) A. F. Central Account, (§) Farash
Khana and (10) Ramakrishnapuram
Sector-VI,

Names of places where nep post
offices are likely to be opened:

(1) Chand Mohalla, (2) Manraj
Garden, (3) Majlis Park, (4) Silam-
pur-II, (5) Onkar Nagar, (6) Nirman
Bhawan, (7) Shastri Bhawan, (8)
Super Bazar (Main), (8) Control
Vehicle Depot, (10) Inder Prastha,
(11) Numri, (12) Azadpur Market,
(13) Guru Angad Nagar, (14) Manak-
pur, (15) Daya Basthi, (16) Bapu
Nagar, (17) Safdarjung Block-A and
B, (18) Irwin Hospital, (19) Safdar-
jung Layout Plan, (20) Safdarjung
Block-C, (21) Ashram, (22) Double
Storey La)patnagar, (23) Shakthi
Khampur, (24) Shankar Road, (25)
Manohar Park, (26) New Mulian
Nagar, (27) Punjabi Bagh, (28}
Nanakpur Government  Servants
Colony, (29) Industrial Layout in
Okhla, (30) Greater Kailash-II, (31)
Krishan Nager (New Delhi), (32)
Sunlight Estate, (33) Khanna Market,
(34) Mansarowar Garden, (35) Ajay
Enclave, (36) Radha Park, (37)
Beadon Pura, (38) Teharpur Camp,
(39) Ganga Ram Hospital Road, (40)
Industrial Layout Plan IT J Phase-II,
(41) Gulabi Bagh, (42) RMS Build-
ing Tughlakabad, (43) Vinay Marg,
(44) Sidharth Basthi, (45) Holi Family
Hospital, (46) Mahavir Nagar, (47)
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Sudershan Park, (48) Lakshmi Indian history with special
Colony, (49) Friends Colony, (50) reference to the history of

Chanakyapuri, (§1) Daya Nand
Colony, (52) Dhaula Kuan, (58)
Kitchner Road, (54) Shastri Nagar,
'(55) to (64). In the new colonies,

Research in Modern Indian History

2316. Shri K. P. Singh Deo: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that a plan
to set up a centre for research in
modern Indian history at Teen Murti
House, New Delhi hes been drawn;
and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) Yes, Sir. The Centre will
function as part of the activities of
the Nehru Memorial Museum and
Library.

(b) The research centre proposes to
include the following:

(i) Library of books, pamphlets,
newspapers, periodicals, mic-
rofilms, still photographs,
motion pictures, sound record-
ings etc. bearing on the his-
tory of Modern India, with
special reference to the free-
dom movement;

(ii) Collection of manuscripts in-
cluding private papers of
eminent Indians who played
significant role in any aspect
of the development of the
country and records of various
organisations and associations,
particularly those which were
connected with the Indian
National movement;

(iii) Oral information, particularly
the reminiscences of eminent
Indian leaders recorded
specially for the Nehru Memao-
rial Museum and Library;

(iv) Providing facilities for re-
search scholars and also to
promote research in modern

freedom movement by insti-
tuting fellowships, holding
Seminars and lectures; and

(v) Publication of the research
work done at the Centre.

The Nehru Memorial Museum and
Library proposes to open the research
material for use of scholars in Novem-
ber, 1947,
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Grants-in-Aid to NND.M.C, and D.M.C,
Schoels

2319. Shri Hardayal Devgun: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that 95 per
cent of grant-in-aid is given to the
schools run by the Delhi Adminis-
tration, 75 per cent to the N.DM.C.
schools and only 45 per cent to the
schools run by the Delhi Municipal
Corporation;

(b) it so, the grounds for this diffe-
rentiation; and

(¢) whether Government propose
to give grants-in-aid on equal basis
to all schools?

The Minlster of State in the Minis-
try of Education (Shri Bhagwat Jha

JYAISTHA 24, 1889 (SAKA)

Written Answers 4863

Azad): (a) In the case of Delhi
Administration the question of pay-
ment of any grant-in-aid does not
arise as the entire expenditure on all
activities including running of Gov-
ernment Schools, is met by the
Administration,

Both in the case of New Delhi
Municipal Committee and the Delhi
Municipal Corporation, the grant-in-
aid is on the basis of 50 per cent of
the net approved expenditure.

(b) and (c). Do not arise.

Journalism Course in Colleges

2320. Shrl 8. C. Jha: Will the Minis-
ter of Education be pleased to state:

(a) the number of colleges or Uni-
versities in the country conducting
Journalism courses; and

(b) whether these colleges or uyni-
versities give diplomas or degrees and
what js the duration of the course in
each?

The Minister of Eduecation (Dr.
Triguna Sen): (a) and (b). A state-
ment i1s placed on the Table of the
House. [Placed in Library. See No
LT-833/67].

Radio Telephone Communications

2321. Shri 8. C. Jha: Will the Minis-
ter of Communications be pleased to
state:

(a) the number of countries with
whom there is arrangement for radio-
telephonic communication;

(b) the places having such arrange-
ment in India; and

(c) whether any arrangement is
being made for wireless communica-
tion by the taxi-drivers as in the
USA?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri . K. Gujral):
(a) Direct Radio Telephone Service
from India iz at present available to
26 countries and through these direct
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services, radio talephone service is
available in all to 121 foreign points.

(b) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-634/87).

(c) The Telecommunication Re-
search Centre of the P. & T. Depart-
ment is developing equipment suit-
able for communication with mobile
vehicles. The development is in a
fairly advanced s.age. The manufac-
ture of the equipment is expected to
start in about two years time from
now.

Missionaries in Goa

2322, Shri Shinkre: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) the number of foreign Christian
missionaries working in Goa;

(b) the nature and character of
their activities; and

(¢) whether there has been sub-
stantial increase in their number after
the independence of Goa?

The Minister of Btate in the Minis-
try of Home Affairs (Shri Vidya
Charan Bhokla): (a) The number of
registered foreign Christian missiona-
ries working in Goa as on the l1st
January, 1967 was 38.

(b) The main activities on which
they are engaged are medical, educa-
tion, social, evangelical.

(¢) No, 8ir; the number has in fact
decreased.

Post Offices in Goa, Daman and Diu

2323, Shri Shinkre: Will the Minis-
ter of Communications be pleased to
state:

(a) the total number of post offices
at present in the Union Territory of
Goa, Daman and Diu and the number
of those having the saving banks
facility;

(b) the number of new post offices
proposed to be opened by Governmant

JUNE 14, 1067
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in Goa, Daman and Dlu, during the
next two years; and

(c) whether the new post offices are
proposed to be provided with tele-
Phone and telegraph facllities?

The Minister of State in the Depart-
ents of Parliamentary Affairs and
Communpications (Shri I. K. Gujral):
(a) There are 120 post offices in the
Union Territory of Goa, Daman and
Diu, Savings Bank facilities are avail-
able in 75 of these post offices,

(b) 21 Post Offices subject to re-
moval of restrictions on the opening
of new extra departmental branch
post offices.

(c) Some of the proposed new Post
Offices will be provided with telephone
and telegraph facilities. Provision of
these facilities is, however, dependent
on the Post Offices being situated in
‘‘category stations” in accordance with
the policy laid down by the depart.
ment, otherwise the proposals should
be remunerative or guaranteed
against loss. “Category Sta.ions”
normally are:

(i) for telephone facilities: sub-
divisional and tehsil head-
quarters, places with over
5000 population, places with
police stations under charge
of an officer not lower in rank
than a Sub-Inspector of Police
and Block Headquar.ers.

(ii) for public call offices: District
and Sub-Divisional head-
quarter towns, places with
population more than 20,000,
tehsil and corresponding head-
Quarter towns.

Stevedores in Calcutta

2324, Shri Indrajit Gupta: Will the
Minister of Labour and Rehabilitation
be pieased to state:

(a) whether the Regional Labour
Commissioner (Central), Calcutta, has
received representations on behalf of
the clerical and supervisory staff
working under various stevedores in
the Calcutta docks;
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(b) whether these employees have
since long been demanding their
registration under the Calcutta Dock
Labour Board;

(n) *t svqwar yeaTa welY aw
T gwr &7

(c) whether it is a fact that they
are performing regular and continuous
duties which are essential to dock
operations;

wfter ¥ qup-awwe ATt

2326. oY fadmy st : w
Ay At o ATy g w46 fw

(d) whether their existing cond:-
tions of service and employment under
various private employers are highly
unsatisfaciory and unregulated; and

(%) =T ITWT emA 24 wlw,
1967 % “dfare’’ & swifwrer v garar
® I fewrar nur & fE @ sufier
¥ wrefwe ¥ Uiy aawr #Y A fra
fagr ax ar& gadw T wA@

(=) wav ey ) atw Y TEY;

(e) the reasons for continuing to
deprive them of the benefits available
to registered dock workers?

The Minister of State in the Minls-
try of Labour, Employment and Re- i
habilitation (Shri L. N. Mishra): (a)
Yes,
(7) afz g, &) % v ofmw
(b) Yes. faiy ?
(¢) No. They are not connected
with loading and wunloading work
directly.

(d) and (e). As they are already
in the monthly employment of diffe-
rent Stevedores and Shipping Com-
panies, their registration is not con-
sidered necesasry.
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Puoblic Sector Undertakings

2328, Shri 8. R. Damani: Will the
Minister of Home Affalrs be pleased
to state:

(a) whether it is a fact that LA.S.
officials have been deputed to the
public sector undertakings;

(b) if so, the number of such
officials serving the different public
sector undertakings at present; and

(c) the tenure of such deputations?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir.

(b) and (c). Information is being
collected and will be laid on the
Table of the House.
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International Commission of Jurists

2329, 8hri George Fernandes:
Shri J. H, Patel:
Shri A. Sreedharan:
Shri Madho Limaye:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the International Com-
mission of Jurists have, in a declara-
tion published in their Bulletin issued
from Geneva in March, April, 1867,
criticised the Government of India
for “suppression of basic human
rights” in India; and

(b) the steps Government propose
to take in this regard?

The Minister of Home Affairy (Shri
Y. B. Chavan): (a) Government have
seen the article on “Inroads into
Fundamental Rights in India” in the
March, 1967 issue of the Bulletin of
the International Commission of
Jurists.

(b) Government have explained in
Parliament from time to time their
policies regarding the Preventive
Detention Act and the state of emer-
gency. No further action is considered
necessary.

faesit & owl & v TCATLAT TEATE

2330. o JEW WA wHAW :
ot wwre e Wi

¥q7 y-wTd WA qg q@T Y FO
Ffe

(%) = ag awdfe wia, 1967
# feeft & qradtare & A3 ¥
ATHTT F1 UTF GH I9T S WA FAI A
T ag B & AT AwrE
ZETAY THE TR Y

(w) afz g, ay 7 &3t &
v §

() s wra w7 ¥ fean
wrgan feqr 91 ;€1



4869 Written Answers JYAISTHA 24, 1882 (SAKA) Written Answers 4870
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Reimbursément of Expenses for
Policing International Border

2333. Shri R. Barua: Will the
Minmister of Home Affairs be pleased
to state:

(a) whether Government propose
to reimmburse the expenses incurred
by the Government of Assam in polic-
1ng the international border and in
supplying food ration to the Police
Forces sent to Assam by the Union
Government; and

(b) the break-up of these expenses
from 1960 onwards®

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) and (b). It will
not be in the public interest tc dis-
close the information asked for,

Unemployment among Engineers

2334. Shri Sradhakar Supakar;
Shri N. R. Laskar:
Shri Gunanand Thakur:

Will the Mimster of Labour and
Rehabilitation be pleased to state:

(a) whether there is g large scale
unemployment and under-employment
among the new Graduates and Over-
seers in most branches of Engineer-
ing; and

(b) whether in many educational
institutions, the intake of students per
annum js being conseguently reduced?

The Minister of State in the Minis-
ter of Labour, Employment and Ee-
habilitation (Shri L. N, Mishra): (a)
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Information regarding unemployment
end under-employment among engi-
neering personne] is not available.
The total number of job-seekers on
the Live Register of Employment Ex-
changes in different branches of engi-
neering (including graduates, diploma
holders and thase possessing practical
experience) is shown below. Separate
information for new graduates and
diploma holders is not available.

Category No. on Live Register
as on 31-12-1868.
Civil Engineers 2,548
Overseers, Civil Engi-
neering 7,872
Mechanica] Engineers 8,187
Electrical Engineers 8,354
Chemical Engineers 130
Metallurgical Engineers 68
Mining Engineers 188

= — e ——— T m——— i —

(b) According to information avail-
able with the Ministry of Education,
the admissions in the Mining Engi-
neering courses at the Degree and
Diploma levels in the country is res-
tricted to 50 per cent of the sanction-
ed capacity 1n the year 1887-88 in
view of the unsatisfaciory employ-
ment position of Mining Graduates
end Diploma holders. The Govern-
ment of Orissa have also decided to
restrict the admissions to the Poly-
technics and Engineering Colleges in
their State to 50 per cent of the sanc-
tioned capacity in the year 1967-68
because of the growing unemployment
of engineers and technicians in the
State and consequent less demand for
admissions.

wwdy Wowm w ¥ g
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Cultural Agreement with Italy

2336. Shri RBam Kishan Gupta: Will
the Minister of Education be pleased
to state:

(a) whether a cultural agreement
has been signed with Italy; and

(b) if »0, the main featute theteof?
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The Minister of Education (Dr.
Triguna Sen): (a) No, 8ir.

(b) Does not arise.

High Court for gealing with Tax Cases

2337. Shri Yashpal Singh:
8hri S. C. SBamanta:
Shri 8. K, Tapurlah;
Shri D. N, Patodia:
Shri K. N, Pandey:

Will the Minister o Home Affairs
be pleased to state:

(a) whether Government have given
up the proposal to set up a separate
High Court for dealing with tax cases;
and

(b) if so, the reasons therefor?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a2) There has been no
concrete proposal before Government
to havo a gpecial High Court to deal
with caseg pertaining to taxes.

(b) Does not grise,

Gandhi Birth Centenary Celebrations

2338, Shri D. C, Sharma:
Shri Bibhutl Misbra:
Shri K. N, Tiwary:
8hri Parihasarathy:

Shri R, D. Reddy:

Shri George Fernandes:
Shri Madhy Limaye:

Shri J. H. Patel:

Shri S. M, Joshi:

Shri Virendrakamar Shah:
Shri Sidheshwar Prasad:

Will the Minister of Education be
pleased to state:

(a) the steps so far takep for the
celebration of the birth cantenary of
Mahatma Gandhi during the period
1988-09; and

(b) the details thereof?

The Minister of Education (Dr.
Triguna Semn): (a) and (b). A state-
mant iz laid on the Table of the House,
[Placed in Library. See No. LT-835/
61].
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Report of the Administrative Beforms
Commissiog
2339, Shri D. C. Sharms:
Shri P, K. Deo:

Shri G. C. Naik:

Shri K. P. Singh Deo:
Shri A. Dipa:

Shri D. N. Patodia:

Sari C. K, Bhaitacharyya:
Shri 8. R. Damani:

Will the Minister of Home Affalrs
be plcased to state:

(a) whether the Administrative Re.
forms Commission hag submutted its
final report;

(b) if so, 1ts main recommendations;

(¢) whether they have been con-
sidered by Government;

(d) the steps taken to implement
them; and

(e) if the reply to part (a) above
be in the nagative, when this Commis-
sion ig likely to submit its Report?

The Minister of State in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) No, Sir.

{b) to (d). Do not arise

(e) It iz not possible to give a firm
date at this stage, but the Commission

aimg to conclude its work as soon as
possible.

Clash with Mizos at Pukpuij, Lungleh

2340. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased to
state:

(a) wheother it is g fact that 12 men
of the Security Forces were killed and
a few others wounded in a major clash
with a group of Mizo rebelg at Pukpui
in Lungleh sub-division in Mizog Hills
on the 10th February, 1067;

(b) if so, the detalls of the incident;
and

(¢) the action taken in the matter?
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The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Bhukla): (a) to (¢). On the
10th February, 1867, about 50 armed
Mizo hostiles ambushed our convoy at
a Place about 300 yards East of Pukpui
resulting in 16 personnel of Security
Forces being killed and a few injured.
A reinforcement was sent to this area
later and some hostiles were captured.
The operations against the hostileg are
continuing,

Free Supply of Books to Students

2341, Shri Manibhal J. Patel: Will
the Minister of Education be pleased
to state:

{a) whether it is a fact that a
scheme has been evolved to supply free
books to such Higher Secondary and
Primary School students who cannot
afforq to buy them for themselves;
and

(b) if so, the detailg thereof?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) and (b). No, Sir. No
such scheme has beep evolved by the
Central Government. But according
to information collected in 1866, text-
bookg are either subsidised or sup-
plied free to the poor and deserving
students at the primary level in many
of the Btates.

Home Guards

2342 Shri N. R. Laskar:
Shri Sradhakar Supakar:
Shri Liladhar Kotoki:
Shri Ram Kishan Gupta:
Shri Shri Gopal Saboo:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government propose to
form a Border wing of the Home
Guards in border States;

(b) if go, whether the establishment
of Home Guerds Training Institutes
in all border States anq Union Terri-
tories has been accepted; and
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(c) if so, the details thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shri K. B,
Ramaswamy): (a) Yes, Sir. Govern-
ment of Gujarat have, however, inti-
mated that they do not want this
wing.

(b) and <(e¢). Regional Training
Centres gt the rate of one Centre per
20 Community Development Blocks
are already authoriseq under the
general scheme. 13 Central Training
Institutegs are to be established
throughout the country 10 out of
these are in existence,

TAAT, 1966 H fawely ¥ wigeny frhat
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Wage Board for Sugar Industiry

2344, Shrl Eswara Reddy: Will the
Minister of Labour and Rehabilitation
be pleased to state:

(a) whether the Second Wage Board
for Sugar Industry has submitted its
report recommending nterim reliet;

{b) if not, how much time 1t will
take to submit the interim report; and

(c) when the Wage Board 1s likely
to submit its final report to Govern-
ment”?

The Minister of State in the Minis-
try of Labour, Employment and Reha-
bilitation (Shri L. N, Mishrg): (a)
Yes, the Board has made two mntermm
recommendations. Copieg of Govern-
ment Resolutions on the subject laid
on the Table of the House [Placed
in Library. See No. LT-836/67]

(b) Does not arise,

(e} It ig not possible to indicate
precisely when the Board would be
able to submit i1ts final recommenda-
tions.

Wage Board for Chemicals and
Fertilizer Industries

2345. Shri K. Anirudhan:
Shri Umanath:
Shri K. M. Abraham-
Shri P P. Esthose:
Shri Viswanatha Menon:

Wil the Minister of Labour and
Rehabilitation be pleased to state:

(a) the last date for submitting the
reply to the questionnaire of the Wage
Board for Heavy Chemicals and Fer-
tiliser Industries;

(b) whether the INTUC has sub-
mitted its reply, and if so, when; and

(¢) if the answer to part (b) is in

the negative, whether it hag adversely
affected the work of the Wage Board?

The Minister of State in the Minis-
try of Labour, Employment ang Re-
habilitation (Shri L. N. Mishra): (a)
The original {ime limit of 1st Novem-
ber, 1966 was extended to 31st Decem-
ber, 1866, but the replies received
after this date were also accepted.

(b) The reply of the Indian National
Chemical Workers' Federation, which
15 affihated to the INTUC, was receiv-
ed on 22nd April, 1967,

{c) Doeg not grise.

wigen sl wredy e
afafa

2346 St gEw WA wEAW
sft wrwe T ot

¥ AW ANV PR AT GTAE FY
Fraet At A syarfrs afefy &
T A 5 WA, 1967 & HATITIRT TV
q5qT 525 F INT F gIEY W 4 qATH
& gar w47 fF -

(%) +1 FEF0AAT TEEHT ARl
frr afafa & =7 wfyzow & foeaf
q7 TR A AAEE THATE ¥ A7 af
¥, AT

(=) =fx ady, A1 39 "vwy F
fFrat mwg oy Apm ?

%, CrwrTre awt gAatw wwrea #
gt (ot wo o fm) @ (%)
ot (&) 7% fr 5 99+, 1967 F g
qRAT 525 F FTAVR A7 A@romam R
sen mm Awadr wefir afafa
F 10¥ gfuive & fawg it arafus
T & wravaE $1aardr ¥ fRw o faw
a2 | sfasw Forar o7 faiasr T
FrETA 7 g & 7.7 e arrarg
¥ % fan w27 33y & 4 9 faiy
qTHT7 § AA(WA & 37 97 o W wid-
ad ® oJ FOE
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Deputy Commissioner and Home
Secretary of Unlon Territory,

' Chandigarh

2347. Shri B, K. Modak:
Shrl Umanath:
Shri Mohammad Ismail:
Shri Ganesh Ghosh:
Shri Bhagban Das:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it ig g fact that the
Deputy Commissioner and the Home
Secretary of the Union Terrilory,
Chandigarh are also the Labour Com-
missioner and Labour Secretary as
well; and

(b) if so, the reasons therefor?

The Minister of Siate in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir.

(b) Because of the work load in the
Union territory of Chandigarh, 1t is
not considered necessary to hav: sepa-
rate officers exclusively as Labour
Commissioner and Labour Secretary.

Re-organisation of Delhi Police Force

2348, Shri Indrajit Gupta: Will the
Minister of Home Affaire be pleased
to state:

(a) whether a retired 1.G. of Police
has recently been appointed to re-
organise the Delhi Police Force;

(b) if so, the reasons therefor; and

(¢} whether the appointment con-
forms to Government’s decision about
the re-employment of superannualed
officers?

The Minister of State in the Mints-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b)., No,
Sir. A serving police officer hag been
appointed to study the working of the
Delhi Police Department and make re-
commendations for its re-organisation;
and

(c) Does not arise.

JUNE 14, 1947
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Working of the Canstitutiom

2%49. Shri Yashpal Singh: Will the
Minister of Home Affairg ba pleased
to state:

{a) whether the Madras Chief
Minister has proposed to setting up of
a high power commission to examine
the working of the Constitution in the
last 17 years for any necessary re-
allocation of powers betwoen the
States and the Centre: and

(b) if 80, the reaction of Govern.
ment thereto?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Government have
seen press reports of answers given
by the Chief Minister of Madras at
the Press Club of India, which econ-
tained a suggestion to this effect.

(b) There is no proposal to appoint
any such Commission. But certain
aspects of Centre—State ralations are
under examination by the Administra-
tive Reforms Commission.

Delhi-Bikaner Postal Service

2350, Dr. Earni Singh: Will the
Minister of Communications b2 pleas-
ed to state the reasons for letters post-
ed in Delhi being delivered in Bikaner
after 48 hours and more and vice
versa, when the train journey iakes
only 12 hours between these cities and
there are two trains running, Mall
and Express, daily?

The Minister of State in the De.
partments of Parliamentary Affairs and
Communicationg (S8hri 1. K. Gujral):
Under the present arrangements,
letters post:d in Delhi for Bikaner by
14.00 to 16.00 hrs. in street letter boxes
and upto 18.00 hrs. in Mail Offices
should be delivered at Bikaner the
next day, while letters posteq after
these hours should be delivered on
the third day. Similarly, letters post-
ed at Bikaner by 15.45 to 1630 hra.
in street letter boxes and upto 17.00
hrs. in Mail Offices should be deliver-
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ed at Delhi the following day, where-
as those posted subs:quently should
be delivered on the third day. Inst-
ances have, however, come to notice
where mails between Delhi and
Bikaner have suffered delay due main.-
ly to human failure. Remedial action
is being taken.

Delhi High Court

2351. Shri R S. Vidyarthi: Will the
Minister of Home Affalrgy be pleased
to state:

(a) the number of cases pending in
the Delhi High Court as on the 30th
April, 1867;

(b) the date on which the oidest of
these cases was filed; and

(c) the steps taken to expedite the
disposal of these cases?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) 11372

(b) In 1855 according tp the statis-
ties of work available as on 31st De-
cember, 1968,

(c) Tha Government are already
seized of the problem. A proposal to
amend the Delhi High Court suitably
is under consideration.

awirer @ fod wrew #§ avget W wrw

2352. Wit Ow fag amacany :
ot grw WX TN :

w7 (gt 7 ag @ A o
war fe

(%) wor 7g av ¥ f& wwdww
fTaMAe g9 A=Y, A wSfRe
e girafad) ez ¥za aar g w2isa
R 37Q wrew ¥ wadiw § fra g
SswAAIZTE

(%) = ggraagfegramna
¥ § gv g7 %) fecqidfes oeT 0
q* oz ware fear mar & agr agi

grew W #A ¥ 77 <R g &
®1 % 6 A 572 Fod 13 T g dNEA
® wwilwr & qawv fawmm | g
w5 v fad 2,

(m) afz g, At wv &veTT 7 XA
RTBAT F ST HF FIE oG F7 §

(w) afz #1, a1 37 qu &Y
Wﬂ’ . g

(=) =fz a&, At 997 & g

3?2

e qrrem & vt (st
fawr w0 W) (F) ATET F Ow
adr &0 g AT

(m) 1962 % g gra) uw
qq & AT T H EZT0AT BT
% waa-fanto ¥ @7 wiw & 7§ @
FATZ (T 74T 4T | F133F FT WL 4,
Ifeafgr T2 & 37 6 T WA ®
IR F TE AGA 9T 9g2T fawm
gron faam fagr @1 v21 § 1 TIATe #)
adft ®1§ gaa g g i g & w@
/57 3 AL ¥ qaa? faam @ Ff
frfasra # g 1

(n) & (%) aamat faam fa2eah
TR [T g7 F WG 7 AT F
WG F AT FT G WIT AW T
JSMAT TGT WINET IH WA ¥ 8§T ¥
oIy oA P

wreafae fren wam s
2353 ot fedmaT wam@ @ &
forsrr wat @z TAA K FU F4G fF

(%) ®r weafas fwen wqz0A
s aa & s & w0 wafa ge
EHA L
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(w) afx gi, O IueT &Y &7
g7 .

fn Awem @ oweswt (st
W WY WrArK) (%) QT "l
AT &1 A1 vy faqrodE T 2

(=) sv7 @ I3 |

Anti-Cow Slaughter Agitation

2354. Shri N. S, Sharma:
Shri Sharda Nand:
Shri A. B. Vajpayee:
Shri Brij Bhushan Lai:
Shri Ram Gopal Shalwale:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the agi-
taticn {o ban cow slaugher is siill
going on in the country;

(b) the total arrests made up-to-
date; and

(c) the class and facilities provided
in the Jailg 1o such agitators?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (¢). The agi-
tation for banning cow slaughter 1is
reported to be continuing only in
Delhi and some parts of Utatr Pradesh,

According to information received
so far the total number of arrests
made is 26,148, Information ig still
awaited from the Government of
Bihar, Jammu and Kashmir, Maha-
rashtra, Mysore and West Bengal aad
will be placed on the Table of the
Hous2>, The agitators are provided
with Class ang facilities according ‘o
the rules on the subject.

faf w gwre
2355 sy WA THeq : 37 0F-
4 Jat gg I Y FT w4 6

(%) a1 a0ET7 ¥ IW A FTH F7
@ a7 gH TR AT F@T F AT K
TR ¥ &1 fAoig feay 3
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(@) afegi, &t Teavfes e €
T R E; WK

() ww@mw F1d v aF Q7 T
ardar ?

et wwwem F v (o
farer weor qpew = (%) o 7E

(@) W (7). Tor &7 AE T

arHtor @t # frr Wead

2356. oft WYo Yo wmht : wT
faven gt g TTA W g &7 fF -

(F) T7%TT I T3 foey
deqryl  oqTAT ¥ RTHY A wreEor
/N Fr AT TG A7 ¥ wiww
qEE 2T & 97T 1T ]

(&) #ar gew &1 qar & fF
T QAo AU a9 1 IS £ HY
favest geaTel % AL QT TS | fH IF
¥ 7 afgstr 707 @A F @ 2 AT
A AT AT F @A NGl F 799,
Tt qTX FFHT A @A §, FA ] FA
forer grY @ §;, AT

(w) #a7 FTHTT F7 faare qrdry
fal F a=<1 F1 oF XqY gfagrd aqr
Oa8< Y3 FIA ®T & 7

e sl (w0 fmqer &w) ()
7 (7). I=9 ety ) FoqrdT § 997
WIAR-AT & &9 § OF agF T37 Wrans)
#Y, A 7& QAT &, AT qFar FY Wz fa
qxfadz & T 15,000 & 1,00,000
F v gt § 1 gafae 39 g 9
wg<t |t # g1 fqrfaa frar amar &
gz a9 § f& gs9 fomr & wfgeax
qEqe} & WO fAl 7 Tqriva feg I
aqr I gw arfad w1 qore &, vgd
g greftor grardt & A9 gAqT w
srawTRaT Gar gy & 1 o s ]
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fasmriTar 7 & fe ey < wofior i
& 1 I fowr & €7 gautd faqaw
#1 fanifafas szg zrFrsm & &9
foar ang -

(1) s forarr FY g0t § 7 777-
% T30 F1 fagid waaa7;

(i) 359 fwar €7 F=am1 &
zifaa % fomr aama §7a 7
grater i41 & frardfaar &1
qrfRFAT  ZHFT, W17

(i) 3% forstr w1 "¥qrdl &
ST F AT AT A AT
T AR ALUFT A7 TETT
saaw A9 & (AFifaw var
q1iqF gy 7 29afrqy)
matay frarfagr wr wE-
afan Tinw gawa 337,
Arfa wrater fxacfear A
AT #3aT fg9 "% )

grT wifagfrar wewre
frarrrdr &

Employment for 1.T1 Trainees

2358. Shrimati Tarkeshwari Sinha:
Will the Minuster of Labour and Reha-
bilitation be plcased to state:

(a) whether 1t 1s a fact that a large
number of persons trained by the In-
dustrial Training Institute under the
Ministry of Labour and Employment
are not able to get employment es-
pectally in the States of Bihar and
West Bengal; and

(b) if so, whether Government pro-
pose to provide them with jobs?

The Minister of State in the Minis-
try of Labour, Employmeni and Reha-

736 (Ai) LSD—4.

bilitation (Shri L. N. Mishra): (a) The
position is as under:—

"No. of persons  No. of ex~

declared traince on the
successful Live Regis-
since beginn-  ter of Em-
ing of Third loyment
Plan uplo ixchenges
3I-1-1967 as on 31-1-
e e 1967

All India 2,27,225 8,758

West Bengal 19,691 35. 726

Bihar 21,476 $:530

(b) Apart from the fact that deve-
lopment of industries, expansion of
transport and communications and
other projects included in the Fourth
Plan are expecied to create larger em-
ployment opportunities for the un-
employed including craft~smen trained
at the Industrial Tiatming  Institutes,
Government is examming the question
separately.

forar wwrE ¥ Al

2359, »ft T a0 ;A fae
w41 7z 3713 A1 30 F+9 fw

(%) freaa=adiq (31 faamz,
1966 A% ) ITE A TAT, 716 AGTAR4
waEar Aqr sqtaa faeri § feA
fra7 rar gigafsy (a7 my, =7

(7) 337 wafa x 71377 FrAiAE
% whvay & fead st = w7 o1 ?
fom st (w10 Pamyor &7 ) @ (%)
917 (@), AT RIS w7 N A IHG
1T QZAT AT A7 I0A Z17 ATH AAAT
F1 wuwifas ¥ Zrr g
Augredt § et of Wi & At ¥

frt # wm

2360. st Tw 7w : a7 faan
74T ag A F FO A4 ¥ .

(%) b F=dra w3 swfes
AgzrAar ¥ @t o asgAt & A7
arAETE 24 qra @Y feely § Ar fzg
g2, M

(a) afz a&, a1 wfxg g aa
A % forn 397 Frdand 1 o0 e Y
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frwr siwrwe ¥ o W (s
wrrew w1 W) o (F) W (W),
saraq gro S-Ae gwfer A
gogragi we U awEraw, T
freefY, T AmwsT Ay, T fee
o Wiy g ERTOE |UFINT, AT
feen faeelt & ¥ o wwgTaT W
Tty TEwat At F q2wAET F e
figelt % o frw o & | W@ g T Tw
dugran ¥ szt ¥ & qure gfows &
=Y w1 el § wqare s fra aar
2 oY arey wavat ¥ oAl w1 gl
warz fear o @ 2

fit  Fort Rt o

2361. WY Tw wew : a7 fwwn
oY T¥ ¥ATA AT FAT w47 [F

(%) 3% SaT9 797 IAT ATAZ
aq IAE WA FHEET T AT 1966
& Y 9. wgEl § 3F §7 feaT @
wifx wrar ot fg=dt &A@ 13 4 ; W

(@) fowaa oot &1 3T 7= aa
wwal) ¥, wer ga, faan agr 7

fwen Wit (wio famwr &w) (%)
9711

(@) *ww: 5585 WT 994

forwrr swrey & gft g
L]

2362 i T wew ;. w1 fowny
WAl ax ¥ w w1 w41 fE o

(¥) ®0 3I7% Farsw 7 gATEA
wawgss § wigs  sHAwf@)
afewfwt &1 gzdft aqr wF
14 Farad § HaA ¥ wE Frare
€ &

13

3‘?-'-'.'
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(w) ofx g, B ot qer-yw
™ W §; R

(n) =afes gmtsw & fead
Taefan A goewfaa sdwd
g

foer sft (w0 forwr @)
(%) ¥ (7). warew & gtz =t
¥l 7% w€ g Amrafr ¥ f 8 )
rarfy faw samg & =5 faiww
afdz § @ Wamg N wE FaE
gravIEAHl ¥Y afy ¥ 49 9T g
qfas =% & Fvw § vt wfaw
fagmfor o xT @ 2, fan¥ ga=aey
dw sag Soit fafis wreg gy o £
grag 97T Aot fafoet §1 sra sl
a7 qqry ¥ fag 3% AW 97 Harm
F 4% fagm & )

Corruption Charges against Deputy
Commissioner (Water)

2363. Dr. Ranen Sen:
Shri Dhireswar Kalita:

Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
Central Vigilance Commission has
recommended prosecution of Municipal
Deputy Commissioner (Water) of
Delhi for corruption; and

(b) if so, the stieps taken in the
mattery

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir.

(b) Sanction tp prosecute Shri B.
N. Seth, Deputy Commissioner, Delhi
Municipal Corporation has been accord-
ed by the Corporation in their resolu-
tion No. 104 dated the 1st June, 1967.

Fire in Mantpur
2384. Shri Bwell: Will the Minlster
of Home Affairs be pleased to state:

(a) whether it is a fact that pro-
perty worth Rs. 23 lakhs was gutted
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and thousands of peopls were rendered
homeless in a fire that broke out in
Sangshak village of Ukhrul Sub-divi-
sion of Manipur on the 5th  April,
1087;

{b) whether this area ig covered by
the cease-fire agreement hetween Gov-
ernment and the rebel Nagas; and

(e) whether Government have ascer-
tained the cause of the fire?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) On the 5th April,
1967 Naga hostiles numbering 200 at-
tacked village Shanshak in Ukhrul
Sub-Division of Manipur. They also set
fire to some buildings including a
Church, two houses, guarters of local
volunteers resigting the hostiles and
4 paddy stores. There was no loss of
lite. The loss of private property is
estimated to be about Rs. 3,000.

(b) This area is covered under sus-
pension of operations agreement with
hostile Nagas.

{e) The houses were set on fire by
the hostiles gn thejr retreat.

Rules under Union Territories Act,
1983

2365, Shri Sequeira: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether any rules have been
framed, or directions issued, under
sections 46 and 50 of the Government
of Union Territories Act, 1963; and

(b) if so, whether a copy of the said
rules or directions will be laid on the
Table?

The Deputy Minister in the Minis-
try of Home Affairs (Shri K. S,
Ramaswamy): (a) Under section 48(1)
of the Government of Union Territor-
ies Act, 1863, rules have been made for
the allocation of business to the Minis-
ters and for the more convenient tran-
saction of business with the Ministers
in each of the Union territories
coversd Dby the Act Under

section 46(3), the Administrator of
each Union territory has made rules
for authentication of orders and other
instruments made and executed in his
name. A direction has been issued
under gection 50 in respect of exercise
of the Administrator’s functions under
the Defence of India Act, 1962 and the
Defence of India Rules, 1962,

(b) The rules relating to the alloca-
tion of business to the Ministers as
well as the rules made by the Admini-
strator under sectiong 46(3) were pub-
lished in the Official Gazettes of the
Union territories concerned in 1883,
The President’s direction under sec-
tion 50 was published in the Gazette
of India on the 5th July, 1963. The
rules of business lay down the proce-
dure to be followed in different de-
partments, etc, in disposal of Govern-
ment business. In the circumstances
it is not proposed to lay copies of
these papers on the Table of the House.

Labour Situation

2366. Shri Indrajit Gupta: Will the
Minister of Labour and Rehabilitation
be pleased to state:

(a) whether the U. §. Ambassador
in India met him to discuss the labour
situation and Government’s labour
policy; and

(b) it so, whether Government have
given any assurances in this regard to
satisfy U.S. investors in this country?

The Minister of State in the Mials-
try of Labour, Employment and Reha-
bilitation (Shri L. N. Mishra): (a)
and (bY. The U. 5. Ambassador’s meet-
ing with the Union Minister of Labour
and Rehabilitation was only a courtesy
call,

Displaced persons from East Pakistan

2367. Dr. Ranen Sen: Will the Minis.
ter of Labour and Rehabilitation be
pleased to state:

(a) whether a number of displaced
persons from Bast Pakistan are being
settled in Delhi; ang
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(b) if so, the terms of their settle-
ment?

The Minister of State in the Minis-
try of Labour, Employment and Reha-
bilitation (Shri E. N. Mishra): (a) A
colony is heing developed near
Kalkaji for allotment of plots to the
dispaced persong who had migrated
from East Pakistan before 1-4-1958.

(b) Premium for the plots will be
charged on the basis of actual cost of
acquisition and development of land
which is estimated at Rs. 30 per square
yvard. 20 per cent of the amount is
to be paid in advance and the balance
in four annual equal instalments with
interest at 5 per cent per annum if
payment is made punctually and at
74 per cent per annum otherwise. Al
lofment will be on 99 years lease
basis with ground-rent at 3 per cent
per annum of the premium.

The allottees will be required to
construct the houses within two years
from the date of taking over posses-
sion of the plots.

The conditions of eligibility for
allotment of plols are as follows:—

(i) The applicant should be more
than 21 years of age on the
date of application;

(ii) The applicant or his wife/hus-
band or any dependent mem-
ber of his family, including
unmarrieq daughters should
not own any house or residen-
tial plot anywhere in India;

(iii) The applicant should be gain-
fully employed in the Union
Territory of Delhi in any
service/occupation or had been
gainfully employed and had
been continuously in residence
in Delhi from a date prior to
3ist March, 1938

This condition has been slightly
relaxed and the applicant
alould have resided in Delhi
for at least 8 years after the
partition except in the case of
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Defence Sarvices personnel for
whom no limit of residence
has been prescribed;

{iv) The applicant should be =&
bonafide displaced person from
East Pakistan.

(v) The following persons are also
eligible provided they had
lost the use of their houses in
Pakistan and have not acquir-
ed any house in any part of
India:—

Families of optee Government ser-
vants who are themselves
displaced persons within the
definition.

Families with heads who had
been gainfully employed in
what is now ‘India® {from
before partition in Govern-
ment Service or otherwise and
are not displaced persons
themselves within the defini-
tion, but whose other members
migrated to India after the
material dates.

Museum at Kamalapur, Mysore

236R Shri S. A, Agadi: Will the
Minister of Education be pleased to
state:

fa) whether it is 2 fact that sanc-
tion was given to construct a Vijiana-
gara Period Museum at Kamalapur,
near Humpi, Bellary District, Mysore
State;

(b) if so, when and the estimated
amount; and

(c) whether any site has been ac-
quired and taken possession of, and if
so, the progress of construction of
the Museum?

The Minister of State In the Ministry
of Education (Shri Bhagwat Jha Azad):
(a) Yes, Sir.

(b) 1067; Rs. 4,52,382/-.

(¢c) Yes, Sir. The Central Public
Works Department who are in charge
of the work 1is expected to give
technical sanction for the work short-
ly and invite tenders thersafter.
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™ & gw wie # srgeit wt qw
o

2369. S Qo ®jo WTEHTH :

FIT YRETA HA! 7 FATA Y F €A
f®

(%) a1 77 g9 & fs 12 frasag,
1966 71 dArewz fax (T9wam)
¥ wart ey 7 37 Al 7, A
qfvedY qifgzara 71 o & w2,
yAsy qynA zfm wfa & dm
wfeml & 1%, w13, I a9 g
317 T W I A47 791 T AFT
CIUT 1

(/) ¥ 7z 4t g% 2 v 3a
qIAT ¥ H4AT AT HIIR q':"r ATTRT
taa % gamrma & fAnAr A afdaz
wq fasrd ¥ q@ ¥ %1, AT, AW
aqr g9 W F1z A5 g 6y

(m) afg =1, Y ARa  FET
AQY I ATFCIW agr § A&t
qzar & fAg A1 af spaear a1 Aty
ar 2 ?

g s () wreroY wegr):
(%) 12 fea=7, 1966 1 qul :1§
qzar g gf 1 @ smwn dH @
& wzr 12 fravaz, 1964 31 g€
T AgedT fax ¥ wara (A fe sard)
I AN A AT | RN F &
% frogant & foaar mar @ 6T
ANAGT F X ATTHY A IF T IR
I W, {97 AT § A favara
frar wan # f5 az mifveama 4 30

(@) v 7€

(7) Qe wzarai & @1X § ¥y
IE wTR A IV Faeqr fauma
Z

vwra & aifeenfal o Eew

2370. 5! Qo Wlo WTEWIN :

T e Ad} gEEA w9
a1 fv

(%) M ad zEAT (TIEMA)
§ gt 2emr 7 afvsfagy ara
gz fer Wy & qfonmgasg a=
sz Y w7 fradt o g @,

(&) =z drmad! faq 7 s
grarws 3qg feq oy &, W

(m) sar aifeema avmT & ¥
ELIC I GG S

TRwTd W (ft e
wA) : (F) 1966 ¥ (AT AR
(s & drwradl ot # arfee-
frat aroy f72 a7 Ty, edfady @i
far & sreg &7 qfar wHad
aar aF  Aafoe @ A7 |

(m) wfe=nfaar #v 48 woa
F § Uv7 & fag arr dymradf
qa qrITeE v da s af

(w) ofvema g & 1€ &fs
g7 a@ aeit 7 & 1 A} W
mga fagar & wdlg 2R g &
SA1T awrAET & @At 9T faeEem
g & 1 1966 ¥ T anBAT
frar & arfearfaaY goa 9B a7 40
FZ w¥r 230 wafogr g & 27 w20
atr 161 WA@Y ¥ IH AT
& foar g
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vuenm ¥ arfewmht gEewei o qw
Wt

2371. st qo wlo wreSm™ :
W qpee™ WAl gz aa &1 g
w0 fw

(7) @1 gz g= & f& faamg,
1965 % wiwm gwng & wrfeearw
¥ feqa Ty Fme S & qaeEty
T & @@ 7@ Wi 9 &R
g fear & wagor fagm gar
fegety A & g8 A B R
T A § U ITXFATFFHE AT

-

() =1 gz &Y g9 2fs 3
FgawT F draradt wra Al ¥ s
#2 WX 2 =feggl w1 it & 77 ¥k
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T AeAR f991 7 98 vy, Wk
g (2 =fEEy & A ¥ |
fear) wra @a@, w9 @ ]2, Iy
1 ogw ¥ T W Wi et
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T L U9 gL A KA qEAIMl
¥ O §F safagi § ey
T sgaaAt i
Cooperation of Indusiry in Education

2372, Shri 8. R. Damani: Will the
Minister of Education be pleased to
state:

(a) whether there is any coopera-
tion of industry in the fleld of techni-

cal education; and
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(b) if so, the nature thereof and
the agency through which this is
rendered?

The Minister of Education
Triguna Sen): (a) Yes, Sir,

(b) (i) Industry is actively asso-
ciated wifithe AIl India Council for
Technical Education gnd its various
Committees which advise the Central
Government, the State Governments
and the University Grants Commis-
sion on matters relating to the deve-
lopment of technical education in the
country e.g. formulation of mcdel
courses in the various branches of
Engineering and Technology, starting
of new centres of education and train-
ing and expansion of existing centres
in the various flelds, determination of
requirements for providing various
courses etc.

(ii) Industry is cooperating with
certain selected institutions in pro-
viding sandwich courses at the
diploma level.

(Dr,

(iii) Industry is providing practi-
cal training facilities to students dur-
ing vacations as well as post-institu-
tional training facilities to graduates
and diploma holders.

Division of ASsets of Punjab

2373. Shri Hem Raj: Will the Mi-
nister of Home Affairs be pleased to
state:

(a) whether any lList was prepared
by Government of the properties of
Punjab before reorganisation;

(b) if so, whether a copy thereof
will be laid on the Table;

(c) how and on what prineiples they
have allotted to the four units of
Punjab, Harvana, Himachal Pradesh
and Chandigarh;

(d) the properties which were situ-
ated in Delhi; and

(e) the properties that have been
given to Himachal Pradesh?
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The Minister of Home Affairs (8hri
Y. B. Chavan): (2) to (e). The prop-
ertiegs of the undivideq State of Pun-
tab included lands, buildings, stores,
machinery, vechiles and variety of
other goods and articles. The provi-
sions for the division of these proper-
ties among the successor Stateg are
contained in section 48 of the Punjab
Reorganisation Act, 1966. The Cen-
tral Government has not prepared
any list of such properties whether
they were located within or outside
the State (including Delhi) before re-
organisation. It is also not feasible
to give details of all the properties
that have passed to Himachal Pra-
desh because of the time and labour
involved in collecting the details.

Unemployeq Graduates

2374. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri K Pradhani:

Will the Mimister of Labour and
Rehabilitation be pleased to state:

(a) whether 1t 15 5 fact that the
number of unemployed Graduateg is
on the increase; and

(b) if so, the steps taken to pro-
vide them with suitable employment
assistance?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habiliiation (Shri L. N. Mishra): (a)
Precise information 13 not availab'e.
However, the number of Graduates
(including  post-graduates) seeking
employment assistance through Em-
pioyment Exchanges increased from
44,024 to 93,581 between March, 1981
and December, 19686.

(b) Various development schemes
in the Five Year Plan are expected to
lead to larger employment opportuni-
tieg for the educated persons including
Graduates. According to Employment
Exchange statistics 1,32,733 place-
ments were effected in respect of
Graduates (including post-Gradustes)
during the period April, 1961 to De-
cember, 1966,

Telephone Connections in Orissa

2375. Shri Ramachandry Ulaka:
Shri Dhuleshwar Meena: .
Shri K. Pradhani:
Shri Heerjl Bhai:
Shri Chintamani Panigrahi:

Wil the Minister of Communica-
tions be pleased to state:

(a) the number of applications for
the grant of telephone connections
pending in the various Telephone Ex-
changes in  Orissa, separately for
each exchange, as on the 30th April,
1867; and

(b) the steps taken to expedite the
matter?

The Minister of State in the Depart-
ments of Parllamentary Affairs and
Communications (Shri 1. K. Gujral):
(a) The statement is laig before the
Table of the House [Placed in Library.
See No. LT-644'67].

(b) Subject to availability of res-
ources, continuous efforts are being
made by the P and T Department to
open new exchanges, expand the
existing exchanges and lay under-
ground cables to give more and more
connections,

Telephone Exchanges in Orisea

2376. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri K. Pradhani:
Shri Heerji Bhal:

Will the Minister of Communications
be pleased to state:

(a) the number of Telephone Ex-
changes in Orissa as on the 30th April,
1067.

(b) whether there is any proposal
to increase their number during
1967-68; and

(c) if so, the details thereof?

The Minister of State in the Dopart-
ments of Parliamentary Affaire and
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Communications (Shri 1. K. Gujral):
\a) 58, Sir.

(b) Yes, Sir.

tc) Exchanges are likely to be
opened at the following flve stations:

Attabira
Barpali
Basudevpur
Joda
Rajkhariar

Post Offices in Orissa

2377, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Heerji Bhai:
Shri K. Pradhani:
Will the Minister of Communica-
tions be pleased to state:

Name¢ of Branch Office
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(a) whether there is any proposal
to convert a few sub-Post Offices into
Head Post Offices and Branch  Post
Offices into sub-Post Offices in Orissa
during 1967-68; and

{b) if so, the details thereo{?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri I K. Gujral):
{a) and (b). The following proposals
are under consideration:—

(1) Upgrading Jagatsinghpur Sub-
Office in Cuttack District to
Head Office.

(ii) Upgrading the wunder-men-
tioneg 20 Branch Post Officvs
to Sub-Post Offices:—

District

1. Bahkhand
2. Bangamunda
3. Nalibar

4. Bhapur

5. Narayanpur
6 Mujjagada
7. Lenyigurh
8. Chandia

9. Krishnachandrapur
10. Bisoi

11. Phringia

12. Berboi

13. Pichkuli

14, Gopalpur

15. Doongripalli

16. Laikera

17. Remed

18. Lathikata

19. Gurundia

20. Saharpeda

Balasore
Balangir

Cuttack
Dhenkanal

Ganjam

"

Kalahand:

Koraput

Mayurbhanj
L1

Phulbani
Puri
»
Sambalpur
[ 1]

Sundergarh
L1

Keonjhar

— o

Vacancles Notified in Orissa

2378. Shri Ramachandra Ulska:
Shri Heerji Bhai:
sShri Dhuleshwar Meena:

5

Will the Minister of Labour and
Rehabilitation be p'eased to state:

(a) the number of vacancies notifi-

establishments in Orissa as on the 30th
April, 1987; ang

(b) the number of vacancies filled
up in those establishments through
the various Employment Exchanges
till the end of April, 19677

The Minister of State in the Minis-

ed In the Public and Private Sector iry of Labour, Employment and Re-
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habilitation (Shri L. N, Mishra): (a)

and (b). The information is given
below:
No.of va-  No. of va-
cancies no-  cancies fil-
Sector tified during led during
January- January-
April, 1967  April, 1967
Public 7275 5:215
Private 1,437 714
ToraL 8,712 5,929

Mysore-Maharashtra-Kerala Boundary
Disputes

2379. Shri Baburao Patel: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of wilncsses exa-
mined by the Muhajan Commission on
boundary dispute between Mysore-
Muharashtra=-Kerula sy far;

{b) the amount spent on the Com-
mission so far;

(¢} whether the present Govern-
ment of Kerala have given an assur-
ance that they will be bound by the
findings of the Commission;

(d) if so, the nature of their assur-
ance; and

(e) if not, the rcasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shuklg): (a) 7572, Sir,

(b) Approximately Rs. 80,000{- upto
31st May, 1967.

(c}) No such assurance was sought
from or given by the Government of

Kerala.

(d) and (e). Do not arise.

Repatriates from Barma and Ceylon

2380. Shri Baburao Patel:
Shri Ramachandrg Ulaka:
Shri Dhuleshwar Meena:

Skri K. Pradhani:
Shri Heerji Bbai:

Will the Minister of Labour and
Rehabilitation be p'eascd to state:

(a) the number cf repatriates from
Burma and Ceylon till the 31st March,
1967,

(b) the number
which these repatriates have
rehabilitated;

(c) the number of families still
waiting to be rehabilitated; and

and manner in
been

(d) the reasons why they have not
been rehabilitated?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L, N, Mishra): (a)
to (d):

(1) Burma Repeatnates

According to reports received, 1,55,
208 repatriates (about 45000 fami-
lies) have  arrived in  India from
Burma upto 31st March, 1987. Re-
habilitation assistunce granteq so far
10 repatriates has been as follows—

Persons

(1) Business luans sanction-
ed. ‘38,332

(2> Business loans disburs-
ed tn full or part.

(3) Employment in Central
Govi. Offices, State
Govt. Offices, Public Un-
dertakings and other
private Organisations,

(4) Allotment of  agricul-
ture land. 406

(5) Allotment of sites for
business premises,
houses, etc,

() Allotment of Fair Price
Shops and other licen-
ces, ete. 86

(7) Old Age Pensions. 150

(8) Rehabilitation Grants n

(9) Educational Conces-
sions.

32,908

9,329

1,348
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About 859 families of Burma re-
patriates living in camps in various
States at present are reported to be
in need of rehabilitation assistance. As
regards families not living in camps,
it is not possible to make any accurate
assessment of thewr number or of their
economic condition.

It is the State Government which
assess the reguirements and work out
schemes for the rehabilitation of re-
patriates in their States. Schemes for
land reclamation as well as starting
of industries are necessarily a process
in time. The State Government are
continuously pursued regarding this.

(1) Ceylon Repatriates

The repatriation of Indian nationals
from Ceylon under the Indo-Ceylon
Agreemet 1964 has not yet commenc-
ed. Some Indians, however, are re-
ported to have made their own ar-
rangements for return to India and
have since arrived in this countiry
These families are presumed to  be
capable of resettling themselves

Raids in Jabalpur

2381, Shri Vishwa Nath Pandey:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that Cash,
Jewellary inc'uding Rs. 50,000 diamond
necklace, gold and other valuable pro-
perty valued at several lakhs of
rupees were recovered from the resi-
dences of some officials of the Publhc
Works Department of Jabalpur dis-
irict where Vigilance Commission
Officials orgenised surprise raids re-
cently; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Home Affalrs (Shri
¥, B. Chavan): (a) and (b). It is un-
darstood that a number of cases have
been registered by the State Vigilance
Commission, Bhopal, against some
officials of the Public Works Depart-
ment and some other officiala of the
Madhya Pradesh Government. The
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matter falls within the jurisdietion of
the State Government.

gfemgt § grafe v o¢ wu

2382, it wgTow fey wreft:
¥ WW aq qawiw H1 7@ qarn W
ot w41 f¥:

(F) 9T 2w & ¥ Fay &
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wonfeal #t ammr & fay  exdaar
afg & wx 7% g fra v =
et mar @ Ad Ry fer sfer
F FETET TR

(&) #91 78 &9 2 f% Svdwa
wgT a7 faew w7 & fay awé o
a1 w9 9% 3 a8 Ferfae w @
N af ¢,

(w) #r ag Wt aw ¢ f& gfe-
o7 Ve’ da & faew & fed
fafasr aret g7 gfgwer favmr &R
Ty W gEfafwa R ¥ g ey w
T I AT Ty e 9w gET
o f1 ot g TH @ v f qar T
¥ QAT F FqC T A aw @ Wk
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(w) afz g, a1 =@ meaw #
TRt &Y Fat gfafwr § 7

ww, Qume awy gawte FwiNg
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% oferrT & vy faenfoe =fer
Fae HOrdY, 1964 % ¥y ghemTg WA
T ¥ IAE gAaie & fay gfermge#
HT #t M QAATHY T9T IAH S
o T ofeard @ & T ¥
% frror gwr ot ¥w g7 Ty femr
AT 1 [Qrenerera F won wara ¥ fwd
ger  LT-637/67] e
IAT AW FORT A Prafer Juw
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fm oo Pt oY o ot £
fe i areafar g€ o7 aF oY
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o () 9 ¥ A F
wg ¥ 9 faaw awr &Y A9 9%
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AT &Y FT 9T T & FTHAY |

Orissa Primary S8chool Teachers

2383, Shri Chintamani Panigrahi:
Will the Minister of Education be
pleased to state:

(a) whether the Orissa Government
have fixeq the minimum remunera-
tion for primary school teachers;

(b) if so, the details thereof,

(c) whether the triple benefit
scheme for the primary teachers has
been implemented in Orissa by now;
and

(d) if not, the reason therefor?

The Minister of State In the Minis-
try of Education (Shri Bhagwat Jha
Asad): (a) and (b). According to
the telegraphic information supplied

by the State Government, the mini-
mum monthly remuneration of an Up-
per Primary passed untrained primary
school teacher is Rs. 50 plus Rs. 37
as dearness allowance. Further revi-
sion is under consideration of a Pay
Commission.

{(c) Being implemented from 1st
April, 1864,
(d) Does not arise

fgwlt stfararer

2384 ot (v qeyg : T
TEn W 4® @A w1 FW
w47 i :
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1 fo= o7 afror 23 * Wy § s
wafa g &

(&) 7 sfrrnfedy o gem ¥
afg ¥ 7§ 2.

(m) sfireror srow 573 7 arde
¥ fre sy & fe=lt @1 wfmeor
grex fear & YT 37w
e W\ A vl aw frt wE de
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Allotment of Land to Faridabad Golf
Club

2387. Shri Mrityunjay Prasad:
Shri N. S, Sharmu;
Shri A, B, Vajpayee:
Shri S. S. Kothari:
Shri Yajna Datt Sharma:

Will the Minister of Labour and
Rehabilitation be pleased to state.

{a) whether 11 v a fact that in
September, 1961 a piece of land meant
for 'aving parks or such other
recreational facilities for the residents
of Faridabud Township was allotted
to g Golf Club,

(b)Y if so, the terms and conditions
on which such allotment was made;

(c) whether it is a fact that one of
the conditions was the development
and maintenance of a children’s park
at the expensc of the Club;

(d) if so, whether the conditions
agrecd to have since been fulfilled bv
the Club; and

(e) if not, whether Government
propose to takec back the possession of
the land from the Club?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N. Misbra): (a)
Yes, Sir. An area of 127.98 acres of
land out of 305 scres in ‘Central
Green® of Faridabad township was
leased out to the Country Golf Club
Ltd., Faridabad.

(b) The 1terms and conditions of
allotment are indicated in the state-
ment laid on the Table of the House.
[Placed in Library. See No LT-838!
87}.

(c) Yes, Sir,
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(d) But for the conditions relating
to the development of children’s park,
all other conditions of the lease have
been fulfilled by the Club.

(e} The matter 1s under considera-
tion,

Saw Mill in Bhalsgaom

2388, shri Mrityunjay Prasad: Will
the Ministey of Labour and Rehabili-
tation be pleased to state.

(a) whether 1t 1s a fact that a saw
mill was acquired in May, 1961 by lus
Department and installed in  Bhais-
gaon 1n April, 1962 and later shifted
to twp differnt places;

(b) the cost of the saw mill and the
iniial expenses incurred for 1ts estab-
‘ishment and alsc the expenses incur-
red on its «hilting,

(c) whethe: it is a fact that the saw
nu!l remaincd idle thercafter;

(d) if so, the rcawons therefor and
the total loss to the ¢xchequer on this
account; and

(e) the manner in which the saw
mtil is proposed tn be uttised in
future?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L, N. Mishra): (a)
to (¢) The subject matter of the
question s covered by an Audit Para
mn Audit Report (Civil) of 1967 Some
of the detailed information necessary
1¢ being collected from the Danda-
karanya Project Administration. The
complete facts would be placed be-
forc the Public Accounis Committee
when the committee takes the evi-
dence of the represeniative of the De-
partment of Rehabilitation

Census

“389. Shri Kartik Orazon: Wil' the
Minister of Home Affairs be pleased

to state:

(a) the total population of (i) Hin«
dus (ii) Muslims (i) Sikhs and
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(iv) Christiang according to 1951 and
1961 Census and as at present;

(b) the total population of Sche-
duled Castes (excluding Christian
and Muslim converts therefrom) on
the above dates;

(¢) the total population of Schedul-

ed Tribes (excluding Christians and
Muslims or Sikhs converted there-
from); and

(d) the total population of gther

Backward Classes (excluding Mus-
lims, Sikhs and Christians)?

The Deputy Minister in the Minis-
try of Home Affairs (Shri K. B,
Ramaswamy): (a) to (d). A state-
ment is laid on the Table of the
House. [Placeq in Library. See No.
LT-639/67].

Employees in Islands

2390, Shri P, M, sayeed: Will the
Minister of Home Affairs be pleased
to state:

(a) the rate of special pay and
house rent and other allowances paid
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to the officers belonging to the “Main-
land, employed in the Laccadive,
Minicoy and Amindivi Islands;

(b) whether it is a fact that the
Officers 1n the Administration, who
are natives of the Islands are not
given sny special pay, house rent

allowance or Government quarters for
living; and

(c) it so, the reasons for this dis-
criminatory treatment against the
people of the Islands, and the steps
taken to stop this?

The Minister of State in the Minis-
try of Home Affalrs (Bhri Vidya
Charan Shnkla): (a) A statement is
attached.

(b) and (¢). These concessions are
intended to attract suitable, qualified
and experienced persons from the
malinland for service in these remote
islands. A special compensatory al-
lowance at the rate of 10 per cent of
the basic pay subject to a minimum
of Rs. 10 p.m. has gince been sanction-
ed to all locally recruited employees
of the Administration for periods
when they are posted to islands other
than their native islands,

STATEMENT

S. Nature of special pav/
allowance

Rate

1. Island Special Pay

2. House rent allowance n lien of free
unfurnished residential accommeodaton.

3. Dearness allowance .

40%, of the basic pay subject to a

maximum of Rs. 350/- p.m.

Pay Range Rate

Below Rs. 7%/- 750

Rs. 75/- and above but below Rs.

Rs. 100/- 10: 00

Rs. 100/- and above bm helow

Rs. 200/- . . ; 15.00

Rs. 200/- and sbove . . 4%, of
the basic
Pay.

As admissible to locally recruited

employees.
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Fhysical Training Shoes for Police
Force

2191, Shri 5, K. Tapuriah:
8hrl D, N. Patodia:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that Physi-
cal Training Shoes had not been issu-
ed to Andaman and Nicobar Police
Force for more than a year during the
period of previous Superintendent of
Police and Reserve Inspector but
shown as issued in the accounts; and

(b) it so, whether Government pro-
pose to investigate the matter and
take action against the persons res-
ponsible for this?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan 8hukla): (a) No such dis-
crepancy has come to notice.

(b) Does not arise.

Chinese Poacher Boats captured in
Andaman and Nicobar Sea

2392. Shri K. R. Ganesh: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of Chinese poacher
boats captured in Andaman and Nico-
bar gea since 1858;

(b) the number of captured boats
which were later on released and the
number of those confiscated;

{¢) the number of confiscated boats
having refrigeratoers and how such
refrigerators were disposeqd of;

(d) the number of such boats lying
unused in the dockyard; and

(e) the reasons for such confiscat-
ed boats lying unused?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukia): (a) Three such
boats have been captured.

(b) Out of the three boats one
was released, one was confiscated and

the case of the remaining one which
was captured recently is ynder in-
vestigation,

(c) The confiscated boat had no re-
1rigerator.

(d) and (e). The confiscated bosi
was disposed of by public auction a8
the condition of the boat was beyond
economic repairs and no spare parts
to be used in this boat were available
in India.

Expenditure on maintenance of
Monuments

2393. Shri 8. A. Agadl: Will the
Minister of Education be pleased to
state:

(a) the amount spent under diffe-
rent heads including the salarieg of
permanent chowkidars for the main-
tenance and preservation of protect~
ed monuments in the country, State-
wise ang year-wise since 18350 with
number of monuments in cach State;
and

(b) the number of Chowkidars ap-
pointed for the purpose?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Axad): (a) and (b). It is very diffi-
cult to  collect this information be-
cause: (1) Accounts for 17 years have
to be gone into in great detail to cull
out the information:

(i1) The Survey’s Organisation Is
divideq into Circles which are not
coterminus with States, and expendi-
ture figures are therefore avalilable
Circle-wise and it is not possible to
separate them State-wise;

(ii.) The States’ boundaries have
also undergone several changes during
the last 17 years due to more than one
reorganisation;

(itv) The number of monuments has
also been changing due to reviews and
deprotection of some monuments, and
addition of new monuments to the
protected list,
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The time and labour involveq in
collecting the required data will not
therefore be commensurate with the
result to be achieved. The number of
monument attendants at  present
posted at the various protected monu-
ments in the whole country is, how-
ever, 789.

Legal Implication of “Ghernos”

2394. Shri K. N. Pandey: Will the
Minister of Labour and Rehabilita-
tion be pleased to state:

(a) whether Government have
been able to define the legal impli-
calion of ‘Gheraes’; and

(b) 1! so, the legal gpinion obtain-
ed in the matter?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N. Mishra): (a)
and (b). Gherao has come to signify
the keeping of a person or group of
persons under wrongful confinement.
This is essentially a problem affect-
ing law and order which is the res-
ponsibility of the State Governments.
Its legal implications will depend
upon the facls of each case.
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Expenditure on Telephones at the Re-
siffences of Government Official; In
the Capital

23971. Shrimati Savitri Shyam: Wili
the Minister of Communications be
pleased to state the amount spent on
the Telephone bills jn respect of the
telephoneg instalied gt the residences
of the Union Government Officerg re-
siding in Delhi and New Delhi during
the years 1964-865 and 1965-66”

The Ministey of State in the De-
partments of Parflamentary Affairs
and Conupunications (Shri I, K.
Gaujral): No separate accounts in res-
pect of telephones provided to Gov-
ernment Officers at their residences in

738 (Ai) LSD—5
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Delhi and New Delhi are maintainea

and, as such, the information ig not
available

Dutta’s Centra] Kajore Colliery

2388, 8hri P. C, Adichan: Wili the
Minister of Labstr sad Rehabilitation
be pleased to state:

(a) whethey the Assistant Labour
Commussioner (Central), Raniganj has
given an gward regarding the payment
of dueg 0 the workers of Dutta’s
Cen'ra] Kajore Colliery as per the
settlemeny dated the 16th March, 1987;

{b) whether this award has been
implemented by the management; and

(c) 1f not, the steps taken o ensure
eariy implementation of the award?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N. Miskra): (a)
Yes, as per settlement dated March
15 1967 and not March 18, 1947.

(b) Yes, to the extent it is due for
implementation at this stage.

(¢)y Does not arise.

Vigilance Cases pending dispoaal

2399, Shri K. P. Singh Deo:
Shri P, K. Deo:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether 1t js z fact that 6,000
vigilance cases against Central Gov-
ernment employees are pending dis-
posal,

(b) 1if so, the reasons therefor;

and

(c) the steps taken to dispose of
these cases”

The Minksier of $tale in the Minks-
try of Héme Affairs (Shr1 Vidys
Charan Shakia): (a) 63168 vigilance
cases against Central Government
employees were pending on the 17th
August 1966. 622 of them related fo
gazetted officers and the reat to the
non-gazetied stafl
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(b) The main remsons for delay are
the dilatory tactics adopted by the
parties, absence of powers t0 compel
the attendance of witnesses and com-
plicated nature of somg of the cases
which involve joint proceedings, in-
terpretation of rulesprocedures andor
inter-departmental consultations.

(c) The necessity of speeding up
disposa] of the cases is being frequent-
ly impressed upon the Heads of De-
partments, Chief Vigilance Officers
and other officers concerned,

Boundary Dispute betwoen Andhra
and Orissy

2400. Shri X, P. Singh Deo:
Shri P. K. Deo;
Shri Dhirendranath:

Will the Minister of Home Affairs
be pleased to state:

\a) whether it is a fact that Orissa
Government have demanded the ap-
pointment of a Boundary Commission
to enquire into the border dispute be-
tween Andhra and Orissa;

(b) if s0, whether Government have
accepted the demand; and

(c) if so, when the Commission is
likely to be appointed?

The Minister of State in the Minis-
try -of Home Affairs (8hri Vidya
Charan 8Shukla): (a) No, Sir,

{b) and (c). Do not arise,

Ghusick Colliery

2481. Dr. Ranen Sen:
. Shri Dhireswar Kalita:
Wil] the Minister of Labonr and Re-
habiiitation be pleased to state:

(a) whether the workers of the
Ghusick Colliery, Asanso]l resorted to
a sit-In-strike from the 27th April,
1967 against the refusaj of manage-
ment to sccept their demands; and

(b) if 50, the steps taken to end the
strike?

The NMimister of Btate in the Minls-
try of Labewr, Employment and Ro-
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habilitation (S3xi &. N, Mishea): (a)
Yes,

(b) The dispute wag referred to ad-
judication on June 3, 1987. Bubse-
quently the parties agreed to arbitra-

tion and the union agreed to call off
the strike.

National Dipioma in Comsmerce
2402. Shri Vasudevan Nalr:
Shri C. Janardhanam:
Will the Minister of Edugation be
pleased to state:

(a) whether Government have re-
versed the decision to conduct an ex-
amination for National Diploma in
Commerce in April, 1967 contrary to
the assurance given to certain ¢ol-
leges in Kerala State: and

{b) it so, the reasons therefor?
The Minister of Educationp (Dr.
Triguna Sen): (a) and (b). No, Sir.

The Government did not give any
such gssurance to any Institution in
Kerala. However, to meet the demand
of candidates, the Government gs a
special case have decided that the Na-
tional Diploma in Commerce exami-
nation be held by the All India Coun-
cil for Technical Education in 1967
also.

ety grar afeay

2403. oY wTy qmidy :
ft tage wreh

1 sy war gty Jot shaifos
goaT aRaw ¥ IR ¥ 23 wad,
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Mobile P.0s. in Orisea

2484. Shri K, Pradhani:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Heerjl Bhai:

Will the Miniaster of OCommunioa-
tions be pleased {o state:

(a) the number of mobile Post
Offices in Orissg at present;

{b) whether Government propose to
commission more such Post Cflices in
the State during 1967-68; and

(c) it so, the details thereof?

Gujral): (a) None, Sir.

(b) No, Sk
(¢) Does not arise.
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L.A.S. Quota for Orissa

2400. Shri Dhnleshway Meana;
Shri Ramachandra Ulaka:
Shri K, Pradhani:
Shrt Heerji Bbaf:

Will the Minister of Home Affalrs
be pleased to state:

(a) the present number of vacancivs
im the gepuiation guots of the LA-S.
Csdre in the Central Secivceg from
Orissg State; and

The Miaister of Stale o the Mind-

try of Home Aflairs (Shri Vidya
Charan Shukla): (a) The present
Central Deputation Quota for the

I.LAS. Cadre of Orissa State is 33.

(b) The Central Deputation Quota
his been fully utilised. There are at
present 33 ICS:IAS Officers of Orissa
cadre serving under the Central Gov-
ernment. There is thus no vacancy,
and the question of taking any steps
ta fill up the quota does not arise.

Colleges and College Students

2408. Shri Dhuleshwgay Meena:
Shri Ramachandra Ulaka:
Shri K, Pradhani:
Shri Heerji Bhal:

Will the Minister of Edumcaibon be
nleised to state:

{a) the number of Arts and Techni-
ca: Caolleges n the country at present;

{b) the number of students studying
i1 these colleges; and

tc) the number of those which are
being run by private institutions?

The Minister of FEducation (Dr.
Triguna Sem): (a) According to the
Intest available jnformation, as on
1-1-1965. the total number of colleges
where facilitres for Courses in Arts
and Engineering and Technology are
available is 1,577 (including 231 Uni-
versity Teaching Departments and ex-
cluding 1,215 Intermediate Colleges
recognised by Board of High School
and Intermedisate Education Uttar
Pradesh) and 133 (including 21 Uni-
versity Teaching Depariments) res-
pectively.

(h) The total number of students
studying Arts and Engg. & Technnlogy
courses, ag on 31-3-1964, is 6,67.808
and 71.504 respectively.
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(¢) Out of the total number of 1n-
stitutiona as grven in part (a) above,
1,020 Art; Colleges and 35 Colleges
for Engg. and Technology are run by
Private bodies

Post Officeg in Private rented
Buildings
2409. Shri Dhuleshwar Meena:
Shyi Bamachandra Ulaka:
Shri Heerji Bhai:
Shri K. Pradhani:

Wil the Mimister of Communica-
tioms bo pleased io state:

(a) the number of Post Offi~es in
the ¢ountry at present;

(h) the numbver of such Officcs ac-
commodated 1n the private i1ented
buildings, and

{¢) the annuel rent being pad for
these oflices bwildings?

The Ministe: of State in the De-
partmeniy of Parliamentary Affaiis
and Communieations (Shri I K,
Gujral): (a) 97,40

{b) and (¢) The data 1s veing vol-
lovted and the information will be
laid on the Table of the Sabha

Migrants from East Pakistan

2410, S8hri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri K, Pradhanl:
Shrj Heerji Bhai:

Wil] the Ministe: of Labour and Re
habllitation be pleased to state.

(a) the number of migranlg from
East Pakistan who came to India upt0
March, 1967 and who applied for nouse
huilding and land loans within the
specified trme; and

{b} the number of applicants whn e
apphications have not yet been attend-
ed to and the reasons therefor”

The Minister of State in the Minis-
Uy of Labeur, Bwpleyment zrd Re-
habilitation, (Shri L. N. Beishra): (a)
and (b). It ig presurned that jnforma-
tion Is required in respect of new

(SAKA) Wrniten Awswers 4926

migrants fram East Pakistun, who
have arrived after 1-1-1064. Rehabili-
tation assistance ig given to such new
migrents wio have gought aimizmon
in the camps set up by Governument.
No time limit has been presciibed for
applying for house building and other
lvans for such persans

The number of persons who agplied
for house building and land louns and
the number of applications pend'ng
and the reason, therefor are belug
collected. The requisite inlurmation
will be laid on the Table of the Sabha
as suosy as jt becomes available,

Centra] Gevernment Employees sud-
jectea to ‘Gherao’ in West Bengal

2411, Shri Parthasarathy: will the
Mimister of Home Affairs be pleaged to
state-

{(a) whelher any Central Govern-
ment employees in West Bengal have
been subjected to Gherao;

(b) if so, then number and gesigme-
tors: and

(¢) the steps taken by the Ceutral
Government to ensure adequate prc-
teection Lo them?

The Minister of State in the Minis-
try of Home Affairg (S8hri wYidya
Charan Shukla): (a) and (b} Infor-
mation 1s being collected and it will
be laid on the Table of the House as
soon as possible.

(c) All udminstralive autbarities
have been 1nstructeg to seek the help
of the police whenever there iy a case
of Gherao, nvolving criminal _fiences
like wrongiul restraint, wrengtul con-
finement, criming] trespass or incite-
ment to commat pffences,

Agricultural Labour Enguiry
Committee

2412 Buri S, C. Jha: Will {he mnis
ter of Labour and Rehabilitation
pieased to state:

(a) whether it ig 8 fact that a Third
Agriculwzral Labour Eaquiry Comumnit-
tee has been set up to probe inio 4he
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present living conditions of the agri-
cultural labour;

(b) if so, whether
been received; and

(¢) if so, what are its findings?

The Minister of State In the Mints-
try of Labour, Employment and Reha-
bilitation (Shri L. N. Mishra): (a) No.
A Rural Labour Enquiry is, however,
being conducted. This Enquiry doe:
not relate to present living conditionr
as such of agricultural labour bu!
coverg consumption expenditura, em-
ployment and unemployment, earnings
and jindebtedness of rural labour
households (including agricultural
labour households).

(b) The report of Rural Labour
Fnquiry has not yet been received.

(¢) Does not arise.
Retrenchment in Government Offices

2413. Shrimati Lakshmikanthamma:
Will the Minister of Home Affairs be
pleased to state:

ita repoct has

(a) the number of employees of the
Central and State Governments re-
trenched from the 1st April, 1966 to
1st May, 1967;

(b) the number of Gazetted-Non-
Gazetted employees amongst them;

(¢) the number out of them from
the technical cadres like Engineers,
Doctors and other technicians; and

(d) the steps proposed to be taken
to secure employment for these re-
trenched personne]?

The Minister of State in the Mints-
try of Home Affalrs (Shrl Vidya
Charan Shukia}): (a) to (d). The Cen-
tral Government is not concerned with
the retrenchment of the employees of
State Governments, nor is the infor-
mation relating to such BState em-
ployees avallable with the Central
Government, The required informa-
tion in so far as the Central Govern-
ment is concerned is being collacted
and will be laid on the Table of the

-House as soon as possible,

JUNE 14, 1887

Written Answers 4928

forwt Fntfipdt wror sogow

2414 St oWy oo Wl |
ment ddt oz T & oy w&
fw

(%) &1 22 =, 1967 & Ay
T @ A owefE # wwrfee
g g Wit § fe wewr aqww &
Faraf ¥t & fr Gl famifaat
T 139 suferay & a1 frar man
g T W g ¥ SN OET g
w7 foat mar &

(&) ¥ ag Wit gx ¢ o oy
faifgat & w2 & awr 14 gon e
T "I ST A FY Gy T AT
W ¥ Fuar Wy Ao whas
L§

(m) wfz g, B @ @mw &
w1 o FEaEy # a g ; WY

(w) franr fasifea ara wa aw
T & wTR *Y faey g oY TE & 7

TEeTd swaraw ¥ vl (o

* fag gowr saew fek o £

Indo-American Education Foundation

2415, Bhri George Fernandes:
Shri Virendrakumar Shalk:
Shri J. H. Patel:
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Shrt 8. M. Joshi:
Shri Madha Limaye:
Shri K. M. Madhukar:

Will the Minister of Eduecation be
pleased to state:

(a) whether he or the Prime Minis-
ter has received any representation
from the University Professors and
other educationistg supporting the idea
of setting up the Indo-American Edu-
cational Foundation;

(b) when thig memorandum was re-
ceived; and

(c) whether a copy thereof will be
laid on the Table?

The Minister of Education (Dr,
Triguna Sen): (a) to (¢). Govern-
ment of India have received, from time
to tlme, representations, memoranda
and statements from various organi-
sationg and individualg in the country
both in support of and in opposition to
the idea of the setting up of he Indo-
American Foundation. Illustrative of
these two opposing points of view are:
(1) the statcment issued by the pro-
fessors of Delhi University against the
Foundation and (2) the memorandum
dated the 18th May, 1888 from Univer-
sity professors and educationists in
support of the Foundation. A copy of
each is laid gn the Table of the House.
[Placed in Library. See No. LT-840/
87].
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2419. Shri Dhireswar Kaljta: Wil
the Minitter of Labour ana -
tation be pleased to state:

(a) whether the Kahihpara Refugee
Colony, Gauhati, Assam was establish-
ed out of the funds given by the
Union Government,

tb) 1f so, th2 tota] amount sanction-
ed,

(c) whether the funds included a
scheme for the establishment of a
Water Works too, and

(d) 1f so, the reasons for noy estab-
iishing the Water Works so far by the
Government of Assam?

The Minister of State in the Minis-
try of Laboar, Employment and Re-
habilitation (Shri L. N. Mishra): (a)
Yes, Sir

ib) Rs 4,803,244
(c) Yes, Sir

(d) Information 1s bling collected
from the Government of Assam and
will be laid on the Table of the Sabha
later on_

Wage Board on Coal Industry

2420. Shri Inder J. Malhotra: Wl
the Minister of Labomr and Rehabiii-
tation be pleas:d to state

(a) the salient features of the re-
commendations made by the Wage
Board on Coal Industry,

(b) whether the rarommendstions
are unanimous and If not, what are the
different view points,

(¢) the steps taken to reconvcile the
difforences, and

(d) whether g copy of the report of
the Wage Board will be laid on the
Table?



€933 Written Answere JYAISTHA 34 1380 (SAKA)

Thee Ministey of Siate in the Minis-
try ol Laboar, Employment and Re-
habilitation (Shri L. N. Mishra): (a)
to (¢). Tha report of the Wage Boar.d
1s at present under the examination
of the Government Pending Govern-
ment’'s decisiong thereon it is not pro-
posed to publish tha report

(d) Copies will be placed 1n the
Parliament Library as soon as the
Government’s decisions on the report
have been taken

Emergency Commissioned Officers

2421, Shri Vasuodevan Nair:

Shri C. Jarnardhanan:
Shri P C. Adichan:

Will the Minister of Home Affairs
he pleased 1o state

(a) whether seveniy posts were re-
served for the Emergency Commis-
sioned Officers in the All-India Service

Examination held in September, 1966

(b) if so, how many candidates waute
calleg for interview and how many
wele selected; and

(¢} whether the remaining posts
will also be filled up from amongst the
Emergency Commussioned Officers.

The Deputy Minister in the Minis-
try of Home Affairs (Shri K. S Rama.-
swamy): (a) The total number of
vacancies rescrved for the released
Emergency Commissioned'Short Ser-
vice Commissioned Officers to be filled
on the basig of the IAS etc (Relcased
EC|SSC Officers) Examination, 1966,
was 102,

(b) Fifty-five candidates were call-
ed for viva voce and twenty-five
were selected.

(c) The remaining reserved vacan-
cles will be filled from the candidates
who have qualified through the regu-
lar combined competitve examination
but an equal number of vacancies will
be carried forward for being filled by
BC/BSOs on the basis of the IAS etc.
(Reegidd ECISSCOs) Exsmination t0
be hetd this year.
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Unemployed S.C. ang S.T. in West
Bengal

2425. Shri K. Haldar: Wil the
Minister of Labour and Rehabilitation
be pleased to state:

(a) the number of (i) educated and
(ii) illiterate persons belonging to the
Scheduled Casteg and Scheduled
Trib-g registereq with the various
Employment Exchanges in West
Bengal as on the 31st December, 1966;
and

{b) the number of out of those pro-
vided employment assistance during
19687
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habilitation (Shri L. N, Mishra): (a)
The information is given below:

Category of Number on Iive

applicants Register ws on

J1-12-196.
Scheduled Scheduled

Castes Trbes

1 2 3

Below Mutrni¢ (including

illiterates,® 27,214 *.017
Mutriculates and above 7,395 416
Tutal . 45 429 45,33

*Separate figure. for illue.ate. aie not
" collected.

(b) 4109 ang 634 placementgs were
effected 1n respect of Scheduled Castes
and Scheduleq Tribes respectively.

Kalksaji Colony, Delhl

2426, Shri M. L, Sondhi:
Shri S. M. Banerjee:
Shri Madhu Limaye:

Will the Miruster of Labour and Re-
habilitation be pleas.d to state:

(a) whether a colony for the persons
displaced from East Pakistan hgs been
developed fuily at Kalkaji, Delhi;

(b) if so, the number of residential
plots there in different sizes;

(c) the criterion for eligibility and
procedure for allotment of thege plots;

(d) the number of plots that have
been allotted to the eligible persons;

(e) the time it will take to give pos-
session of the plots to the allottees s0
that they may start bullding house;

(f) whether there is any proposal
allotment of build-up flaty slse; snd

(g) if 30, the details thereof?



4937 Written Answers JYAISTHA 24, 1888 (SAKA) Written Answers 4938

The Minister of State in the Minis-
{ry of Labour and Rehabdilitation (Shri
L, N, Mishra): (a) Yes, Sir but the
development works are still in pro-
gress.

(b) Number of plots planned to be
developed:

320 sq, yds. 181 plots
233 sq. yds, 434 plots
160 sq. yds. 1384 plots

Total: 1999 plots

(c) The displaced persons satisfying
the following conditjons are eligible:—

(i) The applicant shouldq be more
than 21 years of age;

(ii) The applicant or his wife/hus-
band or any dependent mem-
ber of hig family should not
own any house or plot any-
where in India;

(iii} The applicant should be gain-
fully employed in Delhi or has
been gainfully employed and
has been residing or resided in
Delhi for at least 8 years after
the partition.

{iv) The applicant is a bonafide dis-
placed person from East Pakis-
tan or his family had migrated
to India from Pakistan,

(v) The applications were invited
up to 31st March, 1866 by
means of a Press Note issued
on 4th January, 1968. The ap-
plications so received have
beep scrutinised by an Official
Committee and the eligible
displaceq persons have been
asked to deposit 20 per cent
of the estimatedq amount of
the premium as initial deposit
for allotment of 5 plot in the
colony.

The procedure for allotment of these
Plota has not yet bean finally decided,

but the thinking is that the allofment
will be made by draw of plots.

(d) Offer letters have been issued
to 1432 eligible persons,

(e) Possession of plots will be hand-
ed over only after the development is
completeqd including provision of puter-
scrvices such as electrification, sewage
disposal and bulk water supply which
are to be provided by the Municipal
autrorities.

(£} No, Sir,

(g) Does not arise,

Standard Hindi Grammar

2427. 8hri Dhuleshwar Meena:
Shri K. Pradhani:
Shri Heerji Bhal:

Will the Minister of Educatlon be
pleaseq to state:

(a) whether there is any standard
grammar of Hindi availble:

(b) if so, the list of such standard
grammar books; and

(c) if not, the steps taken by the
Government to puhblish standard
grammar in Hindi?

The Minister of Staie in the Minis-
try of Education (Shrl Bhagwat Jha
Azad): (a) Yes, Sir.

(b) and (¢). The following stand-
ard Hindi grammarg are available:

(i} Hindi Vyakaran
Prasad Guru,

(1) A Basic Grammar of Modern
Hindi by Dr. Aryendra
sharma (a Ministry of Edu-
cation publication). It is
groposed, to bring out an en-
largeq edition of the Basic
Grammar of Modern Hindi by
Dr. Aryendra Sharma,

by Kamta
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Development of Urban Areas in
Hoshangabad

2429. Shri J_ Sundar Lal:
Shri G, C. Dixlt:
Shri Nitiraj Singh Chaudhary:

Will the Minister of Labour and Re-
habifitation be pleas:d to state:

{a) the reasons for the delay in the
development of four urban areas In
Hoshangabad, Itarsy, Harda and
Sohagpur 1n Madhya Pradesh ear-
markegq for th: resettlement of new
migrants from East Pakistan; and

(b) the steps poposed to be taken
to expedite the development?

The Minister of State in the Minis-
try-of Labour and Rehabilitation (Shri
L. N. Mialara): (a) A scheme for
reseitlemoent of 170 new migrants fa-
'mides from Rast Pakistan in small
trade gnd businesy; has been sanction-
ed by Madhys Pradesh Government

JUNE 14, 1067
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al an estimated cost of Rs, 8,789,800 in
the following urban areas:

Hoshangubad 84 familwes.
Itarst 58 families
Harda 31 families,
Sohagpur 27 familiss.

The land required for construction
of houses and shops etc. for these
families, 15 being obtained through the
Survey and Settlem.nt Deparlment of
Madhya Pradesh Government, As
s0on As the formalities for the transfer
of lund are completed, action for the
construction of hous.s, shops ana
roads etc will be taken in hand,

() The State Government has been
requested to complete tho formalities
for th: transfer of the land quickly

Schod]l Accommddation

2480, Shri A. Sreedharan:
Bhri P Vishwambharan:
Shri Manglathumadom:
Shri K. Anirudhan:
Shri P C, Adichan:

Will the Minister of Educatiog he
pleas.d to state:

ta) whether the Cenirai Govern-
ment have received requests from the
Stat: Governmentg for financial assist-
ance to tide over the difficulty in the
matter of accommodation in schools;
and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
iry of Education (Shri Bbhagwat Jha
Azad): (a) The Education Minister of
the Keraly State requested for special
grant or lban te improve accommoda-
tion for schools in that State.

tby It hag not be>n possible to
accede to this request, as there is no
provision in the Centra] Plan for such
smsistance.
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Marder of Mise Leader

2431. 8hrl Kameshway Singh:
Shri A. Sreedharan:
Shri Nihkal Singh:
Shri Shrichand Goel:
Shri Shiva Chandra Jha:

Will the Minister of Home Affairs be
pleased to refer to the reply given to
Starred Question No. 888 on the 30th
March, 1966 and state.

ta) the result of the enquiry regard-
ing the murder of Shri Laimana. form-
er Mizo Leader, and

(b) the measures taken to safeguard
the security of Mizos”

The Minister of State in the Minis-
try of Home Affajrs (Shri Vidya
Charan Shukla): (a) According to the
mformation furnished by the State
Government 8 persons were arrested
and were n )ail custody during in-
vestigation. They escaped from Anal
jai1l on 4-3-1966 when Mizo hostiles
fired on the jail and other places at
Anal Information 1s still awaited
from the State Government whether
they have been traced or re-arrested
The State Government had also earlier
reported that there was no evidence
agamsl those persons in the murde
tase, though they would be liable for
prosecution for eccape from lawful
custody In the murder case itself
a final report had been sent on
22-6-1966

(b) Our security foices are continu-
ously on the alert, A scheme of limit-
cd grouping has also recently been
implemented, covering all the villages
within ten mile belt of either side of
Silchar-Aijal-Lungleh road.
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Conspiracy by Mixo Rebels

2437, Bhri Swell: Will the Minister
of Home Affalrs be pleased to state:

(a) whether it is a fact that docu-
ments recovered from a captured Mizo
rebel on the 9th May, 1P67 reveal a
conspiracy to blow up ships of the
Indian Navy;

(b) whether Government have thoro-
ughly investigated his matter; and

(¢} if so, the findings thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (c). Some
documents were recovered on 68th
May, 1887 from one MNF runner,
which included some letters written
by the so-called Mizo Intelligence
Service of the hostiles to the Military
Intelligence Service of Pakistan. It
would not be in the public interest
to divulge further details thereof, as
it ig likely to be prejudicial to the
interests of security.

Letter by Prime Minister to Sant
Fateh Singh

2438, Shri Swell: Will the Minister
of Home Affairs be pleased to state:

(a) whether his attention has been
drawn to the allegations that have ap-
peated in the press that the letter
which the Prime Minister wrote to
Sant Fateh Singh in December, 1088

has been stolen from the custody of the
Sant and returned to the Central
Government;

(b) whether any enquiry has been
made into these allegations; and

(c) it so, the findings thereof.

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) Some report did
appear in the press alleging the theft
of a letter assumed to have been sent
by the Prime Minister to Sant Fateh
Singh through Sardar Hukam Singh
when the Sant was fasting in Decem-
ber last year,

(b) and (c). The allegations are
wholly baseless. No such letter was
sent by the Prime Minister to Sant
Fateh Singh through Sardar Hukam
Singh
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Foreign Nationals of Goan Origin

2443. 8hri Shinkre: Wil} the Minister
of Home Affairs be pleased to state:

(a) the number of foreign nationals
of Goan Origin in Goa having Portu-
guese passports;

(b) the number of these Portuguess
passport holders intending to leave
India and to proceed to Portugal or to
Portuguese colonies in Africa;

{c) whether any emargo is placed
by Government on their quiting India;

(d) if so, the reasons therefor; and

(e) if no embargo is placed, the
steps Government propose to take to
facilitate their quiting India?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) The number of
registered Portuguese nationals in Goa,
as on 1st Janlary, 1967, wag 564

(b) The information is not available.

(e) to (e). There is no embargo on
the departure of such persons. They
haye only to report their intended de-
parture to the Registration Officer and
get their Registration Certificates en-
dorsed to this effect.

Ering Committes Report
2444. 3hri B. N. Shastri: Will the
Minister of Home Affairs be pleased
to state:
(a) whether Government propose to

publish the Ering Committee Report
on NEFA Administration; and
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(b) if not, the reason therefor?

The Minister of State in the Minisiry
of Home Affairs (Shri Vidya Charan
Shukiz): (a) and (b). A summary of
the recommendations is placeq on the
Table of the House (Placed in Libra-
ry. See LT-643/67]. A copy of the
report is being supplied to the Parlia-
ment library.

T. & D. Circle Staft

2445. Shri Bam Singh Ayarwal: Will
the Minister of Communications be
pleased to state:

(a) the steps taken regarding the
decentralisation of Technucal Develop-
ment Circle Staff (Engineering Super-
visors and Mechanics) in P. & T. De-
partment; and

{b) its effect on the officials who
have put in long years of service and
are scattered here and there through-
out Iindia and are away from their
home towns?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri 1. K. Gujral):
(a) There is no proposal at present to
decentralise the cadre of Engineering
Supervisors in T. & D. organisation.
The cadre of Mechanics in the T. & D.
organisation has been decentralised
with effect from 21-7-86.

(b) Consequent on the issue of ord-
erg of decentralisation in respect of
mechanicg in T. & D. Circle, they
have been given an option to opt for
service in the Circle!District of their
choice. These optees are being trans-
ferred to the Circles|Units ot their
cholce gradually in s phased pro-
gramme spread over a number of
years. Their seniority in the circle of
their ¢hoice will be in accordance with
the normasl rules j.e. they will not lose
in senority.

JUNE 14, 1907
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Foreigners resliding in Cantonments

2448. Shri Banjit Singh;
Shri Hukam Chand Kachwali:
Shri Ram Singh Ayarwal:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of foreigners resid-
ing in Cantonments ag Padris, Mission-
aries and Settlers;

(b) whether they have free acess to
military offices, clubs and personnel;
ang

(c) whether it is proposed to refuse
permission to reside in Cantonments to
such foreigners owing to the security
risk involved?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shakla):; (a) The information
asked for is not available and will
have to be collected from the State
Governments,

(b) There are no restrictions on
foreigners meeting military officers in
their personal captcity or their enter-
ing clubs as invitees,

(¢) No such proposal is under con-
sideration.

Rent Collection for Evacuee Property
in Delhi

2449, Shri Vishwa Nath Pandey:
Will the Minister of Labour and Reha-
bilitation be pleased to state:

(a) whether it is a fact that when
rent is collected from the authorised
tenants of evacuee property in Delhl,
one of the two types of receipts viz.
(i) indicating as license fee or (ii)
as rent receipt are issued;

(b) it so, the properties for which
licence fee receipts are issued and
those for which rent receipts are is-
sued;

{¢) the reasons for making this dis-
tinction;

(d) whether the attention of Gov-
ernment has been drawn to a large
number of cases of eviction instituted
by the allottees of evacuee property
against the tenants to whom license
fee receipts were issued as they are
being treated as licences and mot as
tenants; and

(e) if so, the steps taken to remove
the distinction between license fee re-
ceipts and rent receipts so that all are
treated as tenants and not as licen-
cees?

The Minister of State in the Minis-
try of Labour, Employment ang Reha-
bilitation (Shry L. N. Mishra): (a) to
(¢). No, Sir. According to the present
instructions only rent receipts are to
be issued, If in any particular receipt
the word ‘rent’ has been scored out
instead of the word ‘license fee’ it
must have been through an inadver-
tent mistake, In the beginning when
properties were allotted to displaced
persons rents had not been properly
assessed. Pending the assessment of
rent the persons to whom the premises
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were allottd were charged license fee,
Later, on assessment of rent in judicial
proceedings, after hearing the party,
the allottees was liable to pay rent and
not licence fee,

(d) No such complaint received.
(e) Does not arise.

Divisional Advisory Committee of
P&T

2450. Shri 6. C. Naik:
Shri M. C. Majhti:

Will the Minister of Communications
be pleased to state:

(a) whether there are Divisional
Advisory Committees of Posts and
Telegraphs Department in each Circle
throughout India;

(b) it so, when these Committees
were formed;

(¢) whether these committees
functioning or mnot; and

(d) the aims and objects of
Committees?

The Minister of State In the Depart-
ments of Parliamentary Affairs and
Communications (Bhrl 1. K. Gujral):
(a) to (d). Divisional Advisory Com-
mittee were formed in each Postal
Division with effect from 1st May,
1963 for discussing postal matters of
local interest. However, as 5 measure
of effecting economy all round, these
Committees have been abolished for
the time being.

are

the

Productivity of Indian Labour

ter of Labour and Rehabilitation be
pleased to state:

(a) whether it is a fact that Indian
labour is as productive as the labour
of other Western countries; and

{b) it not, the reasons therefor?

The Minister of State in the Minis-
try of Labour, Employment and Heba.
Miitation (Shri L. N. Mishra): (a) and
(). Not enough material js gvailablt
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to be able to make such comparisons
over a wide industrial spectrum. In
general, while in some cases the pro-
ductivity of Indian labour may be
equal or almost equal in a large num-
ber of other cases this i» not so. Pro-
ductivity of labour depends on many
factors and for meaningful compari-
sons these should be comparable. The
higher productivity of labour can be
due to many reasons, for instance, level
of technological development, type
and extent of machinery used, train-
ing and incentives provided, wage
situation, higher standard of living,
ete,
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Misuse of Govercment Labour in
Andamans

2454. Shri K. R. Ganesh: Will {he
Minister of Home Affairg be pleased to
state:

(a) whether it has come to the
notice of Government that thera is &
large scale misuse of Goveramant la-
bour for private domestjc purposes in
thg Andaman and Nicobar Islands;

(b) whether it is a fact that the
misuse i3 so widespread that jn terms
of wages, the drain on the Excheguer
is to the tune of geveral lakns,

(c) whather representation
was made 10 the Chief Vigilance
Commissione; in thig regaid by mem-
bers of the lucal Vigilance Committee
during hig last visit to the Islands,

(d) if so, the remedial steps pro-
posed to be takep to stop this wastage
and drain; and

(e) whether public bodies have
publicly threatened to gtart satyagrabs
before the houses of officers who
utilise Government labour for private
domesiic purposes?

The Minister of Btate in the Miuis-
try of Home Affairg (Stri Vidya
Charan Shukia); (a) and (b), Com-
plajnts In this respect have come to
the notica of Administration gfrom
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time to time. Government are jisuing
instructions to the Administration that
this jg not a desirable practice and
should be gtopped,

(c) and (d). A member of the Vigi-
Jance Committee had, at & meeoling
with the Central Vigilance Commis-
sioner, made some general allegation
regarding misuse of Government la-
bour. He was asked to bring specific
cases to the notice of the Admiuistra-
tion.

(e) Government have ng informa-
tion 1n thiy regard.

Development of Nicobarese
Language

2455, Shri K. R. Ganesh: Wil the
Minister of Educatlon be pleased to
glate:

(a) whether it is proposed !0 deve-
lop the Nicobarese language, spoken
by the Nicobarese tribal populaiion of
the Andaman and Nicobar Islands to
enable it to become the medium of
education in the Nicobar Group of
islands;

(b) i so, the mein features thereof;
and

(¢) if not, whether it is deswrable to
deny to the Nicobarese facuitles
granted to other Indian npatiouals in
the matter of their regional languages
as vehicleg of their education, culture
and admrinistration?

The Minister of State in the Diinis-
try of Edocation (SBhri Bhagwat Jha
Azad): (a) and (b). Nicobarese is
only a dialect It had no script of
its own. Government propose to help
to develop this dialect in Devanagari
seript.

(¢) Does not arise,
Indastria] Workers in Andamap and
Nicobay 1siandg

2456. Shri K. . Ganesh: Will the
Minister of Labour and Rebabilitation
be pleased to state:

€a) the number of industrial work-

JUNE 14, 1967
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Islandy who have been mads perma-
nent industry-wise and tha total num-
ber of workers working in these in-
dustries;

(b) the number of temporary and
casual workers who have put in more
than one year and more than three
years of service industry-wise;

(c) whether there js any proposal
to make all the workers who have put
in more than one year gervice perma-
nent; and

(d) whether the Chief Labour Com-
missioner, during his last visit to the
Islands advised the Andaman Ad-
ministration to make all workers who
have put in one year's gervice perma-
nent?

The Minister of Btats in the Minis-
try of Labour, Employment and Re-
habilitation (Shrj L. N, Mishra): (a)
to (d). Information is being collected
and will be laid on the table of the
House as soon as available.

Government House, Ross Island,
Andamans

2457, Shri K. R. Ganesh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether there is an order of
Government prohibiting the dismantl-
ing of the old Government House at
Ross Island in the Andamin and
Nicobar;

(b) whether Qovernment gre aware
that during April, 1967 valuable tim-
ber from this building was removed by
some jndividuals; and

(c) if 80, the authority which has
given permission and the use made of
the timber?

The Mtnister of SBiate im the Minis-
try of Home Afalrs (Bhri Vi
Charan Shukla): (a) No, 8ir,

(b) and (c). The Andaman and
Nicobar Adinsinistration have suibn-
rised removal of buiMing wmaterial
which is getting damaged by exposure

Governmant

as in the Andaman and Niccbar {0 sun and raln from
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buildings at Ross island. Ths mate-
rial thus removed is to be utilised in
new constructions of the P.W.D. since
there ig ghortage of building maerial
due to transport bottleneck.

Higher Secondary Schoo] (o Andaman
and Nicobar Isiands

2458, Shri B. K Bhaha: Wil] the
Minister of Education be pleased to
state:

(a) the number of students class-
wise in the Higher Secondary School
under the Central Scheme jn the
Andaman agnd Nicobar Islands;

(b) in view of the existence of
three Higher Secondary Schools and
the proposal to start another two in
Rangat and Diglipur, whether the
expenditure on the Central School s
justified;

(c) the rules governing the admis-
sion of students in the Central School;

(d) the tota] number of Government
servants who are not permanent resi-
dents of the Islands, but who are ex-
pected to send their children to this
English medium school; and

(e) the number of Central Govern-
ment servants on deputation in the
Islands ang the number of their
school going children?

The Minister of State jn thy Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) The class-wise break-up
of enrolment in March, 1087 wasz as
given below:—

Class 1 i3
Class II 35
Claas I 29
Class v 28
Class v 11
Class Vi 10
Class v 8

Enrolments are continuing—263 appli-

cations are reported to be under con-
sideration,
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(b) The existing school hag switch-
ed on to the Centra] Schools Scheme
in March, 1967 only—it is thersfore
top early to express an opinion.

(c) Children ¢f transferable Cen-
tral Government Employees including
Defence Personne] get priority in ad-
mussion, other things being equal

(d) and (e). This information 1s not
readily available, The Central Schools
are meant to be schooly with Hindi
and English media. Hindj has been in-
troduced in this school also as soon as
1t joined the scheme.

T.A. and DA, tp Indusirial Staff in
Andaman ang Nicober lslands

2459. Shry R. K, Sinba: will the
Minister of Labour and Rehabilitation
be pleased o _stnte:

(a) whether Travel Allowange and
Dearness Allowances are gJrarted to
the permanent industrial gtaff in the
Andaman and Nicobar Islands;

(b) if not, the reasong therefor;

(c) whether this concession has al-
ready been extendeq to the work-
charged industrial staff in *he Anda-
man PW.D.: and

(d) it the answer to part (c) above
be in the affirmative, the reasons for
denying this concession to other per-
manent industrial staff?

The Minister of State In the Minds-
try of Labour, Employment and Keha-
bilitation (Shri L. N. Mishra): (a) to
(d). Information is being collected and
will be laid on the table of the House.
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Looting of 8 Bagar by Nagss in
Thasbal Sab-Divisien (Manipur)

2400, Bhri Hemn Barua:
Shri Nath Pal:
Bhrj Surendranath Dwivedy:
Bhri Samar Guba:
Shri Kameshwar Singh:
Shri A. Sresdharan:
Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) whather it 13 a fact thut armed
Naga hostiles recently locted a baaar

JUNE 14, 1967

Written Answers 4968

in the Thauba] Sub-Divislen of Mani-
pur as also hostile activitiea were
launched jin places like Morch and
Yaripoth; and

(b) if so, the detaily of these inci-
dents ang the measures adopted to
ensure security to people ;n Manipur?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b).
Fifteen armed miscreants, believed to
be Naga hostiles looted four shops at
Waikhong bazar in Thoubal Sub-
Division. Property including cash
worth Rs. 4,000 was reported to have
been looted. A case was registered in
this regard. Patrolling by Manipur
Rifles has since been arranged in the
areg to prevent recurrence of such
incidents.

No incidents by Naga hostiles have
been reported from Morch and
Yaripoth,

Help to Political Sufferers in Goa,
Daman and Dia

2470. Shri Shinkre: Will the Minister
of Home Affairs be pleased to state:

(a) the total number of gpplications
received from politica] sufferers for
the allotment of Jand and monetary
help, respectively in Gos, Daman and
Diu ypto March, 1967;

(b) the number of applicants sanc-
tioned land and respective area;

(¢) the number of applicants ganc-
tioned monetary help and the total
amount spent upto March, 1967; and

(d) whethey Government propose to
allot more funds to the local Ad-
ministration to minjmise the plight
of the political sufferers effectively?

The Minister of State in the Minis-
try of Home Affalry (Skri Vidya
Charan Shukia): (a) 6 for allotment
of land and 3035 for monetary help:

(b) Nil,

(¢) Rs. 6,31380 hag been gamstioned
as grant-in-aid to 506 applicants.
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(d) Provision of Ra 2,560,000 for
grantg and Rs, 3 lakhs for loang has
been made in the Budget for 1967-68.

Workers In Manganesy Mines, In Goa

2471, Shri Shinkre: Wil] ihe Minis-
tey of Labour and Rehabilitatlon be
pleased to state:

(a) the number of workers in the
employ of iron ore and manganese
ore mine-owners in Goa:

(b) the nameg of States 1o which
they belong and the State-wige per-
centage thereof;

(c) the arrangements made by the
mine-ownerg for providing them with
houses; and

(d) the arrangements made py Gov-
ernment to provide educational faci-
lities to their children?

The Minister of State in the Minis-
try of Labour, Employment angd Reha-
bilitation (Shri L. N. Mishra): (a) to
(d). The required information is being
collected and will be placed on the
table of the House,

Regional Ressarch Institute, Jorhat

2472, Shri R. Berua: Will the Minis-
ter of Education be pleased to state:

(a) whether in calling for applica-
tions for posts in the Hegaomal Re-
search Institute, Jorhat for Engineers,
Diploma Holders were equated with
Degree holders;

(b) it so, the underlying principle
for putting overseers and persons hold-
ing B.E. Degree in the same category;

(c) out of the applicants, how many
persons from Assam holding BE.
Degree were there and how many
from outside the State;

(d) whether any of the applicants
from Assam holding B.E. Degree was
called for interview in Delhi;

(e) whether the diploma holders
from outside the State were called for
the interview in preference to B.Es.
from Asssm; and

4970

(f) if 80, the reasons for this and
the final appeintmentg made in the
category?

The Minister of Education (Dr.
Triguna Sen): (a) No, Sir. Qualifica-
tions, namely; "degree or diplamg in
Civil Engineering with minjmum 5
years experience in design construc-
uon and research”, were prescribed
5o as to evoke wider response for the
nost,

(b) Does not arise.

(¢) Qut of 18 applicants, there was
only one applicant from Assam holding
B, E. degree. Others were from outside

the State of which 5 were holding B.E,
degree

(d) No, Sir The applicant from
Assam did not possess any research
experience.

(e} Yes, Sar.

(fy The criteria adopted fur select-
ing candidates for interview by the
Regional Research Laboratory, Jorhat
were educationa] qualification, research
experience and research aptitude as
evidence by publishey research papers.

The candidate selected for appoint-
ment holds a B Sc. degree and diploma
in Civi] Engineering one year con-
struction end 8 years research sxpe-
rience. He has published 135 research
papers.

Jhuggis destroyed by Fire in New
Delhi

2473. Shri D. C, Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether mare than 100 families
Mving in jhuggis along the railway
line pnear Minto Bridge, New Delhi
were turned destitutes on the 3lst
May, 1967 when a fire destroyed most
of their household goods; and

(b) whether any steps have been
taken to help the vietims of the fire?

The Mimister of State in the Minis-
try of Home Affairs (Sbri Vidya
Charan Bhokla): (a) More than 100
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Jhuggis near Minto Bridge, New
Delhi were gutted by fire which brake
out on the 31st May, 1867.

(b) The fire was promptly brought
under control by the De'hi Fire Ser-
vice. An ad hoc grant of Rs, 40 per
jhuggi has been sanctioned by the
New Delhi Municipal Committee,
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Leans to Refugees

2479, Bhri J Basu: Will the
Minister of Labour and Rehabilitation
be pleased to state:

(a) the maximum amount that is
granted to a refugee as house build-
ing loan in urban area; and

(b) how many such loans have been
granted during the last 3 years to
refugees in West Bengal?

The Minister of State in the Minis-
try of Labour, Employment and REe-
habilitetion (Shrl L. N. Mishra): (a)
The maximum amount of hougje-
building 'oan admissible to an old
migrant family from FEast Pakistan
wag Rs. 1,450. For new migrants i.e
those who have come to India after
1-1-1964, the maximum amount avail-
able under house-building loans now
is Rs, 2,000.

(b) House-building loan or rehabi-
litation assistance is given to ne
migrants only if they resettle themi-
selves outside West Hengal. An
amount of Rs. 7'39 lakhs has been
released during the last 3 years to
the State Government for distribu-
tion to 4985 old displaced persons'
families from East Pakistan in Woest
Bengal, against loans sanctioned to
them in earlier years.

U.S. Loan for Techniml Education

2480. Shri Jyotirmoy Besu:
Rhri D. C. Sharma:

Wi'l the Minister of Education be
pleased to state:

(a) whether United States have pro-
vided a loan of § 12 million to assist
the educational programmes of science
and technology in India;

(b) if 20, the details of the
provided; and

ed(e) how {t is proposed to be utllis-
?

The Minister of Education (Dr. Tri-
fuba flem): (a) Yes, Sir.

loan

(b) The loan amount is repayabls
in U.S. dollars in approx. 61 semi-
annual instaiments (40 years), the
first instalment being payable 10
yvears after the first disbursement of
the loan amount. Interest is payable
half-yearly at the rate of one per cent
per annum for the first ten years and
at 2} per cent per annum for the re-
maining period of 30 years.

(¢) The loan will be used for the
improvement and development of
scientific anq technological education
by acquiring sclentific and technical
equipment not manufactured in India,
books, teaching aids and other mate-
rials and also, by holding summer
institutes for teachers.

C.B.1 Report on Orissa

2481, Shri Virendrakumary Shah:
8hri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Orissa Government
had asked for a copy of the C.B.I. re-
port concerning the transaction of
some Companies involving Shri Biju
Patnaik and the same has been refus-
ed by the Union Government;

(b) if so, the reasons therefor;

(c) whether the Orlssa Government
ire considering the stoppage of perio-~
Jieal reports on law and order situa-
tion in the State to the Centre in view
of the above: and

(d) if so, the reaction of Govern-
ment thereto?

The Minister of Home Affairs (Bhrl
Y. B. Chavan): (a) and (b). Atten-
tion is invited to the statement made
by Home Minister on 8-8-1887 in the
House in response to Calling Atten-
tion Notices,

(¢) Union Government are not
aware of such a move and continue
to receive the periodical repors on law
& order situation from the State Gov-
ernment.

(d) Does not arise,
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Hunger Strikes

2482. Shri Atam Dus: Will the
Minister of Home Affeirs ba pleased
to state:

(a) whether Government propose
to ban the hunger strike and to in-
troduce some legislation in this re-
gard; and

(b) if so, when?

The Minister of State in the Minis-
try of Home Affairs (Bhri Vidya
Charan Shukla): (a) No, Bir

(b) Does not arise

Transfer of Government Employees to
Autonomous Bodies

2483, Shri S. M, Joshi: Will the
Minmister of Home Affairs be pleased
to state

(a) whether a Government em-
ployee who applies for a post for his
betterment in some autonomous body
or Council which is 100 per cent
financed by Government, is not allow
the benigts, of his past service includ-
ing those of retirement benefits while
such beneflts are permissible to those
Government employees who apply
for some posts from one department
to another department of another
Ministry or whose services are lent
from one department of a Ministry to
an autonomous body or a Council
which is 100 per cent financed by
Government;

(b) it so, the reasons therefor; and

(¢) whether Government propose to
revise the policy and treat all em-
ployees of Government and its auto-
nomous bodies or Council at par for
all purposes”

The Minister of Btzie in ihe Minis-
try of Home Affairs (8Shri Vidya
Charan Shukla): (a) and (b). Under
the existing rules, a Government ser-
vant transferred from one Govern-
ment Department to another, on his
own application or otherwise, con-
tinues to be in Government service
and, as such, a'l services rendered by
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him under Government would count
for pension and other benefits admis-
stble uder the rules. On the other
hand, a Government servant transfer-
red permanently to an autonomous
body or Counch ceases to be in Gov-
ernment service with effect from the
date of his permanent transfer and,
as such, Government ceases to have
any liability for his pensionable ser-
vice It has, however, been decided
that in cases where such transfer isin
the public interest, an amount equal
to what Government would have con-
tributed, had the officer been on Con-
tributory Provident Fund terms under
Government, together with simple 'n-
terest thereon at two per cent for the
period of his pensionable service
under Government may be credited to
his Contributory Provident Fund Ac-
count with the autonomous body as
an opening balance on the date of
permanent absorption and Govern-
ment's liability in respect of the offi-
cer’s pensionable service under them
treated as extinguished by this pay-
ment

{c) No such proposal is under con-
sideration

1221 hrs.
MOTION FOR ADJOURNMENT

ALLECED FAILURE OF THE GOVERNMENT
OF INDIA TO PROTECT THE INDIAN
DIPLOMATIC PERSONNEL N CHINA

Mr. Speaker: Yesterday we were
discussing the Chinese question. An
adjournment motion notice has been
given. Shri Madhu Limaye has given
notice of the motion, He might ask
the leave of the Houre.

Shri Surendranath Dwivedy (Ken.

drapara): Let the motion be read
out.
Mr. Speaker: The motion is:

*The failure of the Gavernment
to protect our diplomatic person-
ne] in Communist China and sever
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diplomatic relations with a regime
which falls to observe even ele-
mentary decencies in its inter-
nationa] relations and diplomatic
behaviour.”

o wy fwfwd (q07) & s oY
TedT W07 ®  faq wea &t wafy
qFATE |
Mr. Speaker: Nobody is objecting

to leave being granted. Leave js
granted.

Now, the Finance Minister is re-
plying to the General Budbet debate
at 3 P.M.; so, after his reply we shall
take up this. It may be round about
4 o'clock; it will be taken up imme-
diately after the Finance Minister's
reply.

12.22 hrs.
PAPERS LAID ON THE TABLE

AnNNUAL RePorRT Or THE INDIAN INSTI-
TUTE oF TrcHNOLOGY, Bomsay, ron
THE YEAR 1965-86.

The Minister of Education (Dr. Tri-
guna Sen): Sir, 1 beg to lay on the
Table a copy of the Annual Report
of the Indian Institute of Technology,
Bombay, for the year 1965-86. [Placed
in Library. See No. LT-811/67].

ANNUAL ReporT OF THE EmMrLOYEES'
StaTE INSURANCE CORPORATION FOR
THE YEAR 19635-66 Anp NOTIFICATIONS
unbper CoaL Mines Proviorst Fyunp
AND BonNus ScHemes Act, 1948,

The Minister of Siate in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): Sir, on behalf of
Shri Lalit Naraydan Mishra, I beg to
lay on the Table—

(1) A copy of the Annual Report
of the Employees' State In-
surance Corporation for the
year 1965-66, under section
36 of the Employees’ State
Insurance Act, 1048, [Placed
in Library. See No. LT-610/
&T1.
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(2) A copy each of the follow-
ing Notificationg under section
7A of the Coal Mines Provi-
den Fung and Bonus Schemes

Act, 1048: —

(i) The Andhra Pradesh Coal
Mines Provident Fund
(First Amendment) Sche-

me, 1967, published in Noti-
fication No. G.S.R. 743 in
Gazette of India dated the
20th May, 1967. [Placed in
Libragry. See No LT-812/
67].

(ii The Rajasthan Coal Mines
Provident Fund (First
Amendment) Scheme, 1867,
published jin Notification
No. GS5R. 744 in Gazette
of India dated the 20th
May, 1867. [Placed in Lib-
rary. See No. LT-613/87].

(iii) The Neyvelj Coal Mines
Provident Fung {First
Amendment) Scheme, 1867,
published in Notification
No, G.5R. 745 in Gazette
of 1India dated he 20th
May, 1967. [Placed in Lib-
rary. See No. LT-614/87].

{iv) The Coal Mines Provident
Fund (First Amendment)
Scheme, 1987, published in
Notiflcation No. G.S.R. 777
in Gazette of India dated
27th May, 1967. [Placed in
Library. See No, LT-815/
687].

SixTeeNTH ReporT or THE Unton Pum-
Lic Service ComMMISSION AND ALL
Inpia Services (MEDICAL  ATTEN-
DANCE) AMENDMENT Rures, 1967.

Shri Vidya Charan Shukla:
beg to Jay on the Table—

Sir,

(1) A copy each of the follow-
ing papers under article 323
(1) of the Constitution:—

(i) Sixteenth Report of the
Union Public Service Com-
mission for the period Ist
April, 1965, to Slst March,
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1968. [Placed in Library.
See No. LT-616/67].

(i1) Memorandum  explaining
the reasons for no-accept-
ance by Government of the
Commission’s advice in the
case referred to in para 33
of the above Report. [Plac-
ed in Library. See No. LT-
617/87].

(2) A copy of the All Indig Ser-
vices (Medical Attendance)
Amendment Rules, 1967, pub-
lished in Notification No.
G.S.R, 824 in Gazette of India
dated the 3rd June, 1967,
under sub-section (2) of sec-
tion 3 of the All India Services
Act, 1951, [Placed in Library.
See No LT-618/87).

1323 hrs

PRIVATE MEMBERS' BILLS AND
RESOLUTIONS COMMITTEE

FourTH REPORT

Shri Khadilkar (Khed): Bir, 1 beg
to present the Fourth Report of the
Committee on Privata Members’ Bill
and Resolutions

ELECTION TO COMMITTEE

AL INpia Councih ror TECHNICAL
EpucaTion

The Minister of Education (Dr.
Triguna Sen): Sir, I beg to move the
following: —

“That in pursuance of clause
i(f) of paragraph 3 of the Minis-
try of Education Resolution No.
F. 16-10[44-E. III, dated the 30th
November, 1045, as amended from
time to time, the members of Lok
Sabha do proceed to elect, in such
manner &as the Speaker may
direct, two members from among
themselves to serve as members
of the All India Councll for Tech-

General Budgute
General Dis, and

nical Education for the term end-
ing on the 28th April, 1070, sub-
ject to the other provisions of the
said Resoultion”.

Mr. Speaker: The questlon is:

“That in pursuance of clause
i(t) of paragraph 38 of the Minis-
try of Education Resolution No.
F. 18-10/44-E, 111, dated the 30th
November, 1845, ay amended from
time to time, the members of
Lok Sabha do proceed to elect, in
such manner as the Speaker may
direct, two members from among
themselveg to serve as members
of the All India Council for Tech-
nical Education for the term end-
ing on the 20th April, 1870, sub-
ject to the other provisions of the
said Resolution”,

The motion was adopted.

———

1224 hrs.

GENERAL BUDGET—GENERAL
DISUSSION—Contd,

Mr. Speaker: The House will now
resume general discussion of the
General Budget for 1867-68. All the
parties have almost exhausted the
time allotted to them, except the
Congress, the Jana Sangh and the
DMK. Jan Sangh hag got 21 minutes;
the D.MK. has got § minutes and
Independents Group also has got some
time. Shri Himatsingka may continue
his speech.

Shri Himatsingka (Godda): Bir
yesterday, 1 gave facts and figures
about food production and I said that
the production that we have in the
country, if it is properly procured and
distributed, should be sufficient spe-
cially when we are importing certain
quantities from Americy and other
counries. If the zonal system and
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than what they would have done
otherwise, the matter should be consi-
de:ed as to whether or not the zonal
system should be done away with as
quickly as possible. We hope  the
monsoons this year will be much bet-
ter and there will be bumper crops
and the conditions will improve. The
position may be reviewed then.

As regards the industrial develop-
ment, in the first 15 or 20 years of the
Congress Government, there have
been very great improvements and
there hag been increase in the indus-
trial production. Very many indus-
tries have come up in the country and
a large number of small and medium-
sized entrepreneurs have set up in-
dusfries which, perhaps, they would
never have been able to 4o but for the
Government assistance that has been
available to them. If you go round
Delhy, Punjab, Fairdabad an Baha-
durgarh, you will find that on every
plot of land that is available, there is
a factorw established. So is the case
roundabout Madras, Calcutta, Bombay
and other places. Therefore, to say
that there has been no
improvement during the Cong-
ress regime or that only hundred
families have monopolised the whole
businesg is not correct, as put forward
by Mr. Dange and others. The whole
country is full of small scale and
medium scale jindustrieg set up by new
entrepreneurs and the country  has
become self-sufficlent in a large num-
ber of commodities Which used to be
imporied before. But during the last
two or three years, there has been
recession and there has been no capi-
tal formatien on account of the heavy
taxes that had to be imposed due to
Chinese aggression and the conflict
with Pakistan, Last two or three years
have been bad years ant there has
been no improvement in investment
claimate and no capital formation.
Therefore, fa necessary that the
Finance Minister should do something
about it to improve the investment
climnte gnd create capital formation,

Certain concessions have also been
promised In the Budget. I feel that
they will not be sufficient for the pur-

738 (Ai) LSD--T.

General Dig, 4982
pose. I feel that the Finance Minis~
ter wants to take careful steps and
behave this year and that, when it is
time, he will consider the question.

If you look at the list of industries,
the things that are being produced, as
mentioned in the Monopolies Commis-
sion Report, you will know how
many things have come up in the
country.

I have a few suggestions regarding
the proposals that have been made,
One of them is the exemption of per-
sons whose dividend income does not
exceed Rs. 500. I feel it ought to
be slightly modified, The limit may
be raised to Rs. 7000 or 20. Otherwise,
there will be disincentive. If a per-
son has an income of Rs. 510, he loses
the benefit. ‘Therefore, an attempt
will a]ways be to keep it less than
Rs. 500 and instead of acting ag an
incentive, it will act as a disincentive,
Therefore, I feel that the concession
may be confined to Rs. 500 but it
should also be available even if the
income from dividend exceeds Rs, 500
but does not exceed a particular sum
that may be fixed by the Finance
Minister after considering the gques-
tion. It may be that in that cese, he
may lose a few lakhs of rupees, but
certainly it wil] act as an incentive,

The proposal to deduct a certain
amount of tax from certain payments
that have been suggested does not
appear to be proper. Everybody has
to make advance payments, an on
the basis of last year’s assessment.
Therefore, the deposit is there. Over
and above this, it deduction will be
made, I feel that it will not be justi-
fied, Therefore, the matter needs
consideration,

As regards exports, certain conces-
sions are going to be given, certain al-
lowance are going to be made, a cer-
tain reduction has been made in ex-
port duties. But I feel that so far as
sackings are concerned, some change
is required. The concessionsg or the
reductions on jute packings and
hessian appear to be quite sufficlent.
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But sackings will not be adle to stand
competition with the present reduc-
tion, and therefore, this matter needs
reconsideration.

Another thing that 1 would suggest
is this, A number of finisheq goods
are at present being imported. This
should be banned because the coun-
try is in 2 position to produce and in
fact is producing more than what we
nead in many cases. Take the case
of soda ash and caustic soda. The
country is producing more than what
it peeds. But I understand that a
large quantity of it had been permit-
ted to be imported. Similarly, in re-
gard to electric cables, the capacity
in the country is 30 per cent more than
what is actually needed here. But
recently, Rs. 3 to 4 crores worth of
electric cables have been permitted to
be imported. This needs examina-
tion. I feel that uncesessarily foreign
exchange is being spent on the import
of thege things. I fee] that such jm-
ports should not be allowed.

are One or two
other cases where certain flnished
articles are being imported, which
could be manufactured here. Calcin-
ed agnthracite coal which costs about
$80 per tonne is being imported; if we
import raw anthracite coal it will
cost us only about $28 and it could be
conveniently calcined here. Similarly,
there are a number of other things
like methonalamines, I feel that the
Finance Minister should take steps
and direct that it any party ig willing
to take up calcination and conversion
of these things or the manufacture of
these items, the fimished goods should
not be allowed to be imported; in-
stead the raw material should be
imported so that, we could save a lot
of foreign exchange thereby.

Similarly, there

There is one other small matter to
which I want to invita the attemtien
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of the Finance Minister. Tax credits
were being given fog exports, up ik
devaluation ceme in. Tax credits
have been earned for more than
12 ‘months since then, but I under-
stand that in a large number of cases,
the amount carned by the exporters:
has not been paid to them so far,
Certainly, 12 months is much too long
a period for the payment to be made
I would, therefore, suggest, that stepe
should be taken so that persons who
are entitled to it could be got paid.

As regard public sector undertak-
ings, Government are now aware of
the defects and they are taking steps
to remove them. The Bureay of
Public Enterprises has been started
for that purpose and they are looking
into the defects. But still, in cartain
cases, there is crimina] negligence and
certainly steps should be taken in
this regard. Take, for instance, what
happened in the Durgapur complex.
The ISC were doing very well and
had earned Rs. 210 lakhs in 1964-65;
but it went down to Rs. 49 lakhg in
1965-66. But I cannot understand
why suddenly in 1886-67 they have
lost Rs. 4.81 crores. Certainly, that
needs looking into.

Another matter which needs consi-
deration is this. When a project is
started as a public sector undertak-
ing. the cost is mentioned as a cer-
tain amount, but gradually it goes up,
although there is not much change in
the nature of the project. Take, for
instance, the Khetri copper projects.
Its estimated cost wag about Rs, 10
crores; subsequently, it was revised to
Rs. 24 crores, but now I understand
that the final revised estimate has gone
up to about Rs.78 crores. It will pro-
duce about 25,000 tonnes of cupper;
it we take Ra. 2000 per tonne as the
price, for 25,000 tonnes, it will come
to about Ra. 5 crores. Even the de-
preciation will be more than Ra &
crores. Therefore, apart from the ex-
penses, these things need looking into.
1 feel that Government should see
that thy estimates do not go up o
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such an extent that they cannot con-

trol it or that it becomes unproduc-
tive.

Shri M. Mohammad Ismail (Man
Jeri): The treatment meted out to
the two personnel of our Indian Em-
bassy in China is ap outrageous onme.
Government have, of course, tsken
some action. But in such matters,
what I would urge is that they should
ever be vigilant, particularly, with
regard to the borders but also the
behaviour of those countries which
are capable of not only resorting to
such treatment to our people. Of
course, Government will tell us at the
time when the adjournment motion
is discussed in the evening, what they
propose to do and what further steps
they propose to take in he matter,

Again, in the recent West Asian
crisis and conflict, a certain number
of the Indian troops who were there
for keeping peace under the guspices
of the UN have been want only and
deliberately killed by the Israebs.
It is scandalous and it is a shameful
affairs that the couniry which has
been responsible for this murder of
the peaceful people has not expressed
cven as much as sympathy for the
injustice and the great damage that
has been done to the honour of India
and to the Indian arms by that coun-
try. ‘Therefore, I think that a firmer
action has to be taken in this matter
as well.

But hearty congratulations are due
to the Government of India for the
very firm and clear stand they took
in reference to the crisis and conflict
in West Asin. The stand taken by the
Government of India has enhanced
the prestige and reputation of our
country. This policy is the result of
the policy of non-aﬁment that has
been followed by the Government of
India. It is because of that policy
that we are free to judge ecach case
on its 'merits when it arises and we
are able to take an independent stand.
This policy which has bheen followed
80 far iz in conformity with the policy
followed by the leaders of our coun-
try even before Independence. Before
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Indepepdence, Mahatma Gandhi was
always for a pesceful settlement of
the question of the Jews. But he was
against their being imposed on the
Arabs. He was provoked into saying
on one occasion that the attempt to
carve out a State for Israelis in the
midst of the Arabs was immoral.

Then agatn, Pandit Nehru declared
more than 12 years ago at the Band-
ung Conference that what the world
was concerned with was not Israel is
really but the western ppwers and
the imperialism who were behind
them. His warning has been fully
justified by recent events in West
Asia.

o; Tt fag wewn ( aemed) o
WO WOy AT T A £ | AT
Fwz qv &1 vz § av fadw A¥fr a7
FrT g £ ?

Mr. Speaker: Everything is rele-
vant under the Budget.

Shri M. Mohammad Ismail: I am
speaking on the foreign policy of the
Government of India and I am within
my rights.

As T saud, it will be obvioug now
to anyone except those who have
already made up their mind that it
is not really Israel that was respons-
ble for what happencd in West Asia,
but it was the imperialists who stood
behind her. It is they, the jmperia-
lists, whr in keeping with their own
policy (nncerning the Middle East
prepared the Israelis, armed them to
the teeth with the latest and most
modern weapons, deadly weapons, of
war and made them fight their cause
in West Asia.

12,42 hrs.

K. BHATTACBARYYA in the
Chair]

Otherwise, nobody can jmagine such
s small state being capable of doing

[Smrx C.



4987

[Shri M, Muhammad Ismail]}

what it has done and aslso perpetrat-
ing the crimes which it has committed
in that region in the last week, This
small country has had the audacity
to defy every canon of international
law and convention concerning war-

fare. It has bombed not only
stationary hospitals, but mobile
hospitals, having picked them

up in the glare of searchlights. They
attacked them not with ordinary
bombs but with napalm bombs and
even mortor. Hospitals which bore
clear markings of the Red Cross have
been attacked. The soldiers of Jordan
say that they did not see the men
with whom they were fighting at all,
There were no men ecither before or
behind them; all the time, day and
night, they were being bombed from
above and most frequently with
napalm bombs which burn men and
things over a radius of 150 feet. They
have been emboldened to inflict all
these atrocilies upon the people of
West Asia by their masters. the im-
perialists. who are at their back and
who made Israelis their cat's-paw.

Now I have to congratulate Govern-
ment on the stand they have taken
in the UN during the war and after
the ceage fire. They have demanded
that the belligerents must withdraw
to the lines they held before the out-
break of the war. But the Israelis
are making statements that they would
not do anything of that sort: they
are beginning to destroy the wall bet-
ween the old and new Jerusalem;
they also refuse to vacate even the
headquarters of the UN in that part
of the country. They are able to do
all this because of the assurance of
support of the western powers whose
instrument of aggression they have
been and are.

Coming to the internal policy of the
Government, as a result of the last
elections, some non-Congress Govern-
ments have come to power in the
country. They have to carry on the
government with many handicaps.
They do not have all the facilities
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which the Congress Governments had
in those States when they began
their rule 20 years ago. The people
do not have the same capacity to pay
taxes. Prices are higher now than
they were before, People are tired of
paying taxes and high prices. At this
juncture, these new governments have
come intg being. In the interest of
democracy, in the interest of the
country, the Government at the Cen-
tre must do everything to help these
governments in a special way to carry
on and do good 1o their people,

With regard to Kerala, the foremost
problem facing it is food. The under-
taking of the Government of India to
the State must be kept in reality. It
1s the duty of the Centre to {feed
equally the whole country. When this
was put to the Food Minister a few
days ago, he answered that it was
not only the responsibility of the
Centre but also of the States. I say
it is really the Centre’s responsibility.
The States cannot have equal distri-
bution effected throughout the coun-
try; it is not possible for them.
When the Government of India have
taken the responsibility, they must
see that there is equal distribution
of food throughout the country.

It is stated that the average per
capita per day availability of food in
1966 was about 12 oz. and this is
likely to be the case in 1387 also.
When this is so, we do not understand
how the Central Government can
fail to give even 6 oz. of ration to
the people of Kerala.

In this matter, the States are doing
their best to meet the situation. For
example, in Madras, they want to
adopt a programme of minor irriga-
tion. Minor irrigation schemes give
quick and immediate results. This has
been impressed upon the Central
Government as well as the other
Governments for the last 15 years.
But they have been taking a lacka-
daigical and hapzahard view about
this matter and have not done what
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they ought to have done. Hence we
are now suffering. If only the
Kerala and Madras States are enabled
by some grants from the Centre and
also by a moratorium on the interest
payments they have to make to the
Centre, they can proceed with these
minor irrigation schemes to the best
advantage not only to themselves but
also to other States. The Madras
State assures the Central Govern-
ment that with minor irrigation
schemes in one year they will be able
to make the State a surplus State.
It is only a matter of Rs. 5 crores a
year for flve years.

Mr. Chairman: Now he will
clude.

con-

Shri M. Muhammad Ismall: There-
fore, the Government must be gene-
rous, must be just, in the matter of
financial assistance to the States of
Madras and Kerala.

There are Wak{ properties which
are being managed under the Central
Act. Many of these properties have
been alienated throughout the coun-
try, and the time given for flling suits
for reclaiming those properiies was
fixed as 14th August, 1967. That “date
is approaching, but there are tens of
thousands of properties which are yet
to be reclaimed, and the time allowed
is not sufficient. Therefore, I request
that the Government may amend that
Act to give, if not full period until
all the properties are reclaimed, at
least ten years time more for filing
of suits with regard to those proper-
ties,

One word about Urdu. There were
talks by the Central Government that
they were going to do some justice to
Urdu language before the elections,
but nothing has come out of it. It is
a crying need. Though it is one of
the national languages, it is treated
as a second class or third class langu-
4ge among the other nationsl langu-
Ages of India, Surely something must
be done in that comnection.

General Dis.

Mr. Chairman: Bhri Kashi
Pande.

4990
Nath

= qwdia feg e (fwe)
auafT wgRw, gRI Y9 %1 W/AY
ERW! Wl A% A T §, a8 ®WG
&2 faqar ; St ww gz gaT § ag
#I Y A frwm ar agi 7

Mr. Chairman: Mr. Pande has been
called. After lunch the Speaker or
Deputy-Speaker will come, and he
will decide it.

ft vt oe qtew  (7AT)
wam{d AgRy, awe & Adu {§ af
el mo faue T w7 TR g
I A wnA A RE@ I A A @
g & g &Y @7 2w &7 greA @, wWrw
fom o 6 gw AW &, SR gaR dgav
e afiaas g AT A W
tfiws AT g | 3few 8 & 9
TH 0F a1 FgAT g—AW ag fasaw
g & gml awmw sgAw fafaes
wang § fF @ aoe & afd § o
SFTT 0TAT FZH I2E7, {97 § 30 w)
OF HIM FE—AA HIGY AR q IAHY
M O£T 930 8T 27 IR T 9o
FI TAG /I § AWA 93 4Y, Ffws
# g W ow ATEA W1 AT A FeT
faa® €M ga-omaATgaz & @t R,
FOAT Fart 7 v I=9) K gh

awmdr aaY Srw g, AT g4 2o
& fq ax  wfyme & ) s AT
&1 frer & fa@ Ifa 2w adt sz ar
qGY, AT I FAN-—EER! FeqAl afgey
grea7 a1l ¥, §9 a1 §Q AL Fg wwAl
g1amd #4r Ad fFw 2 w97 10
217§ EIAT VST X /AR
6100 %% w1 ofeaw deev 3w miv
4300 FLT WY1 91237 §RI A G
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ot wieft e afiw)

wirw 7 wOy gedY A ¥ o §
1 F0 47 W WIEEHT ITH T
ar 7% §, o fe Tw gAw 2 w O WA
e ¥ | 97 fa’ awr wite 9F Faa QA
TETCR | G AT ST w7 A fyar N
gaeat a3t w4t oAt Fw am
w) wowar § s wro 2w ) o graa @
a8 ug aelt § s 2w A @ feafa
! gara o, e & avowt ax
ot xaars: fe ofy amw feafer ge Wt
€ A faq A & ara dav AdY g,
ag W1g WEG §1 €7 ¥ e, 7
IAET AT G FHAT 7 77 AgT wwdt
N § e 3 18 o 1 T woaT Tl
FATF7T Qg AHAY K @A &g
§ 9% | faa® g afa A &, A6
aftd faadt aifzd | g6 A0 § W
T &, afer wa swwr @ A
Z faa% q| S A &, w7 IaE
feafr Ay Y Tt A &g AwY 2w
¥ sgrat 41 &) ar &% QgL ST
€ &% T a=n A 3 safad
ATl § W KT X ATE AR
Few e g famd wiow & =faw
amt sty faq &% o

Wawz g § X gy ey
f& oy & A o §% am fgw
1, gerd wmAd | A% ama R, Afer
ofers wwpcfam #9T & ex g A
1 aW W wAwa fear f& s
qfens awcfen ® gar &
WAz & 9 S8 04y Wl Ad R},
for i mgafien & E A 7 979
ag L T % A W AW e
wiw weefen # fera wafed €
wEon B | gl oT A § W g ar
g sitv faw & dgr g 9T YA WH-
wifcdll w1 wrqET Wiy A9 qraT W
AW QEIRTE $RET & WA W
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8, ot fir gg WY € 5 e fed
urfaa) €y awa §, aw wgt W) 8t
dzfrar wx ) Wt § W fgade
grar g el ¥ wgT faww we urr §
aY & aumy waA e du wd § 8 weR
eI A R s ymdm & wmd
Tt W ox wgy @ Fwen v
qr gt §, @6 gEa ¥ ¥z wg1 fe
T OFET ¥ ATH 97§ g §T
fodw &%@ gz oy W gAT &)
arggar §1 {57 A F@T ) W@
ST fafreer &1 oo fowr & am
®1 rgiz  peEafawy gag g o
I sz ke o AR qeTAAt &
AT T A ST EEr wedr g, AT Ao
gErawd | Wiy aw fedr oy st
%1 & rord  gfrafra €Y §y & =ifad
ag WY BIE g1 AT §, W 1 @
1 demerg IR AW WL R
K@ og fag T @ar @, qfe -
daYfoaa wadiew A «r ) w@ fedm
fog & g faw % g9 % s few
REF F Jww, N F o e
o ), ¥fwa foe oY ag 39 owa & fadt
T EAT R

¥t aTg A W9 A SEET SN
#rfad, fod fod w1 & 140 fA
T4 7R @, w820 § Q1 Sl O
¢ v ¥xw 25 fa7ar 30 fed W
x0 FifwE ag & ATl & ®;U oA
& @ ar A fe agr T Se0E ®
wro s E 1 Uo dre ¥ 90 WX 6o
darly vt § W1 for T M)
wq‘mthqnﬂamﬁ]ﬂi
3z 8 gar @, Wi I &
gor o gl ® awr &% Fe,
ey & wrowy waerar wge § e
wak ¥ gur o Wt 9T g g,
e ag ot wremfer g deh
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¥ g qedz oW £ weark w7 gE AT A
¥z deedra § sS4 20 qH:
™ & awvE 5 gk ) g7 EC et &
gfz & TaX g wa ww WTIfw Sl A
SN GITH gis & wIfF &7 wraRy
Afavaa b ot & az1fag soar s
g f& mawr afedraaa b & aroy
ag ot w04 FIAT I f B e
g6 ). qhex & w7 A TArar
wrfgd, afer ¢1d  fad  dare grar
wrfga fe wr nadt graf A Iawr
AT NG | g IAA=A §, ¥4 gH 9
¥ &I wUT a1 wfeaqr WY iy, s\l 13
¥ =AY AR "7 WMF A IAE
gar §r wfew s afgg 1 #2
WA 9@ &y 41 fE W AR w1 W
@ 4 %o A FT £, fRr Wt war qe
dacfeai wrfq F a2y §

Mr. Chairman: He may continue
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AT IAX apy qn & ar fR
Wz SR WY ATATT ET T IT 6
qreqw aft & 1 arxr AfF S graa
g b fs arar & A AT T A0V
571 fEdr or T A @ &few
T RTAFT FLA7T 2§ fF Ay
# fewrra aft & "ear 1+ &z a
arfeel Frumd | & W ¥ F3A7 AT
gfeqe 165 & fexeer fam <gr
W wwEdY 250 9d fEeT fas oY
e wY gy 7z d fv wway
srAST R AT T H 3% 12y
Ll A TS &

O qI GRUAT 7 WK FT FAN
s fg wmromrg 1 Iow mw
3t fagré W @ v @Y B aman
i 9@ oF wrzet faawt fe @t
® ye@ § A sa6 uF fagrd o A

ar ofd mox SR & QAT @ A
21 fagrk we &1 aifs # faa ga#t
SAFEATHT A ATAT THAT 2 | GulAL uR

after lunch,
13 hre,
The Lok Sabha then adjourned for

Lunch till Fourteen of the Clock.

The Lok Sabha re-assembled after

Lunch at Fourteen of the Clock.
GENERAL BUDGET—GENERAL
DISCUSSION—contd.

W W A qregw © IEnTY
HEIXT, WTW AW QT G99 & A &
Fqq ft NAFddu ¥ aw wFeEa9n)
aareTy & T ¥ agy faerc ¥
o fasq # afr s e ow
T w1 fa% w0 IRA AR )@
7% 5 ux far o wva g8t ox wofean
7w Fore¥ wra wAY ¥ ag g g
ff & woere @ft ) forsta w3
FAMH A A @ cagy wws
T IRW gy warw fear fie arferet
Mot Xagatr gy A
T WAt At ®Y g e g fe

AT & §d9 F WTTRT TEA AN gAW I
FTH FTAT 9@ | JTHIT W9 ¥ qA
a8, e W & qe A wife 9%
IqF GAEA & sfea 2w @ e,
T AAG A & Y 3 W@ g
AT W ¥ Ao A A | qTHTT
®Y 40 FX IYQT AFTSHA €337 &7
wAT T g & Ay wAw B owe
drom & a1 g gelt ? & ww A
AT wgar ¢ f& . os
tar famg § foa% s9v aga wesitran
g 9w w fgex s qwa g
et fad g ggaw Adicrama
FTCIT A O FE T A7 & | w97
fegrs 3§ ¥ wafax § 1 ww
W AT {EEY qarg Pt § A7 Iue
Adrar ¥ oefaal 9T @ar 1 gw
A 7 Wy wodft ol gz JE gl o
& faw welY At ¥ frdew w1 fs 0y
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[ * v 7rq wivg )

fawz faa & qafex § yofag oy cw
T T @ faarz %% o w9 st
W19 AT 7 F 37 & Ay are Faenc

¥ e wm wYe qarw wiwd Re
LA LIS

AR IT & swz w9m Jow A
I w7 W e 3€ fx aedse ww
g4 AT war ) § fw gt 2w Fwraw
& ufegs § wfivs Terea 1 9tz wiifag
225 F0¥ ¥ & shanwt ag
WEAHAR Y qgt AN wq
qg w0 g g fr g wfeameed
ATET X W9 %7 a% AqA AT qg A
225 W% $qqT @9 F ATEL W HH
TC WK AT | WA WG A wE
ol oA 2w ¥ @k e dedw
waT 3 A ey gt 1 33 Yeraw ax
#fawew ¥ gt ot 7 x5 1@ * w5y
WY & 5 gare agr w werar tadY wr o @
fr 39 & fag fadwl & www avi &
LREIRAE LECE 1A e ClE
Ry Q1 7 T AT FTITHT FeaTEA
wTEEN § 1 oy TR gt R e
win g famaggmifegeaa®
faq g2 gg fdie 7 W@ *7T wod
a1 g ¥y 1w w2

FEQ ar 7y 2 e @ sfeanad &
Ry AT At 2 | IWaa 7 ol
qTHY %71 qgd ¥ gaeTw ¢ Al Ay whe-
anad & wraar g afes s amr
i § a1 wfeomad Hgw =T M)
T 47 FY WY gam Ao | Q) fawgra
2 g & a1x wy gmy 31 9fF How
feara § vofeg xgaa N1 % wig &
e @  § f5 oage wfeamad
F W § § Iw § W w1 I
& WP, W R ATT T WE

UL TN R T W
aY wrran § for g & & qreT W it 2
Wzt & agi 9T O w1 o @
gval | fww onfan ag @Y wifie
fis oY w19 % Wy T IE W gfa W
¥ % g ¥w sean g fe oonfan & o
1z g fews < § dfaw faza @
A AEY § 0 37 W ozw WY
*1 Jqre wiq ¥ g «Wifg qr safs
WA ae gf € ¥Iw 22 W@ I
YA A Fa Fag o ¢ Ay A
won F ) wrat fr ant oY &
¥ uTg a7 cqrfa #3397 & faw nat
off & 7g fraeT Wt fw QY agar 3w
T FT WA § 1 w1 «iw oy .
gar g ) A dwE w9 § g vy
sfors o7 qga § @ & 1 yafeq w4
IBT FT @ & TAR! IV A} 2
iz faa Ay oY awe ®T w9 AN
siforw 2 | wqX wERi ggsarar faRg
*@ & fifew s awa e & fw
vl R Yz IvET wed ) wfow
L

IETR FRIZA, ¥ GAT F AT
a% wan 2, fs ¥ ow 3z gfafmee
g rafag & gua ¥ wgfaga w1 gamar
g ! #fFa wor ¥ greng ¥ gw twam
%! fa=a1 et 2 fd Sux |Ywrar? oz
wfaw e ) & afew ag qeamr d ) v
1947 ¥ TgH 18 A0 ¥ agT Jq TR wE
Rt 4t | Afe XM @ r@a gromA & AT
W F) TR §T /A 91 N wifgw g
¥ 3IW Y FAT AT 97 yafan Al
ofeal & 7z wegw fear fo 2 ¥
Yoo aifa @A wfge aifs gow
TqIeH |} FF N 7w wrewfad =
S ) AAGTANEE] & "y 4N Wyl
&1 fraer v w 1A ¥ fao g & wfefoqem
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whA{Y entfue ) e i g daifas
R e g @) &, A sfafaons
¥ ) 3, g ¥ & Y o wifs
I A7 @9 wewT Tsat O
wafRy oz SEd & 918 991w &Y ar g
1€ g1, Y g 97 97 %1 fager
gramy | cofad e e a2 &
W wTga § i o <A fawg ®Y e
ar @ a9 fe wiw st mfa wa?
A aw zq ® wf 9w Ad
frwrea ff fe afY& & 2o & gofirs
mfa &1, qw ax «rF A9 Sfaw 7 #7159
A 99 FEAT & | I % W ¥ mfa
WT ARy A 1T AT aF &Y uTT FT
w&g,. ¢ IH «F g Ag Ziit

& § OF 1o ¥g €7 § v
w7AI SR ) gW /W w0 wimEr
®) 99 apa w7 ¥ | TEH 0 w1 T2
T8 & fe wreel) s 7 wod wfeerd
%1 SqTET Tga W a3 g, ma f afwar-
T ¥ T ¥ W € w17 ooy
21 % guwar g fF 2w X qaAl swar
fF g7 wo sfaerQ &1 T8 §T 8F
9 g qg 7 99 f§ g0 & e
®1 e &Y fardzrd | sAm A gr &
¢, fo 2 g g wx gz wan & ey
W gy 1 fzeo frasd a7 gy
a9 wfasre # a9l 33 A QL W A
w fewa gt wfed fa se gw
FOT Y Fgd ¥, g0 *! A3 {14 £F
g @ ofz gardr gn Am dam A
@ E AT B W A et 34T
LA FW W FAT A0 A§ J) AT
WY ®Y qAT TE KAV | qw Fgar v
WY & w=e fewedon 7 w@ar g,
AAEFA ® wrEAr A ¢ 1 W W
FHA ® e w7 foma cad & A gE
B g Y Y fewe <fad | wifmie
¥ Y Y e WY A 1 fs
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@Y = wfed, afewr 3% W, wEAr
=ifgx f® 2w & o N1 € m=maaay
W g7 W 7 9T

st e el (zfqor famiy) -

TNy RIrT &7 agn & madAg
fas 7Y & &%z wrw ¥ 577, 59 w4y
aw wawar gE fie ow oarsgfe aiw g
g Wt margat gftr mar § W) W
maz &% fRaa & arz dw tww WY
FINT ) TG AT IT F A0 WRA
W, $F F W MAT WY, 41 96 /M
& az a1 0% I gEA o 9w
HMAE EITTE Y ITF AN
WO gAE ¥ 5T F fang ¥ apa 38
FE AT TH 1 A wEEY, AT R
w5 mfasre mg wmifr o 3
N F w7 R, K I X A @@ oy

HAT TIRAT | 9g qgwAT ® fagg ¥ i
FISH F I A G wpA g oA AWy X
w9 g W fom w1 afewr mzard
&, 1 qUEATEY I ¥ A14d §, A o
W = F §, 7% F I &, o &

19 & 30 799 ¢ 69X o ¥ g

WY 77 § | & AR wvAn g faw

wdl AG1RT S ¥ WAL 9¥ enA {7 »

# 37 ¥ #Fa9 UF aFraIr FIAL
ATgar 2 | A FB TG F AT 07 §
34 q § oF, Wuix A1 ST aRTIT T
& FU TR 22T ®T IFIAT ¥ R, ag.
v & foy wsd 4, Fwwa ® fad
Osdl 4@ | Bl FWINMT Al ¥ FO
qrEed TGZY AE ANt T | @G
I a1 0 @ gEar 2 ST A OA)
w4 Y Wfed | vw a9y feafa ag
f& w07 9T ¥ OF TH AT feama
Y @ Y 15 T dYo qle ¥, 11 4R
TF qrE: & Al 55 9 el ¥ my
2 | ardt o% 37 F1 fETW 1 to B54F
¥ grreama & wrzdY §1 fawdt | g
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[ =T wuYE)

2w i} #F wgar § wgr 9 {w figann
&Y 3313 ad &+ safady afy gw Wy
g f& fearal &1 amr A, 2@ ® fowy
%3 139 % fa7 wraegw § fiF ) ®1
feq@ = QAT 9T Iu@:s g 1 AT WY
Y @ gl A1 g FRE AW T 4F
gimyHe a.RIT 41 WY qg) fawifw
3§ F1 A 93 FT gATATE | SR ferar
2

“That the postal rates for
registered book parcles be reason-
ably reduced in order to en-
courage the widest circulation of
books in this country where book
shops are few and the only means
available for the rural population
to get books is through the post;
that the carriage of books from
one libraryt to another angd to
book clubg and their subscribers
should be given concession rates
immediate'y.”

% aanan g 5 g7 7 #r§ avr &% 927
aTeT AGY B, 9T TF § TH AW & w7
firer ® Ty & Aggar fa¥dT ) ¥ FEar

g f faer Ay @ AT @™ A

o |t formr &1 g & fam sy
*1 SqTA GYAAT TENT A § gAY WAEIH
arey AW ¥ wir & I FT o
To WY FFTAT WA, Yewry agré oy | ¥
wow ¢ fe 37 & oy win Sfwa &
gw awrw feefdY &1 @7 aga v @
¥ | v qrwe fraafdy #t o 3a
arfwr g S frerargron § 1o &
freraT g & Aa Ton ¥ ¥y wiee oY,
f Ao gt o gt adf <Y 3w
70 I W AT T %l & 1 A
WM JF T A& ¥ AT T § | I A
£T%H, W€ WA § I AaT WY
s feay, xafad 37 1 Faw fast )
oy wrw ¥yl &y o § oW I 67 et
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WY AT g ST 2T g | st & Rwa
§ & x@ awz ¥ u=e 39 W g fen
Tar g

IWT § gRA ¢ fe vaew dvw Qae
%1 5077 191 & w7 qfwdqy fear
sam i faw & & fenfaew @
ITIEFECAN I I A Y 22 TE=
#1e foqr ardar ) wrgT srary a6 w1
T &1 fomar ag) e A 3z @ B,
S o9AT ®HTE FT g1 A9 X @y
ar fewe feorfsz A W g ol e &
A gx famar § o8 o e w3,
34 AT O 77 OF LA A | 47
Fel o1 #%ar ¢ f a2 fope & awa §,
q7C 919 A3 g f vz 87 7 f[Fae
Fhemt #1 gwmar s@T @A & &
gaRal g fe fa= 53 1 g1 wre o) e
-3 I |

ATE? W1 gTHEHE FEITN G T F
Fogu ¥ AT eqww oz ot g
Iq & F97 grF17 3 wdl a% ¥ fAoig
g fem g Al a2 & o3 F oW
17 w2 g At § fe IR o 1o
A FY NI FEr T | TR T 3¢ AT
get & e d1o To WTRE TXX wY W3-
Ay w0 1| ¥few AN 9T Wiy
§ 99 ¥ wmarT foraey wEAY 70 o
¥ W HT 109 Go T ¥ TIH ¥ WKW
v ¥ 90 sfawa € ugy ey T
=1 3aY Rary AT TR FH gAY ey
wrfadT @a § 590 %0 aW 1 ITHT Ao
Qo ETTT RAT 24 A T TEe Frdat
% quar wrgar§ v war Wy aawd §
fe foer ®1 500 ®o FawaTy fAwdY §
% g Wi §, w1 e o s
a o § g o o et g
Ix % dw qwe @Y wr § 1w



4001 General Budget— JYAISTHA 24, 1829 (SAKA)

o Yo & WY wtwET W1y § IA 90
feer w7 g gw 24 fe 1Y wrwt
AT ®1 €T ¥ £ (14T ¥re To fird
foreaT srew TEw g X | 3W W QU
TGZARANT T AWI T4 & GO OgW
fadar o

Vawsa ¥ s faq a1 sga f&
&= a1 &, gATT X wisT A3 ko &
sggfeaaagiasa g ol ¥ 1w
faw 24y 77 @ 7a I g fear
o1 fif &9 T3 II4 F0 AN 5,000 FT
¥R §1 IXZ § QAT JAX Q1€ TT a9A
AL ST AXT FEH IT ARAT 9T
xw Wi faan ey sowT< &7 2o Wy
ﬂwﬂmﬁumﬂlﬁtm
gxT IR fewd FTRem 7
aw fear § 1 faa awa fasslt sTdem
ZATR A9 | WIAT IH A]T §AH 7 X
Fo ¥T WIZT 4T |- TgT T AT 7 gt
faqfsaranaasga Efe o
g @ amdn gafaw gw FTErv
w1 gUEIT FIIN | HAC FH AT A
w7 f& @@ T @ A waET
g WE QU wGr | 9T gw W A
WA & W= W aN ® §9
woe foway fear ¥ 1

FAEX WY 4 I ART A Y
gt &Y WA@Y F w17 19T 15,000 ¥o
Tw ¥§ 7€ &, aa g=a o Yo o
T 99 gre ¥ faar aa IAEY 4,000 o
Ty T WET 97 | JER! gHA JU §T
fzmr 1wt swrr st W o
forad a1 2eg sarar wran qr A O
uTE ¥ AN G AT 97 | W IAR!
1% THT TGS $T FAX AGT TC ATHLAT
w d | o farg §fegn T
arw a% ®1§ agr Zeq aff sdw
vy 3wt & iy ww wE fradd
wrwer qu v frwadi | 0g

General Dis.  s00O2

iy &t OF B ¥ o & w7 faeat
SERAT ¥ w0k frwwrar & | &
goT g £ % @zt w1 ez 5,000
v ¥ ¥ W &, ag Wt Al fewr o
aean ? Aferammsima g @),
gt w1 i g 6w Qe ¥ gy
TET w7 aren § faw 9T 85 AW
%o wd gy | ot o1 yomaA Aty
®T @y £ fr g sogr &1 ) faeft o
ot AT Twy i & e T ey
Wi agl @ga A am fear aw @
Fewts 7 wezr arft frar o oY tw
o€ arw ovx qfe & w7 ¥ ow 25 AW
a7 sy d N gwar & 0 Rfew
v folt foay sl #1 wwea § g
X & fordy dave 7t &, gravifr o tYo
qTaE BSAMTomAsTA W @&
% qoar wrg g i wm afy & dxw
w7t feafr ¥ gaTe w1 7 wior ag
"NYE P FT T oF §FaT §, 39
9T g1 araT w¥ % awar g, afew o
F I @R & fordy, o g wrweA
¥ e &1 i B, 27 s9ar feraa
# €T | AT P I AT Y g
¥ aF AN T g7 TE ¥qHAr aw
I® BATQ FTH TG I9 A |

o g a9 A€ aA) & At @
wwf s § 1| oA § a1 §F w=i
s W@ €1 Fe1 ¥ fay g gt
wwaardy §, SfFa arerw ¥ ag q@-
ardt § A qraraardy § 1 q@t ¥wre
waar s iar § Ag g ww ww g
afes wgi 7O *7 qarw AT § wgt
9T &g 97 AgY Aot @ o+ wer
fe aoz agt § | wafay & sgm s
faw w5t o 9T fasrr w1 g
w7 & fF aw s, gnU A a§
MmN
e e g fs sg wWige ? @m
FC g w1 3¢ ) foed frg arot &
g% 9T AT 9TERA ¢ ¢+ twdy Wi
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[t Tsraw ]

W ¥ qAT A §WT 1 T T § fir
el Afeat wax § 1w gwrd
iferar gft ST Tere ® @ ¥ e
& Wi Wt wreRw @ gefEg 3z
*& T % 97 g0 w5 w10 A wfoné
gt, =¥ pra s Aaft = W
o gaw draar § &Y Aifamr a2 F |
dfs oy & T ¥ 9 W ghra A
foar mar §, 35 WY T T fear
TR SR AT @
% g7 @ g 5 @ wgEa B sy
wiam k1 & ol T g i O s
oW I ¥ g1 AfeT § qoAr Tz
g e W 3w Wt g @1 o
THEA ¥ T WT T WG 6T Heqa
w7 §, WY WA WA wE
AN & W W B fear g, A
¥ T W T e e P e
7% Irr Ay, fxarT wEwr azen
gt aY AW TEE TREAN W WK
o BAT WY 7 a9 THA ¥ R
STONX & g ) eqar &< fur )
WA ATEY AW F ErETEAET GV P,
af e I 9T W qiw WA AT wArAw
2 @ T s AR gt ¥ feafa
fea-a-fea famgat ot <t & | gmaT
W T g gy Afe e 2
wgr wisx & g s d1 wfgd =g
g TON T § A 9T ;W AT
Tt f@ ag wfsr des s &
T e Y Ta7 fzar 79, ewd
Tgar &1 IAT fzgr agt 1 A 2w
Y &, o ofecr g & ot gw
agfagg 3 &, o) v afie @ §,
ITRNCWA UMY | WIGAFH
W@

gt fawr mh arsh faw woY
aft § | wg oA ¥ gw afez dar &
oY IU WA Het W g 1 ¥ fag & wgar

General Dis. 5004

g g fr wwiit & o & Aifr

T aggAfawTc X1 W gur At
fem man & feafa /Y S o

& oF Jave WY T wgat g o
g woSt ra ¢ fr oz e g §
vifee ofeer 3§39 meaw W
% & 1w s 7 foed A arfeer
THY TI¥T 9T TYAT WAT | A AT
wa 38 3} & foq 2w o §
afrr afsema R T\ T
T T g A RS R T
W WT9R wee w1 feafa S o o,
VR & gt 3% Y feg a1 &
Yot 2 wrgn g e fee g
gFIT | a9 WTY FZA A W wT gHAT
g T § Wi gR qaWe TEAEr 4w
3

s @i AT F AR F gt §
FeRwardr w1 agt Wi gf @t 1w
w1 §3fer ofen @ 3 g2fow o
1wt oT Ty W) Sww e
&Y a1 § 1 AT F WL, AGTH WXL
THEE I NG | I & U Ay
&1 3ux 7 s aifeear § | QAT
fret w7 gm & ORY THAE @

ﬁff'aﬂﬁtﬂ?f?rgr#m g fw
Ty ww o wam | Ay o fos-
vl @29 § | ¥ wgm ag & fe ww
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aife g 1w faere 7t &, W€
st «off § 1 & qom W § o

gt § & mya o) 70 Tao Wo 7
YR TR Tg = oA TF 6 3w 99 F
wrfae forar sy &t ag St Tt g

ofrmm ofimr & o1 feafa qar
2§ 2, IWEY g @ E0M | ATT A

{7 F wraen foT @@ g onar §
g g% forey & § ag 31w &1 AT &
A9 UF FATEE NEA § @A [
Wa aen e I v agE @
I F fog ot 1 v W W9 A
¥ arewg w1 Ay ¥ fewde W Ay
wfesr @ & 5 ag o8 @ W
WU S A & fAagam #22 @1
& #1 qg e dgret F o A e
T ¥ geq § | WA "EAl
W gg w1 T a8 qwar f wrar A
U ey & qg W W W grT IR

General Dis. 5006

@M | €7 v aw gTa AT T—.
us gmra wd & few wrr g
T & FF B LT JWA g1 e
t fomwmr s marmeE D
T AR F A | 5D FHAT FGAT R |
¥ gt & g v a8 @8 T A Wi
w1 fewnifch arafesr & fa w7 @
7 fom & wery, s 3w e v
IE N gt gt ¥ q® (w4
faer fea gzviwae medy & s
fa fra e sara €1 s 7 fedt ot
M F g F faw aw3 AET wam,
a9 fadt ft 2w & Y & fag
&= agt feqr s | wET AT wEn
& TAC I1 mAT ;3w i ¥ ww
FTEAS avee 7 Wit 9 K fea
1 ar feft o qw B gg wlwwcag
f& ag 38 787 =1 foud) wow & fao
T F7 {F | qg G § WAOAF
A aggmraw g a W g

¥ gm g e @ w AR
FANF I § I WA A
ardt ®Y #27 ¥ gw agz fwa A
2 A mERATAT & ATt # #E«
qurdgrdr W qegardt zfe & faa
FEAT 14| A9 Twr AT A W9 TE
e o7 grem @ aga AR AEEl # @W
0% wa g §%a ¢ 1 ofedt ofmr &
e & o1 o9 & F&n @ fr amw
F g=T @gA 7 A & A1 faindt ow
& oot Wt @gd § A g AifE q@-
g & gy ¥ gy wnarfae Wt
RN TGATZ I, AT AW & fgai &7
frre grm gt freed o G @1
ART 7L OF 37T ¥ A W wEN
fream 1 st ¥ wfa fam & faw
Faxag ¢ fm & gor o
o fad a e o g foar W
owazr 2fifam At § aw wr
2g7 ¥ o% ®Y AT wfwa g s
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[ wwarw e ]
AR LR R LU
Wi 2wt g fir o ey o
W T ¥ ey ¥ oY EeAR
et i afer o orfagt sy @
ot oww IHT ¥ AN ¥ A T ¥
T ¥ | gy oy e g mr fe
oy ¥ o Ay g § oAt Wi
R W gt apt W &y
regardy QYT Treg AT | W TregaArdi §
wx } ¢¥3 N AN A R TFAH
gn ¥ fawre $AT | w4 TR ErN AN
I FT AW KT P KON LR, A«
ar %7 v Arfa woar o w0
tavgar g o e gz v aw &
fom wrfax gwz & gw &, fa2el &
T A AT EATL ATHA & I HFZ S0
Jgwwa faus grra w7 ey
¥, T 9 gw fawre 7 @ A A W
w19 | s Ewy omr fam A gm
7 #r wenfrara qva & atv fd oWy
Frfa & gwa § foma 3w &7 awrE
gR T a% |

oF & qn a1 AT AT § |
wrx & ¥ qmE eew ¥ Aoy foe
giidsaniagi g wasg mgfs
¥w fagwt Tt A §® aifear &
A & fen & mgaar & § 1 Ak
wifeqt & a1 ¥ & 4l ¥y AvaT g
afew & 217 ¥ w1q wg wwar g i w2w
% At #1 areaw §, oo fawt
ot fa2of qamam &, fodt 41 fager
w1 & oh ger Wt wOA g ¥ fag
A% o shxa @ ) 9g 2w & 9w
T F1 W § W 4RI ®7 2 &7 o
9 FTEY ¥ O § T §, vha W
Q% & T (WX Ig WA | IEET
s ufe 7 fraw g Ew
TS i agaTEm T Owe § A
WA T, T€G ¥ qEH ¥, A
wwCrer w1 g feeft W e § Y

Gewerti Di2.  go0B

W o oy ey vt &1 gETdy S
®T IV T ¥ | ERA wATT wyAr
§ T wror % T WY gvarear § )
a% fag gt @7 oy o a7 ol
IR Y wwTy iy R, = vy oy ywy
aft & oW O amar W § AW
ot & & oo gl ) o X
gy wge aganr foar @ w2 & g
it e we & grar oft | ag Wi W@
fraen @ 1 & Sdw wom g Ao
#! fir worz feorm § & ag o wam
for 3 g @ ¥ o fa w7
ot srerh & f& i 7 fen
oy faem, ® 7 & fieaet fen, s
¥ fary %1 foyem 1w O ey man WY
qIET QU EY O, 7 g &AM )
wxt wren @ o AR 38 9 e W

; T oy (XE) W
@ T aFE § I 6 9T EWT AGA
v feqrmn 4 1 & wgm g feama @
wE TPTT A | TR WA £ a9
U Faa ¥ qead R )XW IR AW
dxee™ ¥ ¥ qaT @Y | & e Fn
g i v oz agw & faq Q92 37 /97
YT agrar [ |

it gew wy wwam (Ivda) o X
W wEry 1 awdd § @ E |

off fgr xvaw (TY) 0%
ot ffeww dgr m T A@ramr ¢ o
wigw fax 9¢ 9% ¥% sadarm femn
gut & 1w oY wErs § wrowr ?

st wew fagrét arodedy (a=ORYY)
writg qret qroet ot & Ay £ fae
TR sra g fs arawT A o Ag X
Mr. Deputy-Speaker: Yesterday it
was announced that the Deputy Prime
Minister would reply at 3 P M. today.
At that time it would have been pro-
per if such a motion would have been

made. Now [ am helpless. I do not
think it would be possible for me to-
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extend the time. There are a num-
ber' of speskers from this gide, I ean-
not adcommodate them. ] would re-
quest them that they should take their

opportunity during the discussion on
the demands and on the Finance Bill

s awen Tox oo - wrAE
farey st ofY ¥ Y xwE weyx fear
Tay T N xAAT F 7% Wiqr 6 fy
g TAT W AW 1 N waewwad §
e gfa | wgraw grm W aTe Y
W & aTa WY Sy wwerd § I g
w3 ¥ agras fag grm | Afew sz wt
A ¥ AT AT ¥ 719 4 FA qwAT R
FRaftarm e framged 1
Fafrmasg R e qm ke emu wgmE &
fREHyqar I waNE A oW
agmk ¥ FurY F rerar ¥ orent oL A
fossr w1 sy fvar & + Ta& wgaré
frag g A A e

2w ¥ §THA F9 ¥ MG g1 47
¢ fe gz g e gt 2w A wrardY
Y vgr T fgd 1 2F N gAY &
7% 8, gAY W e freat iy gk B,
INET FY€ (AT W A9 F gra A
frmrmar &1 A & gro ot g o
A wwar fear 7ar § 7 wwar Wy W
AT Ut ¢ 1 w14 T OF qFT Aw0
femr oy M aofsemadaedt & &
f7e% 43 & awa avwz  wwom &
AT 9T X A §S AIAT 21} JAWT
T AATT G OF FAIL A ¥ TN
i femareaw @ fam & ew
fg=a ¥ gra ag w¢ a% 5 ga wza
Tx €9 qfw ) oY 2ot & s
T @ & g wigr
FA O} fr oww AW A gETQ
T # wfgw wivgersh aax & fag
Iy sqwewr & wAdY, gwl T
T urgfrwery weare W YOIy A
& fomtor gvamdY 1€ swaenr ) @)
Aer W W ow o #
Fororw P v & 1 v g o

General Dls.  s01O°

wigdht § fe garo ¥w waAT wiveardt
T fig ag wfwars w1 gg-aty o 2
w%, 97 & welt g g€ qfw arow &
o% w1 v ot fadvit T gwid 2w
T e A fgmr s wcEd oW
avaog ¥ arer ST wokw A1 4
wouka ¥ A €9 fear &, ag  wodY
g dIw i fom § 1 g
w1 wgd & 5 g 2w et e
wfw At sgar &, Afer o & wg §
TR =TT 20w OF O ot wfw ox ww
% fon ot fedy fadvit qea & wed &
troR e R AE LR Cied ((ERE L 18
WIATE &1 a7 FY g1 fgg qy fwx
|2 & a9 w7 9var @ fF 1w graw
®Y A gar Ty }, afew IR fade &
I F AL AR

TH AWA TEY &Y ¥E 9 I
HUET §, TW AN gATT AW A AY WA
42 8, IFwrgE w feqrar wwa @
o1 7 2 &) A qry 7[99 w8 IITAT
T § FATL A FY AW T FA AAVTH-
2 ¥ g dlm & m safem w1 o
AT, T Wi g7 ¥ fqv and fody,
fasga wAf@z ¥ amar & o ST &
fan zar &1 waamw fegr iy, *w |
¥ &fzw aw fa.q7% fa T ara @
17 ¥fe 7 werea wiaard wravawar-
wt ¥ ofF 1 fzoy 7 oft gw Wit @A
a1 R &1 T awT ¥ Y ¥ swgeqr @
2 f& gara qw v wivard gcgwargl
YU FA FT TN 6 |

AT HY WITH HATH & TAO@AT R
afg &7 ¥ ara £ ot §, Afga wrwa
T A e & favda | wew R A AY
gt wiww gfadng qfa ofid, 3a &
Bqwude & fau 92w g T Q1 d
ST T ¥ ayw ¥ of, ¥fwa & Iveng
fod oo ) 90T wTeTT A w R qeT
wow & 3o fgd, i s, 0w arg
wz yraw w1 fear ma, fomr & et
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W AT ® @ WY 3R o A

S 1 wuew fean mar | A ¢
e¥ femt mor Wk 3w ¥ gwwer A
faeft, afwa awwn # ol a &
AT IT & ¥ O fagr 7, aw fs
#fa ag grir wifgw o fr g9 arawe
T & weada f @ s et &
et & 2 ot gk ardt e 41 s
faa & €t frwr ¥ ot agrar orar
YW & T agi g ad Aar ¥ oA
G Y v @1 o g ¥ H—-
YT TR T2 F 57 Tz ¥ Ml
AT § THOI FTE FT AF TAEH W
woa foa gl oY)

Y-y draarst ¥ mete a1
Taw fowe &2 aiver w2 oY o qu 2,
¥3% aferal 1 ¥ oo wp W
fe gardt daadfa Ay www ot
gt o e, Iagiva §
it it 7 oY a7 way ar fis aiat @ @
w1, s ot feafa ag & fe o e
MW @A ITN gy A -
HeT VR 1 awE o @ g, ifw
WAl § A g A, 37 * Fawrer
sfqamaafif sr@ &, 9 ¥
et Y squear g g, zwdal wy
AT G & 1 AT ® Ay foA Ava w1
T AT s@ d, T geR
#1427 ¥ fam fam zrew qv a8 gy
s afomuzdmifsaas o
HALA ATOI X IZAGE L §F F
wiaforr afusin mal & faoeft SR
ar€ & iz foar & fawrg A gm @ 1
T I ¥ WeAT AFA AT Fogr
IR IR as Q o1 @ g, Afwa
2ferwa fogr # 305 a7t fear
R, A A Ferd R T wd
qtdl ¥ 0x aza I AT NG AW Y
E N 37 & fog s
wfMaEm S F@ o gos Wk v

General Budget—-  JUNE 14, 1987
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Y fagr o §, forer w7 aficorer ag &
f wiwt & aTowar wft ag wf &

T T f it ¥ TEEy
T FEar A8 foie § wmere g%
s fagelt dhomr & wraeiw oty ¥
gt T ¥ eqeAr o O e
JSTAT AT 4T, AfwA §O XAt X 3w
foird 1 gwa femrd fa ¥ s qdm
ot ¥ | et aoet X danast & g
7@t gu & 7 formr wfowd sran gt &
Wt 1 ok Twray sraw gk 1 @
F wsg NEIw twa® U Y
fergeft TYerar gt qfr g€ & | v wdw
1 HAAT ¥ TCH Y CE AT H A
VTR T 1A WY faamar wan, ffes gfe
weE SRW A TF arATvTEy 30 gawa
¢, foam & < ffree @ ®) Xrew-
fafrerder w32 § N 9 ¥
axfaroag 9% & s g il i
weY %1 7 v wew fafeec @
% 2, " waz ol A oy ;s
R & 9 fafaet ot w1 qamg afY
T § fF wen AW # A W v e
TuTgel F AT wAw aot § TG O
@ & 3 8 FOAC AH |

RN WET GIW & IA AT JIATA
4 wreR gra aw af fAeowanr &
fa® fear war g, fom ¥ oY gorendl
FRX T | H ) AT FY AH § 7w
9T AT €1 1506 97 | & FE gew
g fw frergar r ara fasgmr wer 1
AET T WETY & TG WA 3
gur | &g Iwieary ¥ faEe &
faw wrea gror g avey g o |
worg ffaed s gestw for o
AT & AR O AT F AT AT
¥ avs RMTAH A Y W) T
¥ St ¥ gy i o1 @A
fagaT TaT, FeATATGY U TwTA WA WG,
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o woar ® ey fed Ty, wmeRw
e ® g fear mn, fom
Fea o & xar wwar g )

7EY NN ATHA Weq Wrig 89
oTY A W19 KT WP §, IAF ATCH
wft wATE AW &7 w1 FAT g
AT § | W IA A 75T TAW AIRT &7
@l Eg A8 1 T FAATTT F AT
Y WAT FY @ B, g7 AT @, Al
g9 AW F ATHA AT A4T gAD
aweyT Iafeqs Y sy, I f o faa
a A Wy §

¥ fagza wom AW g 5 aw
SAFT AHTHT FT F1§ gOA TEY g
2 weTTETT T &, waory agr i,
R RO I AT, 77 fF
%) g M FIA F evwar frdr &1

faar w4y & & 97 Fqg T E,
IA F gAY FY VT FT AR 47AT g
F91 AT | {2 oA g7 d3q AT @y
aarar w@r & 1 faA wAy S @) S
L HIRSY 1A @ #, afdd o uq
7g 78 78 § ¥ a8 vT A v Agy
frgt qrgw fafAeT aaq $1 a9 & 37
77 & o1 fEfT 2T FIU R | AU H TR
T=i wavg & f& 9 arger 39 ° qg 41,
frger srew fafrz7 aar & ag a®
aTEE 39 F FEY 3 war F o g4y fan
T qX 2%q A ¥ 3AHT fgewa
@t gk

T A wayar<t & 9gr g fa wa wegewr
®Y gy =TT wyT § 5 99 ¥ B ¥9id
qars a1 Y & | X grz fgmrar 98T
fai g wrageT ®Y OF AU ST AAT 41,
< 34 &7 FATAT a8 FWTC W AW
AT W T & | W IE EEIONe
Y QR 1@ wfgy | g At 59
T §, 99 & AT A oA Y G
HETFEAT 9F L1 W9 AT FT
R aa @@ ¥ T
w7 & At ¥ qrg weqra FAT by
788 (Al) LED—3

General Dis. 5014

T " WA ¥ AT A% ¥ ATy
I9 7aF #t d@ Afge s fag @
g¥ foT & 3a ferfg Y so% 7 onar o2
foa & 2w #1 A7 T=ar o3y 91 qT
#rar Igar T3 |

qrd REET, § 99 OF AT
T F2 ¥TF T2 TN FE TN g
T g% T gty waa & ¢, e
UHEATRY AT | A8 &, afFa & &1 3ar-
T 3 FAF AT { AT ARATE | 99
v ¥ Adrar (e a1 wifeq fe
FifFa FEA TR WY 2 ww
rarw a7 g f& qaerfa o 8 oway
aF W ¥ AF fear araer?
YT 2T gATH g O &17 & fawio
F GRAT WY T 34T ALY (v ot | ?

H.TW WRIRE, WIS A 4R 5wy faa,
zq+ fau graame )

Shri Narayanan (Pollachi): Mr. De-
puty-Spcaker, Sir, 1 wish to uppuse
the Budget on cetain grounds, Firstly
this Budget has not taken into ac-
count the feelings of the people;
secondly, it does not reflect the home
which has no hearth ang even which
has no fire of the toiling millions of
thig country, Shri Morarji Desai,
Finance Minister, has proved himself
to be a fleecer and should come for-
ward with counter proposals which
could aulleviate the difficulties placed
before the common man, the back-
bone of the Indian economy.

Shri Moraril's budget according to
me is a8 heavy does, administered to
the sick man of this land. The econo-
mic malady of the country demands
immediate remedy. The present bud-
get provided by our Finance Minister
will never solve the complicated
1ssues. On the contrary, it will ac-
celerate inflation which has already
demoralised the country’s economy.
Too much money has already started
chasing too few goods. I am afraid,
if this -sort of situation is allowed to
continue, our economy will come to

a breaking point. Our economy i»
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dwindling and regarding our planning
we have met with complete failure.
Three successive plans did not bring
the desired results and fulfil the ex-
pected targets.

14.42 hrs,

[SHrT MANOHARAN in the Chiar|

Normally, countries wuse to have
plans, The bases of plans depend
purely on natural resources of the
country, taxable capacity of the
nation and the human potential, It
is really a tragedy that the bases of
our plan purely depend on foreign
assistance, foreign Joans, foreign
technical know-how and foreign green
signal. What 1s needed today is the
mobilisation of forces, the channelis-
ing of resources. The economy of our
country is meddied with by the ad-
ministration The wheels of burcau-
cracy already slow are hecoming
slower. Redtapism. nepotism, ineffi-
ciency, insincerity, disloyalty are the
basic virtues of our Government,

The performance of our public sec-
for undertaking< 1s shocking, mis-
leading and a failure Every vear, the
loss that we incu- in the public sec-
tor has been exposed by reliable
agencies. Very recently the attention
of the country has been drawn to-
wards the yearly loss of one -rore
of rupees in Durgapur steel plant, 1
accuse the Government for having
created this so-t of a situation. 1
accuse this Government as capitalis-
tic. The Congress empire for its own
survival depends on industrial em-
perors like Tata, Birla. Shanti Prasad
Jain and a host of others. Is it not a
fact that the Indian economv is con-
trolled, dominated and guided by
these men? The Government of India
j5 at their feet for inspiration and
financial assistance, By this time
everybody would have understood
the fact that sixty or seventy
families are controlling our economic
life. The sense of direction-of this
country is theirs. The deciding fac-
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tors for the ultimate fate of this.
country are themselves in collabora-
tion with foreign interests, Already
the American financial interst has.
sprawled intp the layers of the Indian
<conomy. OQOur balance of payments.
position is very precarious. This
great country after 20 years of Con-
gress rule has to depend on foreign
countries. The motio of self-reliance-
has been replaced by foreign depen-
dence.

We have got a peculiar situation in
our international relations, Our in-
dependent  thinking very much
depends on the responsive attitude of
certain mighty countrics. If we go
against, we lose very much; if we toe
in line with, we may gain something.
The humiliating situation, I  accuse,
has been created by the Government
which deserves Lo be toppled and the
carlier the better

Coming to the Budget proposals, I
want to make a few observations. I
do not know what harm the common:
man in this country has done to our
Finance Mintster. I do not  know
why he is after his life-blood. Is it
because the Finance Minister is con-
vinced that the common man is an
mnarticulate creature, a straw to be
tossed about by the events of this
country ? Is it because the common
man of this country is dumbfounded
crealure quite capable of carrying
all sorts of burdens without any
murmur till his graveyard, Here is
myi warning sounded. The common
man is God Himself, is a man of
patience. Ewverything has its limit.
His patience is exhausted and reach-
ed the point of saturation, caught
hold of by frustration. This js a
stage fraught with dangerous poten-
tialities. The anger and indignation
of this common man tasting poverty
and 'misery will create a situation as
has been pointed out by Dr. Radha-
krishnan, our ex-President:—

“Wherein the floodgates of
revblution are opened that
would destroy the foundation

of our democratic institutions™
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Taxes on tea, coffee, tobacco, alu-
minium end footwear all are common
man’s properties, To ride roughshod
over his own frontier will be met
with dire consequences. Our Finance
Minister is a puritan by coviction and
politician by accident. He has taxed
tea, coffee but I want to ask our Fi-
nance Minister through you whether
he has guts enogh to tax liquoer. Our

Finance Minister is noted for his
philosophical thinking and welfare
of the human bemng. Then, why

liquor is excluded from his items of
taxation ? The prohibition policy of
this Government is a farce, failure
and flop. I want to know the reasons
for the exclusion of liquor from the
items of taxation. It is an open con-
fession or admission on the part of
Minister of failure of the prohibition
policy. I would have congratulated
him from the bottom of my heart had
his iron hand stiffiy fallen on liquor,
not on tea, coffee and tobacco.

The only alternative for this, for
the people of this country is to shed
tears. T would not be surprised if
tears are on the increase, he would
tax tears also I very much request
him to se¢ the agony of the people
and see that they are helped by the
lifting away of taxes he has proposed.

1 belong to Tamilnad, specially to
the district of Coimbatore, where I
am the District Secretary of the DMK
which was formerly the citadel of the
Congress Party. the sweet home of
our ex-Food Minister, Shri C. Subra-
maniam. There out of a tottal of
25 legislators we gave only 3 to the
Congress Party. Out of four Parli-
ment seats we refrained from giving
one to the Congess. That shows the
People of my distriet are frustrated
over the omission and commission of
the Congress. I admire and adore
the people of Tamilnad, particu-
larly people of my gistrict, for having
showered the flowers and fruits to
the temple of Democracy. My district
has a problem. It can be made a
fourist paradise on so many counts.
My district is being praised as the
Manchester of South India.
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It is being surrounded by sacred
temples, the famous Palni is on one
side, Perur on the other side, Vellin-
giri and Maruthamalai hill temples
on some other sides, These temples
used to draw hundreds and thousands
of pilgrims every week. Very near
to my district stands an alluring and
enchanting Ootacamund which re-
ceives thousands of tourists from all
over the world. Hence I request you
to sec that Coimbatore town is made
a tourist centre with al! facilities aud
again to consider the penetrating
logic behind the proposal of upgrad-
ing Coimbatore as a B class city; the
industrial complex and the ceaseless
economic activitiecs can be taken into
consideration as g yardstick for this
propposal.

My speech would be incomplete if
I do not refer and say something
about lthe Salem steel project which
receives very bad and stepmotherly
treatment. Having prepared a detai-
led project and having acquired thou-
sands of acres. having spent initially
lakhs of rupecs this project could not
be able to see the light of the day
which is something unusally humili-
ating. I try to believe the sincerity
of our Prime Minister and sweet
adjustability of our Finance Minister
in getting the dream of Salem plant
realized.

Finally, Sir, let me say one word
about my Government with reasona-
ble pride. T declare that my Govern-
ment in Tamiland, a model govern-
ment for the whole of India, is con-
duecting a democratic experiment by
our dvnamic, revered leader, Arin-
jar Anna, who is noted for his calm,
cool and dispassionate consideration
and sound judgment. With the ins-
piring leadership of Arinjar Anna,
we are developing an outlock more
international. We are second to none
in upholding and preserving national
integration and sovereignty,

Before finishing, let me tell our
Finance Minister that the common
man should be the basic theme of the
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politico-socio-economic  theorieg of
this country. Anything we do here
speak and perform, should be for the
welfare of that unfortunate lot.

This Budget I am afraid
has declared a war on him.
This unilateral declaration of war

is a sure sign of aggression. Let the
country clamour for cease-fire and the
‘Common Man" be protected.

w ftraemr o Famfy w@l-
27, 4 WiqF! AT § % wed |7
¥ gitaw g37 4 AR AT T 7IAT
fear 1 . stqwm. . wF w3 g
ey 2, gad &1 wfow 1@

QEITT, 4 HIA NUE /1 FI
Far§ 23 % {3 @ gwr F wvifs
he is one of the iron men of this coun'ry,
gA AT A7 W ARy 41 fo zaar
Paerd 497 4 94 IT w39 , &770
4FT F77 AT F@ | qOH FWA-
™, ATT-FAT  amH, g7 am
g 3a7 7@ 4 f& o wré
FT N2 qFT q67T J00T , AfgT F{:w
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qaEr AY A WY ®27 fF oz oF Adw
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g &, A 3T Fov 2 f fw W
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T oweex &, A segfae
aTE
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Shri Piloo Mody: (Godhra) Shame
on you, Mr. Gupta.

The Deputy Prime Minister and
Minister of Finance (Sbri  Morarji
Desai): I am very happy that the
House 1s 1n a light mood just now.
Thatt makes my task a bit easier.

Shri Piloo Mody: 1 hope he will
continue that light mood.

Shri Morarji Desai: [ hope so

1 have heard probably the longest
debate on the budget with great res-
pect and attention. [ believe I can
claim that T was one of the few who
must have heard the debate through-
out, and it benefited me very much. A
budget is not a budget, if it is not
criticised Nobody can produce a
budget which will ever be free from
any criticism,

1 would not also like to claim that
this is the best budget that could
ever be produced by anybody. I would
have no hesitation in accepting that
somebody could have produced a bet-
ter budget. But I can only clalm this
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much that under the circumstances
in which one had to work and the
circumstances in which we have to
live just now, and the capacity which
I have, I have done my best. That
is all that I can claim. If it has not
satisfied several friends, I can only
assure them that I hope to benefit
by their suggestions I shal certain-
ly give them respectful consideration
and utilise them for next year, if as
one hon. Member suggested, 1 am
going to be here next year. I do not
think of tomorrow. I think only of
today. Therefore, next year is far
oft, -

% mafm wwyg ;- ad A g

g

Shrij Morarji Desai: There are many
«difficulcies for my hon. friend but
I cannot remove them, and he goes
on creating them and he expects that
I should go on removing them. That
1s a task in which I cannot cngage
myself.

This is a budget which is described
as a status quo budget. as a stand-
stil] budget, as an anti-national bud-
get and as an anti-people budget. Se-
veral] names have been given to it.
I have no difficulty in ac-
cepting all the descriptions, because
the descriptions have been given
according to the views that hon.
Members hold, and they have a right
to hold their views. I only hope that
‘the views that were given were given
objectively and not as dictated by
some prejudices either of the person
or of the Government. Unfortunately,
in human life, prejudices cannot be
avoided, and I would not be wrong.
therefore, in holding that some of the
epithets glven were the result of pre-
judices and not of good sense.

My hon. friend Shrl Manoharan
said that this was an anti-people bud-
get or an anti-national budget. If I
ugreed with him, he would say or
others might say that I am alone
holding against the whole country
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and holding out successfully. That
1s what he would say. If I did not
agree with him, he will say that I
am obstinate and ] do not want to
benefit by his opinion. 1 am afraid
it 1s 1mpossible to satisfy the hon.
Member 1n the matter of the epithets
that he has used. But I should like to
consider some of the aspects of the
budget a lttle later as regards the
taxat:on levied. But before that, I
should hke to point out that I tried
to put before the House as frank an
assessment of the economic situation
as it obtains today in this country as
I could honestly do, and also give an
indication of the economic policy of
this Goverrrment which we want to
follow. The question is not whether
it cannot be improved upon The
guestion is whether I could improve
upon it. I should certainly like to
improve upon it, if T can, and it is
from that sense that I view al] the
criticism that has been offered to me
by several hon. Members who spoke
on this budget and to whom I am
very grateful for having enabled me
to think differently about this budget.

But a few things are forgotten
perhaps in the heat of attacking the
Government or ventilating one's
grievances, and they are the circums-
tances in which we are today and the
historyl of the last twenty years. It
has been said that we have made no
progress. 'The reason given by my
hon. friend Shri M R. Masani was
that it was all on account of the
licence-permit-rai or the economic
folly or unwisdom of the present
Government or the Government
which has continued for twenty years
He spoke more in sorrow and dis-
appointment than in anger, as he said.
1 do not know whether I gave him
any cause for anger.

15.07 hrs
[MR SPEAKER in the Chair]
But with the views that he holds

I am afraid, sorrow and dizappoint~
ment are going to be his permanent
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companions. I should like to deprive
him of those tiwo because they are
sapping his great intellect and vita-
lity.

Shri N. Nreekantan
Thank you.

Nzir (Quilon):

Shri Morarji Desai: Whatever may
Je the strength of one, when one is
in the grip of disappointment and
frusiration, one loses the capacity to
think objectively. That is why I
should like, as a friend, to persuade
him {» give up sorrow and disappoint-
ment both, whatever may be the cir-
cumstances. And it is given to every
human person to give it up. After all,
a human person is not worth being
a human person if he does not utilise
his intcllect to rise above all circums-
lances and keep smiling, whatever
may be the difficulties. That is the
only gpirit in which we can go on and
raise this country. All others who try
to bring in frustration and to add to
it will only help in bringing chaos
which perhaps may be the desire of
some political parties, but 1 am sure
that this country has sufficient vitality
and sufficient good sense and abun-
dant inheritance of culture which will
save it from chaos of any kind at any
time. We have passed through all
kinds of vicissitudes in this country
during thousands of ears and have
survived. We have survived not
merely to survive, but to rise and
become one of the greatest countries
in' the world, not in the matter of
mere strength, of money or of army,
but in the matter of culture, so that
we can regain the past culture that is
lying dormant today and is in a weak
condition, so that we help in establish-
ing a happy human society through-
out the world. That is the purpose
for which we have won frredom and
that is the purpose why we are try-
ing to develop our counir-—at least
that is the goa) which this Partv has
before it, this Government has before
it.
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It is said that there is nothing of
socialism in this Budget. Woulq this
Budget have become more socialistic
1f I had used several phrases of socia-
lism in it? There are some who-
think that by talking of socialism, it
will come in. We are taunted by say-
ing that in this welfare government
this is what is happening. We have-
not yet claimed that a welfare State
has come into existence, We are only
trying to create a welfare State, and’
it will take quite a few years before
it can be established in this country.

Shri N. Srekantan Nair
Centuries before socialism.

(Quilon):

Shri Morarji Desai: By shouting,
my hon. friends are not going to-
bring it in; nor are they going to deter
me firom what I am trving to do; nor
will they hinder me from understand-
ing them also. I know, some of them
do not want to understand me. 1 had
an indication of it when I was about
to present the Budget. Before I had
uttered one word, some of my hon.
friends cried ‘'shame, shame'. Well,
what else could they cry if they have:
only that in them? I cannot help it.
Otherwise, what could be the purpose
of cruing ‘shame, shame’ before 1 had
uttered even one word?

An hon. Member: No.

Shri Morarji Desal: Sorme of my
hon. friends did not mark it. I am
afraid they had other thoughts in
their mind and they were not distract-
ed by it. But it was there, not one
voice, but more than half a dozen.

Shri Vasudevan Nair (Peermade):
You are already so well known,

Shri Morarii Desal: T know they
are all well known and I know they
will not learn better. Yet I consider
them my hon. friends because they
are citizens of mw country and I have:
not lost hopes for them.
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Shri Umanath (Pudukkottai): God
save us from him.
Shri Morarji Desal: Experience

comes, and they are getting more and
more experienced now.

Shri P, C. Sharma (Gurdaspur):
You are a great yogi.
Shri Morarjl Desai: They will

realise that the methods they are
following will not be of any avail to
them I know they have a desiie for
the common people's good. That 1s a
conmmon desire between them and me.
That is what binds us. That
is what bound me and some of them—
not all of them—together when we
were fighting for freedom. I very
much remember those days and I
remembered them when 1 heard Dr.
Lohia and Shr1 Ramamurti. But those
days are now changed. All days
<hange; there 1s nothing new in it.

Shri D. C. Sharma: It should change
for the better.

Shri Morarji Desai: But while some
of us here have maintained our ideals
and believe in them—even now we
believe in them—those friends
who were with us at that time some-
how got deflected from that path and
have gone to other methods and other
ideals. That also may be for good.
After all, it is not one idea alone
which is going to help us. 1 believe
in collective wisdom. But while I
believe in collective wisdom, 1t does
not mean that I or this Government
can decide only on the advice of other
poople. We hear the aldvice of other
people very respectfully, but ulti-
mately we have to take the res-
ponsibility of doing things. Therefore,
we will take a decision on our
own, giving whatever respect we
can to the advice offered by my hon,
friends opposite. I may assure them,
whether they appreciate it or not,
that we on these benches shall con-
tinue to regpect their views but not
always to agree with them, That
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depends upon whether we accept them
as helping us in the task before us,

This is what T would like to remind”
my hon. friend because I believe that
even if they would not want to be
persuaded by me—I do not want to
make any atiempt to persuade them
it they do not wani to be persuaded;
I cannot do it, it is not within my
power to do so—I would certainly
like to put some views before them
for consideration. That is why I am
putting these facts before them,

A few hon. Members appreciated
the Budget too. It was curious that
every section of the House talked in
the name of the common people while
condemning of appreciating it, The
common people means the hon. Mem-
ber concerned and his friends. I do
not think anybody else was covered
in it. Otherwise, how could every-

body talk in the name of the common
people?

Shri Manoharan (Madras North):
Including you also.

Shri Morarjl Desai: I am not claim-
ing anything else, Therefore, when
I say that, ] mean it. But [ hope the
hon. Member also accepts it when he
quotes me also with such approval.

We are forfetting that we have
started with a very low base in this
country. We expect great things in
this country, all of us But our
expectations should not be allowed to
run away with themselves, because
then we will lose our capacity to do
cven the good that we can do. There-
fore, it is that I want to remind them
about this When they say that
nothing has happened, I do not want
to confront them with all the progress
that we have made in the last 20 years.
But I should like to tell them what
we had when we began our career
as a free nation in this country. Qur
per capita natiomal income had gone
down over the previcus 50 years.
We had to get out of that pit and
then build on it. and we have been
building on it. While we were build-
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ing on it, difficulties have come in.
The first two Plans did make the
progress we had intended to make.
But the Third met storms in several
directions. 1 should like to give some
figures to remind my hon. friends
about what happened.

We are suffering today on account
.of several reasons, as I said. The
major ones are the lwo aggressions
.against us and the two droughts, that
have overtaken us during the last two
years., That does nol mean that there
.are no other reasons. I would not
say that this Government during the
last 20 years has not made any fault
or mistake. [ would not say that it
has been cent per cent efficient. There
is inefficiency. But can my hon.
friends claim that they have all the
efficiency? Can anybody n this coun-
iry clafm that there 1s complete effi-
.clency in this countr# or that we are
not having inefficiency? It is not the
fault of anvone of us, 1t 5 the fault
of the legacy we have had, and the
conditions of several centuries through
which we passed cannot be wiped out
in 20 years. We will have to have
some time to bring in efficiency, dis-
cipline and organisation. All these
things will require dedicated time and
energy and services from all of us.
In that task, we have all gol to com-
bine. And we have combined in
times of crisis. That we saw. That
is a very happy sign that the country
is advancing. I am not one of those
who think that the country is going
down. The person who is given to
crying will always cry. Nobody can
help him. Ultimately he will end by
commiting suicide. That is what hap-
pens. Therefore, we should not do
that.

It is only in normal times that we
fall apart. That is also not Wrong.

Shri Hem Barua (Mangaldai): He
is encouraging suicides.

Skri Morarji Desal: But when we
fall spart, let us not condemn each
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other; let us respect each other, even
if we differ completely.

I could not understand my hon.
friend—revered friend, because he is
my elder—Shri Kripalani when he
said that 1 said that rising prices are
not due to deficit financing or inflation.
1 do not understand what he was
talking about. How could I ever say
that rising prices are not due to deficit
financing? Why should I then stop
deficit financing, if I thought other-
wise? Rising prices mean inflation.
What else does itmean? [ do not
therefore quite understand why
he made that statement. Perhaps he
had nothing better to do, therefore
he did it. That is possible.

Shri J. B. Eripalanl (Guna): I
was not understood correctly.

Shri Morarji Desal: T did not inter-
rupt him when he was speaking, but
he has the privilege of doing so. 1
do not want to grudge that privilege,
] do not want Lo stop him either, I
respect him too much for it, but res-
pect does not mean that I must accept
whatever he tells me.

Yro TR Ay T Mfgw (Fak7) ¢
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Shri Morarji Desal: Here 1s my hon.
friend again. That is the difficulty
of my hon. friend, Dr. Lohia. He is
a great reformer and a revolution-
ary. 1 believe he is one. He has
capaci'y also, but the only difficult
part of it is that he considers he is
the only one and nobody else.

Tio T wYRC atfger @ wTr &
FITHT ZAT AAT T JIAA ST 127 |

Shri Morarji Pesai: I will be con-
sidering it & dishonour to be number
two to him. 1 do not want to be
considered to have the monopoly of
being a revolutionary or a reformer,
I do not want it, I would plead with
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my hon, friend: let him not have
contempt for everybody. If he wants
to improve us, let him have some
sympathy and not condemnation, That
is the only way a reformer can wWork,
or even a revolutionary can work. By
condemnation one alienates every-
body, as he is doing, though I see he
has some staunch followers, but they
all go to him perhaps because they
are of the same mind. Otherwise, how
clse can 1t happen?

st wy femd (gi7) : fa=gs
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Shri Morarji Desal: I said that we
suffered from two droughts. Let us
see what the actual facts are. I have
taken them out only to put before

my hon, friends, because they seem
to have forgotten this.

Al the end of the second plan, in
1960-61, we had claimed, while fram-
ing the second plan, we would have
a target of 76 million tonnes and we
improved on 11, and said it would be
81'8 mullion tonnes of production of
foodgrains by the end of the second
plan, and we actually produced 82
million tonnes of food n 1960-61
That 15 how we fulfilled the second
plan ,

But  what happened after that?
Then 1n the first year of the third
plan, we did get 82 million tonnes—
02 7—but nothing more. And after
that for two years we got less than
that. one year we got 78 'millior, and
another 80 million. That is how food
production went down in those two
years, and therefore it was a loss of
three to four million tonnes of food
in those two years. Therefore, the
stocks went away. Then, the year
after that we produced 88.9 millions
tonnes, i.e. nearly 8P million tonnes,
it was a good year, but because the
stocks had disappeared, that did not
by itself give us all the encourage-
ment that it should have given us in
the matter of foodgrains But soon
after that, for two years, one after the
other, we had droughts as have not
happened during the last hundred
years in this country. We produced
only T2 million tonnes of food in the
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year 1965-66, and in 1866-87 produc-
ed perhaps only 76 million tonnes of
food. This is what has created the
difficuity in the matter of agriculture,
and that is why- also our national in-
come went down.

Now it is said that we are res-
ponsible, our policles are responsible,
and one hon. Member had the great
wisdom even to say that it was our
policies which brought aggressions
also against us. A very great flight
of imagination. What else can I say?
I cannot say anything else. But there
cannot be anything farther from the
truth than to say that the aggression
of China was due to our own actions,
or the aggression of Pakistan was due
to our own actions.

Wty fowd zdaar sl FEAQ
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Shri Morarji Desai: Kamzori,
weakness cannot be removed by

shouting and only those shout whe
have no strength in them. Those who
have strength do not shout. That is
the experience, and the experienced
wisdom of all the sages Therefore,
let us learn a lesson. I do nbdt deny
we are. ..
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Shri Morarji Desai: What else can

one say when one is like that. 1
would not say.
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It is also said that the planning was
wrong, we have not concentrated on
agriculture, therefore this has happen-
ed. How is that right? <Can agricul-
ture be set right by merely giving
money to it? It can only be brought
in by hard work, co-operation, co-
ordinated effort by all people. Have
we done that’ Have all the parties
done this? Wc have not done it. It
may be our fault, I am prepared to
accept that fault, but why are not
other hon. Members accepting their
fault also? But they think they are
faultless. They are welcome to be
saints if they want to be. I have no
desire to take away that idea from
them. I do not want to claim any
sainthood.

Therefore, let us see the fcts as they
are. Because of this want of rains
or scarcity of rains in some parts, this
is the condition that has arrived, And
what is the condition of this country?
We depend for 50 to 80 per cent of
our national income on agriculture,
and if you lose 15 per cent of our
agricultural production, then what
happens to the national income? That
takes away the buying power of
people. And yet we find in this coun-
try prices going high. That is the
contradietion. If people could not buy,
prices should have gone down, but
that also is a contradictory feature.

Mere staiistics are not going to
make us wiser. We have also to use
our eyes and ears, and if we use our
eyes and ears, I would not want to
say that the rich men have not be-
come richer, some people who were
not rich may have become rich also,
but the poor have not become poorer,
I have no hesitation in saying that.

Shri Vasudevan Nair: Question.

Shri Morarji Desai: The poor have
certainly become a little betier than
what they were, but not as much bet-
ter oft as we want them to do. If that
had not been so, people would have
died like flies in the country in the
conditlong in whith we are lving
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That is not what happens, That is
what happened in Bengal. Thirty lakhs
died in 1943. That was the condition
of this country, and before, it had al-
ways happened, though now some of
my hon. friends raise cries that so
many people died, but that is only
mmagination and nothing else, it does
not require to be proved,

o W RAVEY Afgar : qog "
FN 1% atfs

Shri Morarji Desal: That is all right,
1 do not compete with my hon. friend
in Urdu sher.
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Therefore, I am pleading with my
hon, friend, I am not trying to advise,
who am I 1o advise, he is the adviser
of everybody, how can I advise him,
but I can plead with him——

Tro TN WA WHgar  ®r9wt
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Shri Morarji Desai: ... .that his
advice will be more readily accepted
it he keeps a little sympathy for
smaller men like me as he thinks.
Under these conditions, it did not me-
rely given us less foodgraing but it
gave us also less cash crops and raw
materials for our industries. There
were two aggressions against us and
to that extent our military expendi-
ture had to go up. We hagd to treble
our military expenditure, In the inter-
nationsl world, there are all kinds of
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atmosphare and we did not get the
foreign exchange that we expected to
.get. That also put the industry out
©of gear. You can say that the Gov-
ernment should have forestalled all
this and that it did not forestall and
that was the mistake. Jf that is so,
I certainly accept the mistake. But
did any of my hon. friends advise us
at that time in this way? No, They
gave ys the same kind of desparate
advice which they are giving today,
and if we had followed their advice
at that time, this country would have

been sold. Nothing else would have
‘happened.

They say that we are taking loans
from others and we are mortgaging
ourselves. That is what he said, Let
me make one thing clear. We have
won our independence, not to lose it
but to strengthen our country and to
see that we do not bow before any-
body except in courtesy. In courtesy
we are bound to do that, but not for
any gain. I can say that I have never
extended my hand to anybody for
help except on equal terms. L.t any-
body prove otherwise and I am pre-
pared to pay whatever pepalty they
ask from me., It is no use merely
saying that foreign loans are crippl-
g us and doing this and that. A
country has got to take loans in order
1o advance faster. We had very few
resources If we want to grow faster,
as all of us want, how are we to do
so without taking foreign help? We
have got to return those loans. We
did not know that these sorts of years
would come or that two aggressions
would come. If we had got militarily
prepared from the beginning, perhaps
this may not have happened. That
can be argued. But i we had got
militarily prepared from the very
first year, 1048-47, how many crores
might we have had to spend” Per-
haps for fifteen years, we would have
spent Rs. 15,000 crores. From where
would we have spent it? I do not
think that it would have been justi-
fled by anybody. On the contrary,
1 remember very well in the earlier
Years, in the first ten or 12 years,
until the Chinese menace, most of my

General Dis. 5038
hon. friends opposite asked us to
reduce our military expenditure. That
was also the view of the Congress
Government, I do not say that it was
not the view of the Congress Govern-
ment, because we had no designs
against anybody. Therefore, we
reduced our military expenditure.
But today we cannot do that; today
we will have to keep our defence
expenditure. Some friends say that
we should have economy in defence.
I would certainly not want any waste-
ful expenditure in any department,
let alone defence, But may [ plead
with my hon. friends, see that our
army does not get the feeling that
we are constantly criticising them for
wasteful expenditure We are con-
stantly aware of this and we are try-
ing to see that cconomies are effected.
My hon. friends perhaps did not know
that in this year according to the
plan the mulitary expenditure should
have been Rs. 1,150 crores. But we
have made it Rs. 150 crores less and
we are also trving to lessen the
expenditure without lessening effi-
ciency, but, on the contrary improv-
ing the efficiency.

Defence is the first charge in this
country. Whatever may be our con-
dition, even if we have to spend every
thing for defence, we should do so
in order to save our ;ndependence
and 1n order fight any aggresso"
against us. 1 am equally sure that
we should not have any foreign loans
from any country if we are not able
to hold our head high before them
or if .here is any interference. Let
me assure my hon. friends that we
do not want to accept a single paisa
from anybody, if it comes to the
question of our being dictated to by
anybody because we are taking loans
from somebody, I can make this pro-
mise to my hon, friends that we are
determined on that. If that stage
comes—it may come, we are not liv-
ing in a world which is good and
which has got stabilised, and there are
all sorts of pressures taking place,
and so conditions may arise when
there may be pressures applied,
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though I hope they will not be say that I am myself saiisfied with

applied—we have to go without those
loans, All of us will have to forget
all our differences and come together
and see that we lift ourselves by our
own strength whatever may be the
cost. I have no doubt that at that
time the hon, friends will forget the
differences and will help the Govern-
ment, whatever it may be, in seeing
that this country rises on its own
strength and on no body else's.

Shri Samar Guha (Contai}: Not the
Government but the nation.

Shei Morarji Desal: Government
represen.s the nation, whatever our
friends here may say; othHerwise it is
not & democratic country. In a demo-
cracy, Government represents the
nation. Whatever other people might
say, we¢ may have differences with the
Government, bu that does not mean
that the Government does not repre-
sent the nation. You can say that the
Congress does not represent the
na.ion. I accept it but you cannot say
that the Government does not repre-
sent the nation. But the Opposition
can never represent the nation. It is
only the Government that represents
the nation. It is therefore that the
Prime Minister is the Leader of the
House and nobody else is the leader
of the House. In a democratic coun-
try these things are accepted all over
the world. Let that not be forgotten.
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Shri Morarji Desai: We are coming
to a condition where we have got two
contradictory pulls. Firstly, prices
are rising because of agricultural con-
ditions. On the other side, industry
which was lagging behind because of
lack of raw materials and lack of ade-
quate loans in time is having insuffi-
clent demand now. That is why we got
into difffculties at a particular time,
ft is in those conditions that this
budget had to be presented. 1 cannot

the budget 1 should like to have some-
thing else. But liking iz one thing
and to be ahle to do it is another
thing. Anybody who wants to act
prudently must not think of his
desires and his expectations. He must
think of what can be done and see
that he is not frustrated or dis-
appointed but that he goes on with
greater vigour as time goes on. This
budget has been brought in in order
to stabilise things and if it js called
the status quo budget, I would have
no quarrel with it. Let it be c¢alled
s0. What does it matter? When we
are 1n a whirlpool while we are swim-
ming, if we try to use the hands and
feet violently, we will sink. If at that
time you lie flat on your back, you
will get out of the whirlpool, you will
Live. When a sick person has got to
become better, he should not sghout;
he has got to lie low and take medi-
cines which the doctor gives him and
not to ask for foods of more vitality
and nourishing foods Once he is all
right, he can become strong and
stronger. That is what we hope to
be after this budget and that is the
consideration with which this budget
has been brought.
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Shri Hem Barua: Sir, he is giving
us lessons in swimming and on medi-
cines also.

Shri Morarji Desai: If my hon.
friends are now satisfied with their
remarks, I should like to go ahead.
It is not possible for me to touch all
the points that had been raised.
Budget is an occasion when every
issuec can be raised. But it is not
possible to reply to every issue, T
have got materialg before me to which,
if I refer, I will take the whole day
and even more. Therefore, I can only
say that 1 have noted all the points
which were made and 1 shall iry to
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benefit by them; wherever any recti-
fication has to be done, it will be
done. And wherever anything has to
be acceptad it will be accepted. But it
will be for the next budget and not
for thig Budget, In this budget
#00 as regards the taxes which have
been Jevied, there have been criti-
cisms, and | have patienily heard all
lhose criticisms. 1 have received
many more criticisms and suggestions
from my side too. If it had been
possible for me to discuss, consider
them and come to a conclusion before
today, I would have given my con-
sidered view today, but the matter is
not so easy. It is a bit complex and,
as I said. it must be a balanced budget.
If it 1s not a balanced budget and if
it leads itself to a deficit, then it
would harm everybody and that is
not the intention of anybody. I only
hope that the balanced budget does
not make anybody unbalanced. That
is what one has got to be careful
about, and that is why I am trying
to explain this. Therefore, the matter
is not easy and I have therefore to
pay more attention to it and I am
attending to it and by the time the
Finance Bill comes, 1 will have come
to conclusions and 1 will tell the hon.

House what conclusions 1 have come
to.

But I should like to refer to some
of these matters, specially the matter
about public sector. It is said that
the public sector has been a great
drag on this country.

Shri J. B. Kripalani: Government
sector.

Shri Morarji Desai: You can call
it s0. I have no quarrel with
that. But as ] said, Govern-
ment represents the nation, and
therefore it is the national sector.
You cannot deny that because
it belongs to the whole nation. It
does not belong to anyone party.
Whatever my hon. friends may say,
they are also going to profit by it or
lose by it. Whatever happens, Wwe
have to be sharers in it, that is what
the public gector is. And that sector
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if it has pot yielded profit which it
is supposed to have yielded, there
are several reasons for it. In the first
place, all that is said is not right, as
I pointed out the other day, When
it was said that all the 40 public sec-
tor factories are losing, it was all
wrong. I gave the figures, and I
have written to my hon. friend when
he asked me for a statement abou it.
I have said in the statement—I do not
want to take the time of the House,
otherwise, I would have read out the
list also —that out of the 40 projects of
Government which are working, in ac-
tual operation, 31 of them are making
profits; the profits may not be huge,—

An Hon, Member: Return?

Shri Morarji Desal: Return also is
there. The figures were given by my
colleague, and then I will give them
some other time also if it is required,
I do not say they are all high profits.
Nine of them are losing, but they are
losing because of several causes.
They a'e also heing looked inio.
There is a Bureau of Public Under-
taking established in the Finance
Ministry itself, and it will be my
endeavour in the coming months to see
that the public sector undertakings
are so properly organised, or rather
reorganised—they are organised, but
they have 1o be peorganised in their
personnel, in their management, in
their working and in  their auto-
nomy——that they will go ahead, and
we will make up for the lapses that
may have been thcre in the past.

There hag been one significant lapse
in the Durgapur stecl factory. It
has come to notice; that happened
onlv during one or two years, be-
cause of the lapse of the manager. The
manager did produce, but he did not
look at the management, and therefore
this happened. Of course, he 8 not
there and therefore We cannot deal
with him: he has gone away. But we
will see to it that this is not repeated
That is what one can see. Not only
that, we wll also try to profit by it
and see that we make better profiis as-
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a result even of those Jogses and we
do not lose in future. That is what we
will {ry to see,

The public sector factories have done
a lot of good to thig country. It is
‘no use saying that we attended to
them and neglected agriculture. We
have not neglected agriculture. Food-
grains output also has gone up from
51 mullion or 52 million tons in 1850-
51 to 89 milllon tons, which happen-
ed two years back and it will be more
this year. 3 nope so; and also next
year, Hut it depends more. on the
maonsoon.

It wras sand ov some hcn. Member
very uncharitably that in 20 years we
have not provided watey for all the
lands in this country. I think it is
only a man of imagination who writes
poetry who might say that all land
can be provided with water even at
any time. I do not think it is pos-
sible to irrigate all the land anywhere
in the world. We shall be fortunate
if we are able to irrigate 50 per cent
of the land and bring it under culti-
vation, That is the aim which we
have ymmediately. After that we
can go further if we are able to do so.
But if we can bring 50 per cent of the
land under agriculture, there can be
no question of scarcity afterwards in
this country. But that will re-
quire a great deal of effort. It will
réquire major irrigation works; minor
irrigation works and small irrigation
works; all kinds of works, it will re-
quire. Some people swear only by
major irngation works. Some people
swear only by minor irrigation works.
All this is having & lopsided view,
Without major irrigation works, only
minor irrigaton works are not going
to work and without minor irrigation
works only major irrigation works
are not going to  benefit
every State, because there are
somp States where major irrigation
works may not be very possible.
There, minor irrigation works only
will be useful; and therefore we have
-got all these tharee, and we are spend-
ing more and more money on it
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Somebedy sald that no electricity
has yet come to the villages. Sir,
they are forgetting that we were
giving electricity only to 3,600 cities
and tows, not villagers, when we be-
came free. Today, more than 50,000
villages have got electricity and
every year more and more villages
are getting it. In our Plan period we
are doubling the supply of electricity;
in that we have sticceeded, and we
wil] even have greater developmentin
electric{ty as time goes on, The pro-
gress was not much better because we
had to import also the machinery for
producing electricty. Now, today,
we are producing all these things in
this country, and there too, the public
sector factories have done a lot of
good, If they had not coms, Wwe
would not have been able to do this
much. If the steel factories nad uot
come, the private sector could not
have put up all these factories.
We were producing only 1.5 million
tong of steel. Today, we are pro-
ducing 65 million tons of steel,
and we will be doubling it in the
course of five to seven years This
is how we are going about steel, And
if all that steel had not come, how
would the private sector factories
have flourished? The privats sector
factories have grown up flve time or
more during the last 10 years, They
have grown up only because of the
public sector factories. They would
never have been able to come up but
for that. Would we have had all
the irrigation if the Government had
not undertaken it? Would we have
haq all the railways if the Govern-
ment had not undertaken it? All
this hag to be done by Government
but the railways also require a lot of
money. It is only in this country
that the railways have been paying
This year we have again got into dift-
culties in the ralways because we got
into losses, but we have got io make
up for them. And that is what we
are trying to do.

But all these things require more and

more co-operation and attention and
co-ordinated work in such & maner
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that we do better in these direc-
tions and not merely do fault-finding.
Rault-Anding is useful; 1t 15 good be-
cause without that, those who are do-
ing it will not know where the Iault
lies. It is theefore that we are grate-
ful to all those who pouit out the
faults to us, but merely finding fau.t
and deprecating everythung and say-
ing that we are not going anywhere,
that we are frusirated, that nothing 1s
being done, is the royal rogd to ruin
and not the royal! road to prosperity.
Because it saps all our eneigies; it
saps all our desires to co-operate to-
gether and co-ordinate oup cfforts. It
is therefore that I am begging of my
hon, friends 1o criticise as much as
they like but no! {o run down people.
I would not like to do that. for any-
body. That 18 why I have said I have
the greatest respect for hon, friends
with whom even I differ. 1 differ
with my hon. friends, the communist
party people, but that does not mean
I have no respect for tham, If they
have no respect for me it does not
matter,

8hri Nambiar (Tiruchirappal'i):
We have every respect for you.

Bhri Morarji Deszi: But 1
respect for them.

have

If I lack in that, I would be fail-
ing in my duty, That is what I say.
Therefore, that is how we should desal
with it, and not in a manner of mcre-
ly crying down each other's efforts
and sayng, “you are useless, you are
worthless and you are &ll folly".

%o Tw AAFT wWifgar : 79 9%
N T ¥ AT TG |

Bhri Morarjl Desaj: What else 11
this, if it is not the budget and the
expalnation of it? If my hon.
friend does no' even understand this
much, it is only because he is pre-
occupied with that notion of reform-
ing and his notion of reforming not
only of the country bu’ of myself and
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all others; I only hope that he re-
forms himself. That is all I hope.

I would now turn to the criticism
of the taxes that have been levied.
It is said that the taxes could have
been avoided and more money could
have been brought in by saving Rs,
150 crores in various ways. I do not
know how my hon. friend says
that Rs. 100 crores or Rs. 50 crores
could have becn saved on defence. It
is easily said, As I just now ex-
plained, we have got to watch two
fronticrs, We have got to keep our
armies ready and in trim. There-
fore, we have got tg see that we
spend all the money that is required
for ittt We were to spend
Rs. 1150 crores on defence, but
we are spending only Rs. 960. crores.
That shows how we are mindf{ul
about having economy with efficiency
in what we do on the frontiers. Those
two neighbours are making more and
more preparations They are increasng
their divisions and theirr fighting
power. We have no intention of
of making any aggression at any
tim=, but we certainly will not dcsist
from defending ourselves successfully.

1t 13 to that end that we are keepmg
oursclves prepared. It is, therefore,
that I beg of my frend not 20 cons-
tantly harp on this question and give
a fooling to our  very fine fighting
malerial that they are people who
are always charged with extravagance
and things lhike that. Whatever we
have to do, we should do, I can as-
surc my hon. friend that the Com-
mand-~rs, the Generals, the Defence
Minister, my colleague all of them are
verv conscious of this and they ar®
looking at it constantly, trying to
see that we keep to the minimum
expendilure consistent with our pri-
mary duty and the greatest duty of
keeping ourselves fit to defend our-
selves against all aggressors success-
fully, This is the criterion which we
have kept before us for our defencc

My hon. friend said, we can mako
economies in our administration. We
can; I would not say there is pno scope
for economy. But economies are
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constantly being looked into and they
are being made. If you look at the
figures you will find that gxpenditure
on administration was 15 per cent. of
the total revenue expenditure, ex-
cluding Defence. It rose to 17 per cent
in 1854-55. It has come down to 10
per cent. That is what has happened.

Coming to collection of taxes, there
also the fijgures are very significant.
In the matter of tax revenue, we had
3.75 per cent expenditure in 1945-48.
Today it is 1.4 per cent for all tax re-
venues together. In some sectors, it
has gone down much. In customs, it
hag goine down to 09 from 15. That
is how we are keeping track of it. We
still want to make a saving 1n this.
One hon, member suggested that if I
accepted his scheme of exempting a,l
incomes upto the level of Rs. 12,500,
5800 and odd income-tax officers
could be saved, But he does not
know that I have no more than 2500
income-tax officers. How was I going
to save 58007 He peraps does not
have the figures I do not know
from where he got his figures.
Some of his figureg are correct . I
am referring to the young man from
Goa. He has taken great pains and
several of his figures are correct. But
when he goes into deeper waters, he
gets into trouble. But his effort has
been very good and I congratulate
him for hig study. He said, if he
were I; I think it would take quite
a few years for him to be in this
place.

I would turn to the eriticism that I
have become libera]l after I have be-
come Deputy Prime Minister, because
I have not taxed liquor, Certainly it
is a very amusing irony that people
who do not believe in prohibition tell
me that I should do so. It is not a
question of my losing grit. I would
like to have prohibition ag early as
poasible and I do not agree with all
those who say that prohibition has
done harm. I do not want to go inlo
that subject, because that is fot a
Central subject. It is a State subject.
In the matter of taxation, only forcien
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liquor can be taxed me, not local-
ly-produced liquor t is a State
subject, not my subject. In the mat-
ter of foreign liquor, I had raiscd the
duties 1n 1863 to Rs. 40 g litre. Where
do you want me to take it? If it is
taken up further, it will have dimini-
shing returns. There will be far
more smuggling and nothing else.
One has to kep track of that also. They
do not realise that. They gay, you
tax the Juxury items, Certainly;
luxury items have been taxed 30 to
35 per cent. How much more do you
want? Today the trucks and cars are
not in demand. There was a black-
market premirm of Rs. 5000 to Rs.
10,000 for Fiat and Ambassador. But
the other day I found a dealer had to
pay Rs. 500 pugree to the man who
bought it. This ijs what 1s happening,
because they are not gelling.

Shri D, C. Sharma: Will you give
me the name of that dealer?

Shri Morarjl Desai: 1 know the
dealer, but I do not want my hon.
friend to raisc the market again by
gmng into it in the wrong manner, be-
cause that i1s what he will do. This
is what is happening. It is not that
1 am unmindful of that. 1 should
like to tax as much as I can, but one
has {0 see that the taxation is fruitiul
and not unfruitful.

Dr. Lohia said, if you curtail all
salaries and all expenditure to Ras.
1500 per month, Rs, 1000 croreg will
be saved I do not know wherefrom
he got his figures. If you do that,
you will be saving only Rs. 25 crores
and nothing more,

e TR AT AYRQr 72 faw-
Y TATEE, A7 v (W
FC TZAFTALL

Shri Morarii Desal: I am prepared
to be with him whenever he wanis it
1 am prepared to learn from him. If
he shows me where I am wrong, I
will certainly benefit by it.
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Shrl Morarfi Desal: Whenever my
hon. friend is free, I am free. That is
all I can say.

To T WY Wifga - T =3,
o AT ¥ FIXF 7T FAIAT L, GET
qv  qZTH &K OHM)

Shri Morarfi Desal: He believes
more in playing to the public gal-
lery than in fruitful discussion. I am
not interested in that kind of thing.
1 am interested in learning from him.
But 1 cannot learn from him in that
kind of controversy. If he does not
want to teach me, he 1s welcome not
to, but I am ready to learn from him
in the manner in which I can learn,
not in the manner in which he wants,

o UW WAF A (qTEA)
975 FiQTIATET, LTI
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Shri Morarji Desai: My hon. friend
knows purdah very much, because he
was in purdah for quite a few years.
He knows that I have never gone inio
purdah. That is all given to him;
he is an expert in it, I grant. I do not
want to learn that from him.

He said that I have taxed the poor
by taxing footwear. There was tax-
ation on footwear before. It was taken
away for 2 years. But is it realised
that factorieg supply only 15 per cent
of the total footwear? Whatever s
done by the small men, they are all
untouched. 1 am considering what steps
have to be taken to see that footwear
which is of a certain minimum value
does not increase in price. That s
what I am going to see. Which way
Ican do that, I am examining and
when ] come top the Finance Bill, I will
be able to zay what can be done. The
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same thing was said about aluminium
also. For synthetic fibres, rayon and
other things also some hag to say. For
anything that tax is levied on they
will say, do not levy this and Jevy
what is not to be levied. When that
is levied they will say, do not levy that
and levy something else. This will be
a constant exercise at budget time
with which I have no quarrel. But I
would like to say this that, as I have
said, in the matter of these two taxes,
on synthetic fibres and on aluminium,
I want to see that prices do not rise.
If I find that the taxation Is high, that
it cannot be absorbed without detri-
ment to the ordinary consumer, I will
have to consider what changes I c¢an
make. But I can also see that it is all
absorbed or a part of i1t is absorbed.
But, at any rate, I want to see that, as
far as possible, the prices of utensid
are not raised. But all this requires
to be very carefully worked out,

16 hrs.

There 1s another thing, which was
about the 22 per cent tax being deduc=-
ted at source in the matter of interest,
in the matter of commissions, in the
matter of fees and all those 1tems. This
has been brought in in order to plug
the loopholes through which unaccoun-
ted money is earned in several ways.
But [ also want to see that it does not
become a hardship. We have already
seen to it that those people who do not
pay any income-tax from their income
are not affected, nothing will be de-
ducted. They have only to give an affi-
davit to the place from where they get
their income that they are not paying
any income-tax, and nothing will be
deducted from them. They are not to
go and ask for certificates, they are
only to give an affidavit and it will not
be deducted from them. For other
sources also, Whether it should be 22
per cent or whether it should be any-
thing less is very carefully being
worked out, and there too I will come
before this Jouse when I am ready
with my conclusions.

T would now come, Sir, to the vaxa-
tious question of tea and coffee. Well,
here I would not like to say that I
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want to save people from the habit of
tea and coffee. Why should I have to
do that? I have no such desire except
in the matter of liguor. In the matter
of tea and coffee I have no desire to
prohibit it at any time or to say that
somebody should drink less tea or
coffee.

Shri Hem Barua: You do not take
tea or coffee.

Shri Merarji Desai: That does not
mean I should take 1t. Because my
hon. friend shouts, it does not mean
that I should shout. It does not fol-
low. In order to remain friends this
need not be done, But in the matter
of tea and coffee we have to consider
our export requirements. It is argued
by hon. friends here that we are not
making maximum efforts for exports.
If we want to make exports more and
more we will have to see that our tra-
ditional exports do not lessen, and tea
and coffee give us one of the best ins-
truments of exports, What 1s happen-
ing? More and more tea and coffee 1s
being consumed in this country and it
is a habit which grows. Well, those
who want to keep the habit, let them
keep it but let them also pay to the
country. Why should they have the
habit and not benefit the country also?
If we want to put a curb on consump-
tion, tax is the only method by which
it can be done.

An hon. Member: Produce more.

Shri Morar}i Desai: More cannot be
produced than what can be produced.
It is all easily said. Dr. Lohla said
Pproduce water, we will produce volun-
teers and water will be produced. 1
wigh it is as easy as that. Let him
organise and do that. Let him show
results in an area of hundred square
miles and I will be satisfied. Then I
will follow him in that particular
work, not in everything else. Then I
will try to do that and I will help him
in that.

o T wige Wifgar: ¥ FI9
g, Qrer A e AR 1 qF wdar aw
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Shri Morarji Desal: Why does the
hon. Member not be liberal when he
preaches to me and follow me. Why
doeg he want me to follow him? Why
15 he so very egoistic and thinks that
he has all the monopoly of wisdom
and nobody else. He will benefit better.
A wise man is he who learns from
everybody and not one who teaches
everybody. That is what he has to
realise.

Therefore, in the matter of tea and
coffee we have to see that we lessen
our consumption and there is no other
method but this, When I said that for
a hundred cups of tea the price will
increase only by flve paise or ten paise
I meant it. That 15 the incidence of
this taxation, because in the lower
quality tea the taxation is less. But if
that is also not to be considered what
am I to de? I have to see that we
spare some of the teas for export, if
we want to move forward faster. That
is why tea and coffee will have to be
curtailed in consumption and there is
no other way beyond it; that is all I
have to say. Those people who want
not to suffer from heavier expenditure
can lessen the use of tea per cup, use
a lesser quantity of tea leaves per cup
and they will not have to pay more. It
will do them good also. It is hard tea
which makes you hard, it is suft tea
which makes you better, It is better
to take soft tea than hard tea.

Shri D. C. Sharma: Please remove
them from the Parliament House

Shri Morarji Desal: The same was
said about petrol and diesel oil. It was
said that this will also go to the com-
mon man. Well, so far the transport
fares have not increased in the buses
I do not think they will increase; it
has not that great incidence per ticket
that they have to increase the fare.
Therefore, it is only a part ot the
profita that we are taking. In several
pPlaces they are running through gov-
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ernment and government when it runs
does notl pay any income-tax. There-
fore, it is better I get something like
this. All thig has to be obtained even
from them, I do not think they are
gomg to raise taxes in this manner
themselves. If it is looked at in this
way, I am sure my hon. friends will
see that whatever was to be done, we
have to do this.

1 was charged, on the one hand, that
I am not giving sufficient to the States.
If § have to give to the States I have to
tax, and if I have to tax I have to tax
1n such a manner that the poor are not
affected. My hon. friend, Shri Dande-
kar, did admit that this does not affect
the living index of the working class.
That is what he said, although my hon.
friend, Shri Masani says otherwise.
But 1 would rather like that 1n this
matier he has a better accountant and
when he has seen the figures he will
find that this does not affect them
though it may affect the other people,
It will affect the other people, I can-
not help it. They think that 1 am not
going to help the States. The States
have been helpeq to the extent of
Rs, 98 crores. I could not have done
that if I had not done this. Therefore,
this has got to be done. Thi; is my
only justification for doing this kind of
work.

ot wage ol e AfEa 5z @
qJm w4 ghoTm w0 F3Af
f=m
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Shrif Morarjli Desal: If I have not
taken account of economies in govern-
ment expenditure it is only because I
do not know how much I can do with-
In one year, but whatever is done is
Koing to be useful next year. It is
therefore that I am going to persist in
this matter and see that more and
More economies are effected.
My friend, Shri Dandekar calleqd it
@ bad budget. Well, Sir, he could not
©Ve it any other name end therafore

Indian Diplomats

in China (A.M,)
he called it a bad budget. He could
not call it good because it will then be
giving a complment to the Congress.
But I do not think, when they say that
the common people do not like it, it
18 correct. I have received letters from
all sorts of people. There are letters
of criticism and there are letters of
approval. I have also in my own way
talked to some unknown people in the
street and 1 found that they were not
bothered about it. Because they are
not bothered about it, these people
want them to bother about it. I would
only request these people to keep their
silence and not to bother them about
it. That is all, Sir, that I have to say.

To TW AT Wifgw: o® ww
it g A1 g TWmE

16,10 hrs
MOTION FOR ADJOURNMENT—
Contd.

ALLECED FAILURE oF THE GOVERNMENT
OF INDIA TO PROTECT THE INDIAN DIP-
10MATIC PIRSONNEL IN CHINA
contd.

Mr. Speaker: Now we will take up
the adjournment motion. But there
will be no ha f-an-hour discussion to-
day because we are already short of
time and it is already 4 o'clock.

ot ag femd  (w7) 0 wmIm
wgrT, wa i =T §

T TS oo A s

g AT AT ava w37 31 &E
HATA TAAT 2, TR SefEaw
NI I THNE 24T T

o TR AART Wfgay (7).
mAI T{RE, Wl ATA Y g5 oW
fr & o res O S A vt g
g 1§ |
Mr Speaker: No, now we are on &

different subject.

Motion moved:

“That the House do now ad-
journ".
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T AT 4y F v &1 qaar (5@
Fe1 ST RgA &F € | O3 G /I AT
gz wardag wig) (:.lf. GIEIT
%5 71 12 27§ et 481 ZE gl
qg ¥yl warg . .

of: 9o wo Wt (vreiw) : @ firz
fodt gadaz 9, € L. - 7
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N 9T weem @ § 1 & o
wiga § i frw madaz 9 oz oW
WE? A FAdE IT AR L W W@
® i S

o H #1% oXy (O
ATERE TN KT WAW ¥ wr ¥ oy
i waAy ?

¥o TN wAEY Wifgar : wx as
gg A% wwam § 7 0a ¢, fogem
waal H1T 7T g9 I & fodl w
wdr A aT awr ¥ w0 Fifew
H§Y €U 9§ 31T AT wAT—( T A
TIT A1 —a4 OF Sk A awe ¥
SY R AT

L7 R A AT X WA
®7 42T gRIT A gHAT AV AT GR )
W& <7 &7 B F A1AT 83 T L WW OB
GTATAATUN (R F 4 21 SAEC |
grawar @ s afrafay arar g
qgy & i .81 WgAAT 37 a9 A £ |
FAE T AW AT LqAT oqRT FUWT
g 1) faea & gfe, ag o a& FTom
& @ Ofew S aepEia @
waF gad @il 117 s & (I
§ 1 W AEARANE, LA G ) FHFHT
7R 4 widl g i a8 333 mglas
siha gey T g0 AT @ w3 g
we {ady ardr A gai g (6 rarcarey
T @Td YU @1 3 g AT IA &3
| TAF A1 AR KFA 7H1¢ (gt
W% foem & am 93x Wi 4] 39
Wal &1 UF, 7€ 2T o¢ fegm &
A7 A A AR ) F3 T wew & R
AY 9 aW qrdR 79 w1 faT 9
weIZ W & wrud, & 54 axg & w4t
WA G5 AgT T 1 & ag W =g e
&1 wrzr gatTE w9 waEr
gy §1 T w9l ATIwEr WA
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ATTAT F IAWY @Y FAE AT o1 FT
R | wawar § 7ff s fe sen
fat & 33 wifter oy grrfs ag aw
afiwe &1 o & 94 oF TwT wirglaw
*rfoa a1 #¥FT T W Y aY e 1 wet
AT HT &F J@ g

w91 7z § e gw 91 ¥ o
@ g # (ol oY Sve avg # genex
Nrfor N Ay 1 g P ? aw @
A & &% wen frw w0 w1 fears
fie & sy 7w Svir & gfy age owder
wRX W W @ §owifn e
wfeaumsl § | 9w FITC W H a0
e § wife & vfeda g | e
WX A §F qurE aeed F A qqr §
THY QI AT GTH WA agT ) 0F
gy o 59 & agr wwArC g ) Y qwar
¢ fu gad g5 o9t g1 1 &fer & o
v@nr fiv ag s dWiw AW ¥ Fw awr
) StEITgmE a9a ¥ onft —
wafo 7 & & w0 & ¥y @ g—
#fyq urawt wodr avs & Iual wfw
woar wifgr | 357 o8 g § Far wrae
@it fegeaa & uwaifos go fRwiy
¥ FC awy § 0T B34 AT A
faguft 47 & a9 99F § | wAT we
ST w1 a9 36A foarar § ) g e
€3 LaAT § ) W F FqE =9
TR @A § ) e of s G
g T R4 ¥ aacdr 41 war @ g e
99l ga ¥ IR 4497, .

Mr. Speaker: You have already
takea more tnan 15 minutes. Yoy are
covering all subjects. I will give you
anpther 5 minutes.

o TR RAge Afgay : fegeam
1 ¥ TIAT TANT G AIL A0 ATA )
fegzera €I 9" & 9T W &y
ez N IR WINPT RS
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TR SqTTE T AT AT YD gy ¢ VT CAY vwAr wifgd | el fedft aty

v war g 7w sfifod gu & g
E fr amtamr YT e e, O @
€T §aw WA A Sfew fw aw
T wAT wTfEd € | wgt e g 0 |
Ot wre § 1 TERT M STY E | W At
T % gwey wier aeft wifygd | gswe
frvB %7 wamw § §T wiwy | ST e
qTe TgF I&AW F werk g€ | amr
B9 AT A w9Al ¥ Wi €7 g
& ®TOT gre vy | A0 v e g
Tl % ¥, gt gfemr aww
WA faga g% | wue Sy agd
e % w adiga ad 41 fx gw wrfedr
TH T% qY | gW W 43 ddGq A4 47 %
A TH TENA G AL q@ aw T @
& Azt qwr A ¥, T%w 9w
Tt w7 | AfeT 90T w1 wwE ) Wi
ghaat @ @ @1 o g a7 @
anr & & see wiw g wfga o
dwer wiwr T 0 o fegeam Wit
WA WM T ASTF ) A7 A o
vied 80 a1 o5 & a9 sag)a w1
fow aog & awRlar g1 esaT & 7 0w
TEFEFATE T 8 1 & afh
WTAAT AWEAT $8 T A%aAr | anwar
O 6 oF @t daww § fe faswa
RraET g &1 W | fasey e avear g
#¢ oo wweter wwewa § ) g) avan @
fo 7 o o 3 5T rgra andix
1 JrHET oY g e ofgd | & arar
g o st a7 ArRET Sy & s
dur & 1w i W A A Wi
el A & AT 9T §2 ¥ agw D
awdt § a1 et Tty * ar F
aeft §) dferwet ot aw og 2
feaw ffgrmr i TN oraqg @
wft Sawrga Afe w1 oww w7 wwn
i | gra W waew fewey O
Y Y vy wrfigd | W A gw oW

W Inyww A A FEw g,
s WY el § %W ond e
¥t Wi el v awr & oy na,
®o 6t # aawh @ vk fs d¥ oqary
¥ IPF qwy faar sEr e A
g fedt AT wizt © qww faay o
W g ¥ O-q1E gt & qx ey
TET AT | W A g €T ww i
3 grm fa: 5A% @re wiaw At w@ar
¢ W17 ww 1w Far ¥ € tdr
WE T §—8NT W 4T 97 Al——
fegram-dm N ww Wz axdw
faa% sguficr w1 wiz aga o
Far | & ow wY anficaa @
A oo wig & swi awn W az
ag whaa ¥8 7 wafiar 37 ag-——
¥ 7% whaw § et g qud ar
w7 & ¢ gfam & dlewn v famr—
TEMAT 27 gz ¥ ax @ wsef
T Qg [AT |19 a1w s\ fear 7
1 Wi A awwd § fo @ o, wan
T O wiwd et S aud @
R ¥ R Gnr @AW ot wny
e wrte aw @ w1z g
ft oo aw, szEw aw T wHgmea
T ¥ 0% w7 wvort we A * ¥
fedt o #1 e & far ww gar
gr 1 3wt agefiee aff @
amhmu‘rgﬁmm‘twam&
weuit & WA o wwAT G W o
gFar 3k ¥ Ted o I w7 farga
feare & o ¥ ww andfy

safed & w9 & wd wwnr
feT aumz v o ® woar wx gx
s wmrow fadelt Nifa X | s
fuefy Ny & wof .2 fo wwlwr &
o e wx aw gw fageaw ¥ qw
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faafl &) oy & o € W
wd v | WY ST G ST g
grr 1 fig orve wY 1 wRfEer W
faaa aw & ox feaawid a1 ow AT
fegeamelt faardy r ar F% & fay
e ATW wTaT WX ¥CW IXW W R |
& Iwey qrue A F P w@fw
ag At wiewst d—ay I R
Heurer graY ¥ | wRORT A avea A
o T} | = ¥ ot oY qga g A
famrat or gwaY & 1 47 ager &) wak
fear § fo 3 A1 aret ¥ 8 &
T oY T W AUES F ATHA o FTH!
verfrarfn  fe g asray At &
o 2 977 fza ¥ au fee-foa &7 3w
N THN IW A W FO AL A
gy w7y & far oW SmaAw
gafed wa og F&0 & T ¢ & ™
T T o7 wmew g ¥ s AR
HUF AT N AT AATETE T A
& A FE T ;T AAT |

16.33 hrs.

[Mr. DEPUTY-SPEAKER in the Chair]

fasa S g SRAT 9w | IgE A
A Fax ¥ e fasaa grgro AfY ar
I § T A% 41 AfeT O T Ry
a1 ? w1 og fos qwfad o @
arar & fe v oz faeemar §
fosas gnra a1 7 & foe g gfean
areft Aifa wavar g 1w o arw §—
fiy fosry O &7 qT— & 2oTE WO
aTgw w oy &y fean ? A dw
wwan § fe 306 g8 IwaraT aar ot )
8! awar § s ox o & wfafafe s
T ® QA |, M ITH WT ¥ TEC
T W FET g f 2w, g oF,
AT AT § T Wty w1 Wik @
T fad §9 7 ¥9 s &Y,
i ) foer forlr o ? qafel fe oy
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qT IA%) wafeam # ar yowe ¥ ™
feear ar, 3 *t frdt T o s
A 1 ¢T3 9 *™W I§w gwarl
2 ? mar zwrd anm A v

Ffard gF o owEgh 7w agy &,
n‘gﬁwﬁzﬁmﬂtﬁmm%m
£l ag I =WwE Afg 1 wwF o
T AT & A g e WY 9y arey
fod M aw 8t wfaz 3 essOT &
T gw Wt 65 ®¥OF F | TN & TH
50 ¥0% g M §, Ffsw 9T it *7,
AMfErdesadrgiana g foc &
FAAT FT FAT U FA H wfew
1 WX WO 9ITEYA ® BT %Y,
A %4 %! ST #T H1§ T¥ T 9T
wa, fam & st #1 g fagaemi
faardl =t ¥ ¥3 § fod fiw smw
TT G A FCT ¥

Mr. Deputy-Speaker: Several lead-
ers from different groups would like
to participate in the debate, and the
hon. Minister aiso would take some
time So, hon. Members would take-

not more than ten minutes each. I
think that would be fair.

Shri M. R. Masani (Rajkot): I would.
not take more than ten minutes.

We on these benches support this
adjournment motion because of the
failure of Government during the last
two days to take any action which is-
in consonance with cur vital national.
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interests and the honour gor self-respect
. of our country.

There is no denying that the arrog-
ance that the Chinese communists have
shown towards us culminating in the
eventg of the last two days, is a result
.of years of appeasement, of years of a
cowardly, supine policy of taking
things lying down which this Govern-
ment heas followed for many years
past. Today we have reached the bot-
tom. A message has just come in from
Peking. 1 shall read the telex which
shcws what happened since we met
here last to discuss this matter. The
report says:

“Red Guards beat and kicked
two Indian diplomats in wild
scene; at Peking airport belore
they left by air for Hongkong to-
day. Mr. Raghunath and Mr, Vijay
were dragged and pushed and held
by the neck and arms among a
crowd of Red Guards several hun-
.dreq strong. They were punched
and kicked and Red Guards waved
red books of Mao’'s quotations”,

This is the humiliation to which this
Government has subjected its loyal
officers angd the people of thi country.
This is the culmination of that policy
of appeaseent the first phase of which
was that shameful period of Hindi-
Chini-bhai-bhai. Many of the men of
Munich are sitting on the Treasury
Benches even today the men who have
never apologised for their shameful
behaviour in being office bearers and
pstrons, from the Prime Minister
downwards, of the Indiz-China Friend-
ship Association and other commurist
fionts, We are now getting the pay-
off.

Even after the attack of October-
November 1962, that supine policy of
appeisement was ndt abandoned. It
wag at that time that we from our
Party called for the severing of dip-
lomatic relations between our country
and Communist China. Many other
democratis Opposition Parties echoed
that call, But the Government of this
country, of these people, had not the
guts even then, had not the face even
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then, to do that. The least they should
now do, to show our self-respect, is
t¢ break off diplomatic friendly rela-
tions with that country.

Dr. Lohia has pointed out that our
attitude towards our Tibetan friends
bas been another index of our coward-
liness. Our treatment of the Dalai
Lama has been shabby in every sense
of the term. We have sat on the fence.
We have given support to our Tibetan
friends on the issue of Human Rights
rut we, who talk of our anti-imperial-
15t role, have never dared even to this
day to stand for the right of self-
determination and the right of mna-
tional independence of the Tibetan
people. That we reserve for Rhodesia
and Alge-1a alone and not for neigh-
bours on our own frontier!

A more stameful aspect of this Gov-
ernmet's policy iz that i1t has mede
the Chinese communists treat them
like that—that is how Shri Chagla has
been treatei is that gur envoys ure
kicked and beaten in public. It means
--Shri Chagla should be man enocugh
tn realise this—that it is a slap i1n the
face.

The most horrible thing that this
Government has done to disgrace our
country has been to be a lackey of
Commumist China ang to demand that
Communist China be seated in the Se-
curity Council of the UN. Does this
Government realise what that means
ta our own security and our own Je-
fence, if again the kind of altack that
was m-de on us in 1962 were repeated?
It wou'ld mean that the next time Com-
munist China attacks us, it would have
a ve'o as a permanent member of the
{eurity Council, to say: ‘You will not
ge to India’s assistance. You will not
pass a resolution saying that India bas
been attacked’. To all this tragic bet-
rayal of our national interests this
Government has descended. Other-
wise what has happened in Feking
would never have happened. I1f our
Government had shown a modicum of
telf-respect ang dignity that other
Covernments have gshown, ihis would
never have happened.
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Why are we so frightened? Dr.
Lohia has given an answer, 1 will try
another one. Perhaps we shall be told
that if we break off diplomatic rela-
tions, China will attack us again. This
is complete nonsense. There are other
countries that do not have diplomatic
relations with Peking. They do not
1ecognise this bandit regime—_tihal is
vhat it is. Have they bcen utlacked?
Have their people been treated like
this? Jepan recognises the Repubiic
of China. Has Communist China dar-
ed to behave towards the Japanese as
it behaves to us? On the contrary,
Communist China runs after Japan for
economic and commercial relations, It
welcomes Japanesg businessmen with
great honour in Peking, talks to them,
appeals to them to ask their Govern-
ment to change their policy. It treats
Japan with respect because Japan
has taken the stand that it will not
deal with this bandit regime. The
Philippines do not recognise them.
Thalland has not recognised ther.
Thailand is right under the oppressive
paw of Peking, and yet it has never
been hurt.

So, it is not true that it we break
off diplomatic relations, we shall be
inviting an attack. On the contrary,
this is a mad dog regime. The only
provocation it can understand is soft-
ness, weakness, such as this Govern-
ment is exhibiting.

I say this in seriousness that if this
country is attacked either in NEFA
or elsewhere, and we cannot rule
out that possibility altogether if this
country is attacked in NEFA or else-
where in the next few months, then
the entire responsibility will be on
this Government for not today show-
ing the Chinese that we are prepared
to fight. If today we do not break off
al] relations with this regime and
withdraw recognilion, then the Chin-
ese Communists will have every right
o believe that these are cowards that
this Government will take everything
lring gqown. That will be a provo-
cation to them to move against us.

, the only provocation today

in China (A.M.)

that we can give Peking is to take
these things lying down.

It will be a wrong conclusion for
the Chinese Communisis if they think
that because this Government does
not break off relations, India will not.
fight. India will fight, no' this Gov~-
ernment, but India will fight. It will
force these people to fight, whether
they want to or not, as shey were for-
ced to in October-Nuvember, 1982
But that is nothing to console oursel-
ves with, because the deterrent that
we have, the deterrent of a self-res-
pecting nation which shows ilg deter-
mination in a dignified way by with-
drawing its envoys, refusing to have
any truck with this bandit regime, it
that restrained reprisal ig not made
today, then | think the Chinese Com-
munists have every right to believe
that this Government will not fight;
and that will be g very tragic thing
for this country.

Unless, therefore, before the end of
this debate, the Government announce
here and now that they are breaking
off diplomatic relations with the band-
it regime of Peking, we shall vote (or
thig adjournment motion and dissoci-
ate ourselves from their unpatriotic
behaviour,

Shri M. L. Sondhi (New Delhi): I
believe this Parliament has been
elected to free the people of India
from the dangers with which they are
surrounded, and which have become a
psychological and physical burden for
this country. We are surrounded, we
feel stifled, and we feel we a.e not
allowed to ¢xpress ourselves as a free
people. The people of India wish
this Government and this Parliament
to help further their aspirations for
a resourceful ang a creative living. It
is a matter of deep regret, the pre-
vious speakers have voiced 1t, that
the Government is unable to give
expression to the strength that is coi=
led up in our democratic organs, the
strength which inheres in democracy.
It requires a determined leadership
to bring it to the force, to shape pur-
posefully the tide of events
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There is, I submit, a continuing ity professor. He thought fit te

crisig between India and China, and
we have political problems. We have
haq politica] problems in any case, no
matter what particular government
was in power, in India or China, but
with the advent of power in China of
a particular Government having a
particular understanding, or ra-
ther I would say misunderstanding,
of political ideology, the political
problems have been complicated, and
also by the naivette of the Govern-
ment of India, of its successive For-
eign Ministers and Defence Ministers,
who I submit 1n all seriousness, have
failed to grasp the nature of India's
security problems.

I do not wish to go into any detail
10 suggest that we need to study the
theory of deterrents, that our posture
of political and military sterngth
should be such that no government
across the borders should treat us
with contempt, but I wish at this time
to focus .ttention on our role as an
Asian power,

We heard a lot about Asia, we
heard about our respecting the Ban-
dung spirit, but we never seen to
have understood the geo-political con-
sequences of our being in Asia. To-
day, T would submit that with the
Soviet Union in particular we need
a frank talk and a frank dialogue so
that unkke certain other countries
friendly towards the Soviet Union, in
the moment of crises we should not
feel let down and then nurse a griev-
ance. The diplomatic misbehaviour
of the Clinese has been an unmistak-
able expression of the hatred and
-<contempt in which the Chiness Gov-
ernment hold the Government and
the peopl: of India. We, therefore,
expect to have from our Government
a strong and cons¢ uctive effort to
bring the Chinese to a modd o' res-
pect for ~ur country and its institu.
tions and its diplomats. I remember
1hat the Jate Fresident Kennedv was
confrontel with a similar situstion—
the arresr of a distinguished univer.

expresg himself on the radic and
otherwise th~t behind the unfor-
tunate professor lay the might on the
people and ‘. Government of the
United States of America and that
had an 21ltogether benign effect on
the situat'on; he was released, These
are two of our budding yong diplo-
mats. One of them was a student of
ming and 1 know him and § have
full confldence in his ability; the other
was a collegue. While we may feel
sentimental about the issue, the real
issue is the continuing Chinese occu-
pation of 12,000 sq. mileg of vur terri~
tory since 1962, T submit that we
have npo China policy; we are drafting.
Some of our China experts— 1 may
this more in sorrow than m anger—in
the E. A Ministry are living on bor-
rowed thinking; whether it is borrow-
ed from one countiry or another, it

‘makes httle difference. There is noth-

mmg qualitatively new in our thinking;
ang respected Dr. Lohia referred to
that in so many words. We must re-
member that the Chinese are not going
to move further; the political status
quo suits them; they have no reason
to move further on the political chess
board. What about us? Why are we
allowing the status quo to stabilise
itself?Why are we allowing the situa-
tion ty persist in which the Chinese
are getting title 1o property which
does not belong to them? Therefore,
in gll solemnity, I do suggest the only
honourable course of action left for
this Government is to irpture diplo-
matic relations with China. I say this
with a sense of responsibility because
I feel that to any Government éndow-
ed with discriminating faculties, it
would not preclude political initia-
tives. It has been spelt out here that
other countries have conducted politi-
cal dialogues in warsaw. T should
suggest that it would not be beyond
our ingenuity to conduct political
probings or soundings in Nepal or
Burma or Rumania. But that dla-
logue which has to be undertaken hss
never been conducted by this Gov-
ernment. Instead of that the diplo-
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matic relations which have existad at
the level of charge have been nothing
but an occasion and opportunity to the
Chinese to inrdt and humiliate and
poke fup at thm country, this country,
which came to the comity of nations
with a sense of mission and purpose
which still remains unfulfilled. The
foreign Minister and the Prime Mini-
ster can explore gvenues of dialogue.
Let them not continue the present
situation which is indeed a mockery,
where India's fair name is brought (o
dust and where China is able to sub-
jeet us to all sorts of indignities. T
need hardly refer to their provoca-
tiong during the Indo-Pakistan war. At
that time the Soviet Union is on
record as having pointed out that
there was another power which was
inierested in funning the flames of
war, in spoiling the possibilities that
they were for an honourable peace.
“Therefore, this Goveéernment must
address itself to the crux of the matter
and that is. that the 1954 ggreement
was one of capitulation by this Gov-
ernment and no matter what the
China experts of the Ministry of Ex-
ternal Affairs may say, it ig for this
Government, if it claims to be engageyg
in now thinking, to revise our stand
on the identity of Tibet to which they
should have woken up long ago. I
believe Tibet 55 not a lost cause, but
it is a case which hag to be explained
10 my hon. friend on the left side here.
I would urge, them to study the
matter in terms of their experts on the
aubject in the Soviet Union who are
now studying the matter again.

There are talks from the Taskent
Radio which communicate that there
is Soviet rethinking on the politica!
aspects of the prohlem. Therefore,
although the cultural revolution In
China explains the intransigence of
the Chinese people, yet we found from
the experience of the diplomacies of
the Soviet Union and Yugoslavia that
there iz enough evidence that the
Chinese can be made to listen, can be
made o understand ® political mes-
tage if it iy comnveyed writh sufficient
determination and national will. A

in China (AM)

day may come when China and India
can meet across the conference table,
but that day is far off. What is re-
quired from this Ministry of External
Affairs today is to take it up and de-
mand an apology from the Chinese
Covernment for the treatment that
has been meted out to our noble,
worthy and dedicated diplomats,

Therefore, it is our demand that we
must stop supporting the Chinese
cause in the United Nations, because
things have happened since our policy
was first enunciated, since the briets
in the External Affairs Ministry were
prepared, much water hag flowed in
the rivers of the world, and those
events that have hapened and those
effects must be exploited for safe-
guarding the national interesis of
India.

On the question of Tibet, I would
say changes have come over the scenes
in the world@ (Interruption) and I
would say that Tibet needs to be pro-
Jected on the world as led by the
youthful leader, Dalai Lama, as youth-
ful as Prince Norodom of Cambuodia,
ang 1 think certainly if the Chinese
or the Ressians can accommodate in
their political thinking King Mahan-
dra and Prince Norodom, there is no
reason why a political entity of the
Tibetans. which country is more ex-
tensive than any one Europeen coun-
try, with their culture and civilisation
which are so noble and which as a
political entity has enjoyed more free-
dom than, say, Finland or Czechoslo-
vakia, a country which has enjoyed
political freedom continuously for so
long, cannot be established. There-
fore, this assurance that there is going
to be a political re-thinking on Tibet
merely is to throw dust in our eyes.
Is it merely an effort to vpen new
flles in the External Affairs Ministry.
or does it show behind it a resolve to
probe, to find out and to take note of
the political changes which have come
in the world?

One final word and 1 have done.
Here, I, speak on the resolve of our
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own political party, the Bharativa Jan
Sangh; we fee] it is a mational issue,
an issue on which we all speak with
one voice. The honour of India is at
stake; the safety of the citizens of
India is at stake. We should remem-
ber those mothers, those sisters who
lost their dear ones in the confronta-
tion with the Chinese. We want
peace with China but peace with
honor, and I trust that with the poli-
tical sagacity and sense of co-opera-
tion and a sense of evolving a consen-
sus of the political mind of India we

;hlu get that peace with honour nne
ay.

Shri R, K. Sinha (Faizabad): I rise
to oppose the motion for adjornment
placed before this House by the Mem-
bers in the Opposition. But I wish to
place certain facts about the People's
Republic of China. The People's Re-
public of China is neither communis®
nor progressive Today, we find that
the Mao Tse-tung colossus and the
cultura] revolution are eating up by
the children of the communist revo-
lution, which in their words was g
symbol of progress. The regime of
China is an opportunist regime: it is
isolated from the whole of the civilis-
ed world. From the functiong that
took place in China, not only the
countries of the western world walked
out but even communist countries of
the world had also walked out.

1 wish to point out that in judging
the {ssue of China, let us not confuse
communism with Chinese expansion-
ism. Dr. Lohia tried to argue that
there is a conspiracy between Soviet
Union and America against China and
India. 1 think he is putting the argu-
ment upside down. He is trying to
argue the Chinese case when he says
that there is Russian and American
collaboration against Chinma and Indla.

This uncivilised, barbarous regime
in China must be told that they are
wrong, they are not progressive, they
are not human, they are in the dock
of the world and the world wiil one
day understand them. If numbers
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could make history, if machines could
make history, Hitler would have con-
quered the world. The history of the
world hag been that Napoleanie
dreams or Hitlerian dreams never
succeed. In the same fashion,
dream of Mao Tse-tung shall not be
successful. The people of this country
know the way of civilised behaviour.
You go to any part of the country—
Calcutta or the small town of Faiza-
bad—you will find Chinese doctors
who peacefully move about, because
we are civilised people and we honour
human beings as human beings. Un-
like that, every Indlan businessman
have been driven but of the territory
of China. That barbarous regime,
which is challenging the whole world,
has to be told that we Indians will not
be deflected from our course by
Chinese irresponsibility.

Why is China doing these things®
I want to take back the memory of
the House to the days of the Cuban
erisis. China thought that the Soviet
Union and America will be locked into
a nuclear war. That is why China
invated the Indian Union in 1962
Once again, recently when there was
the West Asian crisis, where there was
an imperialist conspiracy to hound out
Arab nationalism and to continue the
aggression of 19856 against the people
of the Arabland taking advantage of
the international complication the
Chinese thought, here was once again
an opportunity to test the patience of
India. Not only do they test the
patience of India, but they ftest the
policy of non-alignment democratic
freedom and parliamentary democracy
of this country, When the Chinesc
invaded India in 1962 they wanted
prove that we would rush pell-mell
into the western camp and adopt them
as our Godfathers, Dr. Lohia has gaid
that our body is American and we
have & western lobby. But when there
is an international crisis, we find Dr
Lohia's friends in the imperialist came
and they had not one word of sympé-
thy for the Indlans who were barber-
ously butchered against all canoms of
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justice by Israel in Sinai recently.
Today Chlna is trying to play a very
subtle game, She wunts .that we
should give up our policy of non-
alignment angd peaceful progress. She
wants that our defence budget should
be g0 strained that our economy may
collapse and we may be forced to take
certain decisions which may deprive
us from the onward march of the
Iodian Union towards the destiny that
is determined for us. We 1n India are
commitieq to parliamentary demo-
cracy and to the policy of non-align-
ment. These, we shall not give up.
The policy of non-alighment was
successful in isolating China from the
rest of the socialist world. It will be
successful jn isolating China from the
vest of the Arab world also.

The Indian people shall not submit
to Chinese aggression. We shall not
be brow-beaten by the methods of the
Chinese. We want to tell them, if we
call them barbarous, we shall not be
barbarous: if we call them butchers,
we shall not be that. We believe in a
democracy where the people of this
country wil]l onc day achieve socialism
by peaceful means, parliamentary
means and by means of progress. This
is what China 15 trying to fest.

17 brs.

By stripping the fiist secretary of
the Chinese Embassy of his diplomatic
status, the Government of India has
éiven the correct reply We shall
give tit for, tat to the Chinese. If
their representatives in India want the
youth of ndia to gurround the Chinese
Embassy, that shal] be possible. But
we know that our way is most civilis-
ed: we know we have a Government
responsible to the pevple and to this
Parliement. We have a Government
which s responsible to the Parliament,
to the people of India. Whenever we
take up the issue of China we should
understand that this lion is in the den
And no Nepoleanic or Hitleric dreams
will gucceed, Thiz Chinese fascism
and expensionism had been continuing.
We want to ask our Communist friends
that they should see what is happening
8 (Al) LSD—10.

n China (AM)

today. The Communist Party of
China 1s being eliminated by the Peo-
ple’s Republic of China. They should
see how the Chinese are playing the
American game in their own world
The Chinese are responsible for the
bombs falling in North Vietnam We
should isolate China and te]l them
that they are enemies of the people,
they are enemues of socialism and
enemies pf progress. We should tell
them that our banner of progress, our
banner of justice shall not be sullied
by Chinese provocation.

Therefore, Sir, I support the propo-
sals of the Government of India and 1
oppose the Adjournment Motion,

Shri H. N. Mukerjee (Calcutta
North East) Mr, Deputy-Speaker,
Sir, yesterday the whole House spoke
with one vaice in so far as our dates-
tation of the misdemeanour o! the
Chinese authorities in regard to our
representatives in Peking was con-
cerned, It is a pity, and sometimes
as 1 heard some of the speeches made
I feit it 15 a shame, that some of us
have thought fit today to see to a de-
generation of the debate and to ask
Government to change its fundamen-
tal policies, to break off diplcmatic
relations with the People’s Republic
of China, to take up the Tibet issue
in a manner which would go against
the grain of decency as far as our
own policy 1§ concerned, perhaps to
recognise even Taiwan which was
part and parcel of China hundreds
of years before Columbus discovered
America, and to do many other things
which have been suggested In
speeches recondite and entertaining.
T say it is a shame because a country
like ours is certainly not going to
be hustled into a change-over as far
as its basic policies are concerned
Who in the world does not know to-
day that international normg and con-
ventions have been thrown to the
winds by many couniries?  Some-
times certain tgings are said in this
House and in our own country which
go against international norms. but ) ¢
am not meking a point of it. But
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China has specialised in it. China tion and say, “We are 50 crores, they

has been behaving in the most egre-
gious manner possible, and it is not
only Imdian diplomati= representa-
tives, about whom naturally we dir-
ectly and very strongly concerned,
but diplomatic representatives, ac-
credited representatives of very many
countries of Britain, France, Yugo-
slavia, of the Soviet Unign, of Indo-
nesia and so many other countries,
who have been subjecied to bzhavi-
our of a sort which would put an end
to all possibility of international in-
tercourse on the level of civilisation
which the worid has come to know
since the days of Grotius,

There is no particular reason to
hammer this point, and yesterday the
anger of a country was made mani-
fest in regard to that. But today the
motive is different, Today the idea
is that by raking up the story of
Chinese misdemeanour, which is a
fact, we get Government to change
its basic policy, and this Government
behaves in a manner which natural-
ly lends ammunition to some people
on this side. Because, as Shri Masani
welcomed what the Forcign Minister
had said, Shri Chagla is reported to
have said in the Rajya Sabha, that
the matter of India’s taking up the
Tibet issue, in a particular manner
which would be quite contrary to the
policies which we have been pursu-
ing, is now under the active conside-
ration of the Government.

We have had a youthful Member
espousing the cause of the youthful
Dalai Lama, To the youth belongs
the world. There is no doubt about
it, but let us not, because of the fas-
cination which the appearanre of
youth commands, give up policies
and get into traps which are laid for
us by the craftiest and the most pow-
erful imperialist interests who are
operating in the world today.

We do not live in a vacuum. We
do not live in a world inhabited only
by the Indians and the Chinese. We
cannot enter into a kind of competi-

are 60 crores; it is not much of a
difference; we can beat them hollow.™
Perhaps, we can, if the world wax
just consisting of the two countries
of ours; perhaps we could have done
it. But we live in a different world
where all sorts of things happen and
we have got to take note of it. But
of course, we do not take note of it

I am glad, my hon. friend, Dr.
Lohia, whom I onze described—I hope,
he would not mind my quoting it—
as a compound of profundity and per-
versity,k has referred to Vietnam. Even
Shri Masani, my good friend of long
standing, mentioned Vietnam because,
after all, our frontier, according to
him, is on the Mekong River. If
we react to barbarism and talk about
the Chinese Government being mad
dogs—maybe they behave like mad
dogs; but if the bite of a mad dog
kills imperialism I woul like =
mad dog operating in this world
today . . . (Interruption).

Perhaps, Vietnam is a madder dog,
according to Shri Masanl. In Viet-
nam—Dr. Lohia gave some very COg-
ent figures—21 million dollars—the
Finance Minister is here—more than
the total gross national product of
our country, is spent in war by the
United States of America—in a coun-
try whose total population is only
about 15 millions or less! And. they
have not got control even over one-
fourth of the territory of that coun-
try. "

o T RATEY Wfgar :  fgaraw
qrZI®T 3@ TTER B QAT
Ay, Y AT & o ?

Shri H. N. Mukerjee: The United
States is fighting. And they are
fighting in a manner for which no
word in human vocabulary, no word
of detestation can suffice.

Do we react properly and efficient-
ly that sort of thing? But, of course,
we do not. Shri Masanl wishes us to
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do things which are in the order book
of the United States of America.

Tre T RAVET A¥fgar: W Wyl
qwAt wigw A £9 51 fonaa |
ZET HT ARV W 3 AUA 717 7

Shri H. N. Mukerjee: I do not
know. [ am not a particular expert
in kennel operations. Wnoever can
do it can do it. He is very welcome
to do so. As far as [ am concerned,
I will be associateq with whatever
good worlt is being done for my
country.

Some experts in international Jav
are there in the House and fortunate-
ly for us we get to know many things.
They are suggesting that we break off
relations with China. What would be
the repercussion of that, particularly
in those coun*riec with whom we
really have rea] friendship? Do we
rely for friendship on the United
States of Amcrica which showed its
real mettle when India was in danger?
Do we not realise that the kind of
danger which Ching represents js, at
the maximum, nibbling at our borders
and getting our people to combine
against it altogether? What ig the
danger which the United States of
America represents? It is the danger
of swallowing us up, gnbbling up al-
together the imiependence and the
sovereignty of this country. Do we
react to that?

What is the kind of relationship
which is today existing between the
Soviet Union and China? What is
the kind of slanging whirh the Soviet
Union is receiving at the hands of
China and many things much worse?
Does the Soviet Union even consider
the idea of a break-off of diplomatic
relations with China? And we are
talking £ breaking off diplomatic re-
lations-——a very brave and heroic peo-
Ple to go round the world conquering
with words, with artillery the ammu-
nition of which is furmished by mere
verbal pyrotechnics!

. Tomorrow in this country a very
important and cherished guest is
coming, Dr. Kenneth Kaunda.

Shri A, B, Vajpayee (Balrampur):
He has already come.

in China (A.M.)

Shri E. N. Mukerjte: There are
people in Africa—Jomo Kenyatta,
Julius Nyerere, Kenneth Kaumda, the
great trinity of the African peoples.
Do we rely on their friendship or do
we rely on the friendship of those
who are thinking of India’s frontiers
as being on the Mekong River? Do
we rely on those who are on the side
of America as far as Vietnam is con-
cerned?

It is therefore that we have to
think in the context in which we are
living. We have to recall the glory
0f those days when the shame of
Hiroshima was wiped off by the peco-
ple of Asia by the achievements ir
Bandung. I shall go on recalling,
with pleasure and pride, the days of
Hindi-Chini bhai bhai and I shall
look forward to the days when aguin
the disinherited people of the world,
people of India and China and every
other country, who have suffered
under the boot of imperialism will
combine. The kind of, particularly
mischievously mctivated campaigne
which has been sought to be unleash-
ed in this House by way of an ad-
journment motion whose object is to
have the alteration of the basie ns~
pect of our foreign policy in order
to secure a brearh in our diplomatic
relations with China, and so many
other things which are gll mischievi-
ous, goes entirely against every grain
of the principles of our foreign policy.
I cannot, possibly, associate myself
with this kind of adjournment motion,
the obje~t of which is quite clear by
the kind of speeches which have been
made so far in this House,

Shrimati Tarkeshwarl Sinhs
(Barh): Mr. Deputy-Speaker, Sir, 1
have been hearing Prof. Mukerjee
for the last 15 years in this House but
T have never found him so apologetic
in his words and expression as he was
today. Since yesterday, he is not the
same Prof. Mukerjee, the hon. Mem-
ber of this House, who is quite well-
Xnown and famoug for his boldness
of expression and for his boldness of
conviction. I could not understand
what he wag talking about when he
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was speaking on the
motion.

adjournment

Before | come to the adjournment
motion which 1 think has been qute
an act of fallacy on the part of the
Opposition and specially the hon.
Member, Mr. Madhu Limaye who hag
brought forward the adjournment
motion, I would ke to say that he
has lost an opportunity of having a
unanimous opinion of this House
which would have expressed indigna-
tion—it 1s expressing  1ndignation—
and, I th.nk, 11 would have been much
better for the hon Member to bring
forward a simple motion, not an ad-
Jjournment motion, o have in this
matter the considercd opimion of this
House. He made a mistake and, I
think he would learn a lesson and
henceforth he would not try to take
advantage of the situation. This was
an opportunity when the whole Hou.e
would have stood by his motion He
hag lost an opportunity whereby he
would bhave created history in the
House when the whole House would
have stood as one House to a particu-
lar motion of an hon. Member. He
should realise that we have no vin-
dictiveness against the hon. Member
or the hon. Member sitting by his
side, Prof, Mukerjee.

Now, while expressing our stronz
indignation about this matter, I have
certain questions 1o ask from the
hon. Minister. I really commend the
hon. Minister's prompt reaction 1o
the atrocities committed by Chinese.
But this is not an incidental situa-
tion in which the Foreign Minister
has found himself I would like to
ask the Foreign Minister whether. in
spite of the fact that we have burnt
our fingers so many times, we have
evolved a foreign policy vis-a-vis
China. Have we done anything in
our diplomati~ performance or in our
diplomatic perspectiva to evolve =a
policy which could be effective in
our own way? 1 think, the hon.
Member, Mr. Sondhi, was talking
wildly when he gaid, we do this and
that, and take all these measures.
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Against what and against whom? We
have to judge our attitude as to what
we should do or what we propose 0
do in the situation in which we are
placed today. I think, though the re-
taliation by India has been quite
prompt in this particular case, this
certainly evokes in us a feehing that
we have not so far evolved an effec-
tive policy to handle such a situation
ms-a~-vis China.

I would hke to ask the hon. Min-
ister what has happened to the Chin-
ese claim of 89,000 sq. kms, uf our
arca in NEFA. Has the hon. Mint-
ster taken care or made any efforts to
see that the McMahon line, which is
our line and which China does not ac-
cepl, 1s accepted by our f{riends"
But, unfortunately. 1 find that aei-
ther the U.S.A. nor the USSR nor the
UK nor France nor even the UAR nor
cven the Arab countries have ecoR-
nised the MacMahon line. May I know
why so much time has been allowead to
pass and why no diplomatic eflorts
have been made 1n this connection?
Countries or nations do not fight with
each other every day. We are not
fighting with China today though we
are very much concerned about this
illegal claim of our territory. But what
have we done in the diplomatic field
to get recognition for this MacMahon
line which Is primary and vital to
our Iinterest? These 89,000 square
Kmg are still clasmed by China.
Suppose, tomorrow, a Situation comes
when China attacks this country. 1Is
the hon. Minister in a position to say
that these will be the countries which
woulg stand by us as friends and
which would come to a very open con-
viction in regard to the acceptance
of the MacMahon line which is our
line and which we think is an open
thing for the world to see and which
lays down our boundary, though
China does not accept it?

T would alsp like to ask the Foreign
Minister why at all we have been
aroused to face this kindi of situation
today. Tr his statement yesterday.
he had raid that our personnel had
always been harassed. They are



so8g Mis-treatment of JYAISTHA 24, 1839 (SAKA) Indian Diplomats 5086

harassed because there is some pur-
pose behind that. So, it is not just
a wray incident. The whole purpose
behing it is this that they want to
divert attention from whatever is
happening in China. It is not I who
am saying this today, but it was
Bertrand Russell who said this about
them forty-seven years ago. He had
said that the Chinese by nature were
cowards. He says:

“Cowardice ts prima facre a fauit
of the Chinese.”

More su. 1t 1s very visible today. Tlua
is what Bertrand Russell says. I am
myself not so unfair to the Chinese
people. But what he says rings very
true so far as the Chinese Govern-
ment of today 15 concerned. He fur-
ther says.

“In  batlles between rival
tuchuns both sides run away and
victory resty with the side that
first discovers the flight of  the
other "

This is the characteristic of the Chin-
es¢ Government at the present mom-
ent This is the way that they want
to drown other people's interest in
internal buckerings. internal quarrels
and internal dissatisfactions, dissatis-
faction in Tibet dissatisfaction in the
maintand of China and dissatisfaction
everywhere else. But when some-
body shows teeth they run away.

They are misbehaving with the UK
Embassy people. They are misbehav-
ing with the Soviet Union who was
one time their great friend. They are
migbehaving with everybody. and
they are misbehaving with us also.
What is the purpose behind it? 1Is
it just a stray incident against which
we retaliate on the Chinese Embassy
here and be done with it?

The Embassy staff live under con-
stant fear, There is constant uncer-
tainty and the result is that their life
is miserable, They cannot deliver us
the goods. Here, I would like to
point out that we have a very big

tn China (AM.)

population in our countiry, which
knows the Chinese methods and which
knows how China lives and which is
very simular racially to the Chinese.
Have we made any effort to train
them in the art of diplomacy to face
the Chinese and the Chinese diplo-
macy? We have not done anything
in that direction. There is no cadre
of such persons built up for the pur-
pose. We have not taken any action
in that regard. They are also vart
and parcel of this country; they also
lepresent a very big Mongoloid race
and they are with us, but we have
not put them into any diplomatic ac-
tivities sp that we could answer the
Chinese with thems  We could have
answered the Chinese very effectively
if we could have taken our broth-
ery and sisters from NEFA, Nagaland
ang the other castern parits and the
tuibal people there ang trained them
in the art of diplomacy. They are
intelhigent enough: they understand
the Chinese very well but we have
done nothing to train them, We nave
been talking %o much to score argu-
ment ofter argument in this House.
But I wou'd submit before the For-
eign Minister and his Foreign Office,
to have a special cadre to face the
Chinese diplomacy, and a  gpecial
cadre to face the diplomacy of
cvery countrv. There should be a
West-Asian policy and a cadre to be
built for that purpose. Similarly
there should be an East-Asian nolicy
and also a China policy for this pur-
pose. An entirely near cadre should
be built up which could effectively
meet face to face in diplomacy with
another set of 65 crores of people.
But we have done nothing in this
direction.

As a result of this incident, I hope
Government will take lot of lcssons
ang evolve a really good ang effcc-
tive China policy and train our peu-
ple to cope up with the situation.

Shri F. Ramamuarti (Madurai): The
adjournment motion wag moved by
Dr. Lohia who said that ultimately
India and China will have to Lwve
together. He also suggested the
method by which they can ultimately
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come together. That was that we
ghould now break off diplomatic re-
lations with China; secondly we
should now sponsor the cause of
Tibet in the United Nations and other
bodies. These are the two things he
has suggested.

My hon. friend, Shri Sondii, who
did not want the statug quo to be
maintained—he wanted that some.
thing must be done to break the
status quo—would. I thought, advo-
cate that we march our armics iuto
those areas.

An hon. Member: Yes.

Shri P. Ramamurti: He did not do
that. But how to break the status
quo? By cutting off diplomaltic re-
lationg and raising the question o?
Tibet. I could quite understand my
hon. friend Shri Masani. [t is vely
appropriate that he quoted the ex-
ample of Thailand, Taiwan and othcr
countries, those very couniries whith
are under the umbrella of the Uuited
States of America. Theirs has been
a consistent line throughout. Read
Rajaji's articles in the Swarzjvu fur
the last three years. Theirs has bcen
a consistent line ang that consistent
line is that this country must co.ne
under the protective umbreila of
the USA. He wants this country to
be ano her Taiwan, another Thailand;
the same status that Thailand and
Taiwan enjoy in this world we must
also covet! 1 daresay that hon. Mem-
bers in this House will not covet that
status for India.

Shri A. S. Salgal (Bilaspur):
is his opinion?

Shri P. Ramamaurti: I am coming
to that.

Nobody today in this House and in
this coun'‘ry wants that there should
be a war. Everybody including Shri
Sondhi agrees that a time must ¢come
when these two countries will have to
come together, because geographically
we have to; we cannot have g perpe-
tual quarrel with each other, Quite
apart from other things, in order that

What
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this country Itself might become
strong, even for that, the ques lon of
our defence budget eating about
thousand crores of rupees is of funda-
mental importance to our country.
Therefore, we certainly feel that some-
time or other, an effort will have to
be made in order to patch up our
differences. How to do that?

Shri J. B. Kripalani (Guna): Go
on our bellies?

Shri P. Ramamurti: Or come under
the American arms? Yoy can do that.

Mr. Depuiy-Speaker: You are not
addressing an audience; you should
address the Chaur.

Shri P, Ramamurti: I am addres-
sing you. There is no military solution
to this problem. Let us be absolutely
clear about it. There is nobody in
this coun ry who is prepared to pro-
pose a military sclution to this pro-
blem. Therefore, there can only be
a political solution, and a political
solution is inconceivable unless there
are some kind of talks. Whether
these ialks can take place today,
tomorrow or the day after is immate-
rial. But ultimately, political taiks
will have to take place,

Under these conditions, I would like
to know whether the severance of
diplomatic relations altogether is
going to open the way for some kind
of political talks sometime later.
regretlable as the present incidens
are, I do nol agree that breaking ofY
of diplomatic relations today will
help us.

With regard to the question of Tibe:
also, let us be clear that this country
under the treaty of 1954, whether we
like it or not, whether the Swatantra
Party likes it or not, whether the
Jana Sangh likes it or not, whether
the SSP likes it or not, the fact is
that in 1854 this country recognised
Tibet as a part of China. (Interrup-
ticns).
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Shri P, Ramamurti: You may shout
.at me, but that is on record.

Bhri Surendranath Dwivedy (Ken-
drapara): We made it very clear
that the country has not accepted it.

Shri J, B. Kripalani; He is right in
this, that we have recognised, our
Lovernment, Nehru's Government,
recognised it.

Shri P. Ramamurtl: The Govern-
ment and the country accepted it at
that time, whether we like it or not,
it js on record. Therefore, for the
Government now to try to write off
what it has done earlier is not going
to help us in the solution of this pro-
blem, on the other hand it is going
1o only create fur her bitterness.

An bon. Member: It was a mistake.

Shri P. Ramamarti: It js not a mis-
take you commtied on yourself, it
s a mistake in your dealing with
some other people. Suddenly you
canno! say today; | do not recognise,
Yesterday I recognised. This kind of
thing has never been done in world
history. Anyway, I am yet to find a
single country which has recognised
Tibet as a separale country so far in
history.

Be that as it may. Therefore, all
these solu.ions are not going to lead
to the solution of this problem. On
the other hand, what I feel is that
diplomatic relations for the time being
mus: continue. Rather, these diplo-
matic relations will have to be strong-
thened some time or other so that the
windows are kept open for a solution
©f this problem.

Bhan-

Mr. Deputy-Speaker: Shri

dare.

8hri 3. B. Kripalani: Will you allow
wme to speak for a few minutes, be-

in China (AM.)

cause ] have spoken s0 many times
on this subject,

Mr. Deputy-Speaker: ] will certainly
call you at the end in the past.

Shri R. D. Bhandare (Bombay Cen-
tral): 1 am really surprised that the
adjournment moion should have
been moved by the SSP leader. I
thought that some other form would
be adopted so that where could be a
full debate to consider and define our
relations with China.

1 am also surprised and shocked to
hear Mr. Ramamurti who suggested
that there must be friendship between
China and India. He went to the
extent of saying that there it ghould
be strengthened between these two
countries. I do not know whether my
hon. friends are aware of the histori-
cal background as to why China has
adopted such z belligerent attitude
towards India

Two considerations have always
been weighing with China. The first
is their way of life, and the second
i1s their expansionist policy. When
China became free ang their revolution
became successful in November, 1949,
when the communists succeeded to
the power in China, they adopted
diciatorship, which is not only as their
form of goveinment, but as their way
of life. What happened in our country?
On the 26th November, 1849, the same
year, the same month, we adopted,
we accepted, the Constitution and
democracy, not only as our form of
government but as our way of life.
Can anybody suggest, or Mr. Rama-
murti for that ‘matter, that there
is no d:fference in the way of life of
these two countries, and that there
can, in spite of this difference, be
friendship and better relationship bet-
ween these twocountries? This is the
first point. Those, therefore, who rrgue,
those who suggest, that there ought
to be friendship between China and
India, must notethe form of govern-
ment and way of life that the Chinese
have adopted. Long before that year,
it is true that we had similar culture;
the two countries were ancient coun~
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tries having long history and culture.
China was a Buddhist country and had
a great culture. But history took a
different turn in 1849. After 1849, in
view of the way of life the Chinese
people have chosen, I think there can
be no friendship at all with China.

The second point is this. China is.
an expansionist country. They are
fighting even with their own friends-
brothers, the Russians. for Outer

Mongolia in order to expand their
empire. This country which has an
expansionist policy can have no

friendship at all with India.

The third point is this. Our Foreign
Minister said something on Tibet. 1
am really glad that the mistake com-
mitted in 1950 is sought to be undonv.
The Dalai Lama is to be recognised as
the repository of the sovereignty to
maintain the integrity or Tibet.  Sa
long as Tibet 15 not free and therp s
no buffer State between China and
India, there can bg no peace or friend-
ship with China. Let the mistake com-
mitted ecarlier be rectified. I am aware
that in 1954 when there was the
slogan of Hindi-Chini bhai-bhai, Dr.
Ambedkar warned the countrv. Be
ware of Chinag because it is a com-
munis:, expansionist power; she will
not keep that friendship; she will
stab our country in the back one day
or the other. Therefore, let us re-
define our attitude and our relation-
ship with China, With these words,
I have done.

Shri Hem Barua (Mangsldai): Sir,
Belligerent China never misses an
opportunity to humiliate India. If
there is no opportunity, she inven®s
one. This particular incident of
humiliation meted out to our diplo-
mats in Peking is an instance in point.
Demonstrations followed this in Peking
and after having shouted against the
Indian leaders, they burnt their effi-
gies. These incidepts might be term-
ed or described as mischievous inci-
dents by some people indulging in
pranks but ihey show the depth and
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dimension. of the bitterness that China
has towards India. I do not want to
dilate on this but I want to say,
could we forget that till now 14,508
sq. miles of our territory are under
the illegal possession of China im
Ladakh? Could we forget that China
still maintains a claim on NEFA,
34,000 sq. miles of territory? Mao
Tse-Tung has made a statement like
that. Could we forget that China has
entered into an entente cordiale with
Pakistan directed against us? Could
we forget that China 1s directing arms
and ammunition, particularly the
MIG bombers that she got from the
Soviet Union to Pakistan as the super-
sonic bombers are channeled into
Palustan by or from America by
Saudi Arabia? There are some people
in this country who speak of peaceful
negoliations with China to settle our
problemm. Who wants war 1f peace
can prevail? Nobody wants war. But
unfortunately, 1 do not find these
people who have spoken ubout peace-
ful negotiations with China coming
out with a formula saying this is the
{formula on which negotialions might
be conducted. They do not have the
courage to say- sacrifice all the terri-
tory tha: is under the illegal posses-
sion of China and have a settlement
with China At the same time they
go on repeating parrot-like that there
chould be peaceful solution to the
problem with China When it comes
to giving a formula, they are always
silent. What about the formula?
There was a joint report of the Indian
officials and the Chinese officials pre-
pared 1n Rangoon and we thought
the Chinese would accept that. T
remember what Mr. Nehru said, when
he was the Prime Minister. 1 asked
him whether China is prepared to
accept or adbpt the report or not. Mr.
Nehru said, “China has not done it
but there might be a change of mind
<o far as the Chinese is concerned”.
China has not got a Gandhian mind.

Then, what about the Colombo pro-
posals? It was said to have glven
the- Prime- Minister a- basis for peace-
ful negotiations and &ll thut, B
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China has refused to touch them even
with a pair of tongs. The Colombo
proposals are sacrosanct only for us.
Therefore we have been saying times
without number that it is high time
for us to declare to the world that
the Colombo proposals are dead as
dodo.

Therefore, I say that those people
who advocate peaceful negotiations or
peaceful settlement with China are
living in a paradise of their own,
because they do not have the formula.
I would say, here is our Government,
and the Government should try 0
beat China not only on the military
strategy but also in diplomacy. But
then what about our diplomacy? We
have always let the initiative 1in
diplomacy to pass into the Chinese
hands and then what happens? We
more often than not slip on the banana
peel of this diplomacy., The naked
attack mounted by China on us in
1962 is an instance in poini. We were
not prepared for that, What hap-
pened” ] remember on the morning
of 20th October, 1962, after the Chinese
had mounted their attack, naked
atiack, on yus, myself and Shri Kamath
ran to the then Prime Minister, Mr.
Nehru, and we were closetted with
him for an hour. 1n the course of
the discusgions we suggested to Mr.
Nehru, “Since China has attacked us,
why don’t you sever diploma'ic rela-
tions with it™?

Mr. Deputy-Speaker:
Member's time 15 up.
of minutes.

The hon.
He has a couple

Shri HHem Barua: | have to say so
many things. This is my major
speech, in a sense, in this session. I
will finish soon, Then, what did Mr.
Nehru tell us” Mr. Nchru said—he
did not reject our idea, but ar the
same time—that China's attack on us
in 19682 was an undeclared war and
if we sever our diplomatic relations
with China this undeclared war imme-
diately becomes a declared war, and
then I shall not be able to protect the
cities—he named the cities—like Cal-
cutta, Madras, Bombay and Delhi,
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from the Chinese menace”. That is
what he said We understood the
logic behind it. But are you going to-
tell us the same story? Are you going
to say that our cities are not protect-
ed and are in the same sordid state
of affairs? Are you going to say like
that? I think you are not going to-
say like that.

What about the Colombo proposals?”
There was a war, for instance, now,
in West Asia, and the Little Red Rid-
ing Hood of Israel has inflicted a
crushing blow on the big wolf of
Egypt. 1 find one thing in the con-
text of polities today No nation is
goingg to be respected in the counsels
of the world unless and until a nation
» not only economically strong but
also militarily sirong. We must not
forget that. Our prestige has slump-
¢d down after our debacle with China.
after the reverses we suffered
NEFA :und Ladakh. Now, President
Nasser's image has been wiped out
from the map of the world because
of the crushing defeat he had. I find
there 15 a tendency on the part of
this Governmen:; this tendency is a
very wrong tendency I know there
15 a Consultative Committee for the
External Affairs Ministry. One block-
head told me in the haw-haw English,
“Mr Hem Barua, | had been to Egypt”.
1 saxd T had read about it in the
newspaper.  He said, “Look here; I
had nine points in respect of Nasser
and Nasser accepted all my points",
1 said, "What about your points in
regard to Pakistan and China”? This
is the psychology, and this is the
mentality. Of course. we have re-
talia‘ed against this insult meted out
to Indian diplomats. At the same
time, mere retaliation will not do, We
must give up the habit of advising
other people. We are saying in the
UN that the warring parties in West
Asia shou'd go back to the 4th June
line. What about us? When the
Colombo proposal stipulated that both
the parties—India and China—must
go back to the 8th September line, we-
could not make China accept it. That
shows our basic weakness.
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Prof. Mukerjee said, there should
.be no change in the basic policy. If
the basic policy means surrender,
appeasement, vacillation, I would say
that our basic policy needs to be
changed 1n the context of today. China
has her own problems. In Tibet,
Sinkiang and Mangolia, her problems
are greater than our Naga or Mizo
problem. Still, China 13 poking her
nose into our affairs and on 29th May
there was a radio broadcast from
Peking giving encouragement to the
Mizo hostiles to raise in revolt against
the Indian Government and smash it.
What about us? We are silent. We
.are not trying to play our diplomatic
icards well We have never tried 10
do that.

My submissions are these: Sever
diplomatic relations with China. There
18 no sense in having diplomatic
relations with Chipna. Secondly, try
to be more diplomatic and to be strong
in your diplomacy. Thirdly, build up
your economic and military strength
so as to be able lo recover the terri-
tory that is under the illegal occupa-
tion of China in Ladakh. Let us live
as fighters; let us not Live as cowards.
This particular incident in Peking has
pinpointed one basic fact. At the
same time, it has opened our eyes {0
the realities. As has been said, our
policies were all unrelated to reali-
ties, Let us now learn to relate our
policies to reali ies. Mrs. Sinha said,
we should have a China policy. She
wgs very nice in saying that.

Sphri Bedabrata Barua (Kaliabor):
Sir, Mr. Ramamurti's speech was a
defence of the Chinese policy towards
india, a most indefensible case. We
do not want to unravel the relation-
ship of his party with China—it is @
very peculiar relationship—but we
nope they would work for bringing
some sense into the rather run-away
wild Government of Chinese People's
Republic. This adjournment motio=
ijs only an expression of the deep
resentment we, as & nation, have at
the indignity tmposed upon our coun-
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try by a neighbouring country with
whom we try to have the best of
relations. When thiz adjournment
mo.on is before the House, in the
interest of our proper expression of
the country's feelings in regard to the
whole overall situation, it is necessary
that we take into consideration the
various fac.ors that are involved in
the issue. It is not a small issue that
a diplomat of a country is dragged to
court, He could have been expelled,
International law allows that, If he
is suspected of doing espionage work,
he could have been asked to leave the
country. Why should be brought to
the court? After his being brought
to the court, the decision was that
he should be turned out of China,
This could have been done by diplo-
matic means, without dragging him to
court. They have tried z policy ot
blackmail against our country. It is
necessary that we do not lose our
balance. In many jssues this has been
the basic Chinese policy towards
India, Whether in the court issue or
in any other issue the tendency has
been to bring sbout an escalation of
tension and then to de-escalate it In
such a manner as we have become
familiar,

Tibet was also brought in. It
relevant to our relations with Chinga,
but I do not see how without a full
debate we can bring it in an adjourn-
ment motion like this.

The motives of China are well
known to this House. They would
like our country to agree to build up
armaments as they are obliged to
build up armaments against what they
call American imperialism. They
have to build yp armaments anyhoW.
They want to do some kus kalics
near our frontiers o make us alsv
build up armaments. Their idea is
to frustrate our economic plans. It
is well known that we cannot possi-
bly call upon the country to plunge
into something which possibly would
be more advantageous to those peopl®
st this juncture. Our policy is not ¥
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oocupy China. Our policy is one of
our basic security in which diploma-
tic and military efforts have to be
combined with our economic develop-
ment. Retaliadon is no solution. To
some extent we may retaliate, but it
does not mean that retaliation itself
shauld be a point of national honour.
By trying to retaliate we can only let
off steam. We should do that when
it is necessary. When they have done
this to our diplomats, their diplomats
should also be treated in the same way.
If our diplomat was called at mid-
night, as somebody said, we should
call their diplomat also in the mid-
night. The Opposition said that people
go to war, but when it is a matter
of talking it is quite possible that any
man who is not responsible may talk
of plunging so many pecple into a
devastating conflict,

Sir, it is a battle of ideas.

Mr. Deputy-Speaker: The
Member should conclude.
allowed him five minutes.

bon.
I have

Shrl Swell (Autonomous Districts):
Mr. Deputy-Speaker, Sir, what has
happened to our represcntatives in
Peking was shocking, scandalising and
outrageous and this House has got
very good reasons to fcel roused up
on the matter and to demand that
scores should be setiled wi h China.
But may 1 submit to you that at times
when passions are roused and things
are shaking around us it is the person
who keeps his head above his shoul-
ders who wins and not the cne who
cries himself hoarse.

Sir, 1 sit on this side of the House.
I do not belong to the Congress Party,
the party of the Government, but I
do not agree with what Dr. Lohia,
with all my respect to him, said when
he initiated the debate and used the
simile of a mad man and a paralysed
man. I think by a mad man he meant
China and by a paralysed man he
meant this country, I think that
criticiarn in this particular iostance
hes not been fair.
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What has happened? China arrest-
ed two of our diplomats, stripped
themn of their diplomatic immunity
and then told them that they should
not leave the country until the
Chinese judicial arms have had the
chance of pronouncing judgment on
them. We took similar reciprocal
action almost imrmediately. The policy
of this country has always been a
policy of reciprocity.

We summoned the First Secretary
of the Chinese Embassy; we stripped
him of his diplomatic immunity and
we told him almost in similar langu-
age that he should not leave this
countiry without the permission of this

Government. As far as I am con-
cerned, [ think, we are quits
as far as this issue is con-

cerned. The only difference iz that
we have not descended in this coun-
try and I think, nobody on any side
of this House will seriously suggest
that we should descend in our stan-
dards of decency and go back to the
feudal and barbaric practices that the
Chinese are following today.

I would like that this House, as the
responsible 1epresentative body of this
country, should give a proper leader-
ship to this country, should take a
balanced view of everything that is
happening. I would submt that what
has happened to our diplomats in
Peking is not an isola ed instance.
May 1 remind the Minister of Exter-
nal Affairs that during the last three
moniths 48 many as seven instances
of almost & similar nature have occur-
red in relation with the various dip-
lematiz missions in Peking—Britain,
Sovie: Russia, Yugoslavia, Bulgaria,
France, ]ndonesia and Mongolia. The
memory of this House and the world
is still fresh about what happened a
few weeks ago to a representative of
Britain who was made to run round,
was punched and kicked almost in a
similar manner that the Chinese have
done to our representative if the
report that Shri Maseni has read out
to the House is correct and I have
reason to believe that it is correct.

Therefore, viewed in that context,
I wonder whether this particular
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instance is a particular act of hos-
tility to this country....

Shri M. L. Sondhi: Act of love.

Shri Swell: .  and not just an act
of hysteria of China not only with
regard to India but with regard to
the whole world

My time is very limited but I would
only say that if ever there was a time
for us to break off diplomatic rela-
tionship with China 1t was 1962 when
that country aggressed on our coun-
try In relation to what happened 1n
1982, when a large number of our
men los! their hves in that struggle
when this country suffered the shame
as 1t has never suffered in the course
of 1ts long history

Shri Piloo Mody (Godhra)
stil]l suffering

And 1s

Shri Swell: if we did not think
1. worthwhile at that time to break
off diplomatic relations with that
couniry will 1t not look petty and
foolish to talk of 1t now” What kind
of reasons shall we give before the
bar of the world? Just because one
of our epresentatives has been
insulted and we have done almost a
similal thing {0 them, we should
break off diplomatic relations with
that country? T suggest that diplo-
matic relations with any country
are never established 1n a huff
and they can never bce broken
off in a huff If Britain has not
broken off diplomatic relations with
China, they must have good reasons
for that.

An hon, Member: Hong Kong.

Shri Swell: If Soviet Russia has not
broken off diplomatic relations with
China, what good reasons have we
got to do so”

Tre W AMge wfgar ¢ A3
ATEA[CAT 9T ZwAT T AT

Shri Swell: To say that we change
the entire foreign policy of this coun-
try just because one individual,
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although he represents a country, has
been insulted snywhere, would mean
that we must be acting in a most
irresponsible manner.

Mr. Deputy-Speaker:
Member's time is up.

Shri Swell:
minutes .

The hon.

If you give me five

Mr. Deputy-Speaker: You are mak-
ing good points but I have no time.

Shri Swell: Let me conclude.

What [ would hike this Government
{o do 15 to take a hard look and make
an analy.acal study of what has hap-
pened in China  Chmina 1s g great
nksome factor tn our relations with
her Whenever China has resorted to
Jany k nd of action of this nature, it
has always been followed by an offen-
sive  Therefurie, 1 would suggest to
1hiy, Government and the Minster of
External Affans to .ake a gnod jook
na.de  a. to who'ne  this
intident that has occurred in Pekung
1s now 1 ptecursor for anv kKind of
aggression on this country and, 1f that
i~ the case, he has pot good reasons
to ‘ake a good look at the foreign
policy and not indulge in the kind of
quigotic adventure as we did 1n West
Asra

(315 TP

Dr. Sushila Nayar (Jhansi): Mr.
Deputy-Speaker, Sir, there are no two
ommons a< o the feeling of indigna-
tion, the feeling of shock and anger,
on both sides of the House on the
barbarous behaviour of the Chinese
with regard to our two diplomats.
The only exception has been the
speech of Mr, Ramamurti. I was
listening to him very carefully in the
hope that he will say a word of con-
demnation of Chinese actions. But
no word of condemnation came from
him. There was a tirade against the
Swatantra Parly; there was a tirade
against the United States of America,
but not a word against the Chinese
for their misdeeds. The Marxist Com-
munist should come out openly and
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say whether they approve the aclion
of China in this case or they dis-
approve lt. HMow do they expect us
to take their word that they are pat-
riots when they do not feel strongly
against such rhisbehaviour on the part
of Chinese towards our diplomats? I
would lhke them to condemn the
Chinese action openly and clearly and
not to try to take shelter behind all
kinds of verbiage, as was done bv
Mr Ramamurti in his speech.

Sir, 1 would like to say that, while
1 appreciate the prompt action of the
Foreign Minister against the Chinese
Second Secretary, we can  nevel
descend 1o the low level to which the
Chinese have gone and, therefore, we
can never retaliate and pay back in
their own coin It 1s not in our
nature; 1t s not in our culture and
we do not wish to give up our stan-
dards Therefoie, we juve to think
~eriously and find out how we should
face this insult. After all, our people
are there in China, ang the Chinese
mnsult them day in and day out. What
18 their object? [ think the Chinese
wre doing 1t to try to smash our image
in the eyes of the South-East Asia
and the world By keeping our people
at their mercy, we are enabling them
io do all this. Is it necessary? Can
they be effective under these condi-
tions”?

One last word and 1 have done.
Somebody said that Pandit Nehru had
accepted that Tibet was part of China.
Pandit Nehru had never accepted that.
Pandit Nehru sald quite clearly in this
House and outside, that Chou En-lai
assured him that while China exer-
cised suzerainty over Tibet, Tibet was
not China and that Tibet would have
fts own Government. We had hoped
that Tibet will have independence and
freedom. We gave up our rights in
Tibet, hoping that China will do the
same, That hope has not come true
and we are sorry about it. I am glad
the Foreign Minister is thinking of
Tevising our policy on Tibet. We
must support the freedom and auto-
nomy of Tibet, We must review our

Indian Diplomats
in China (A.M.)
China policy and not give a chance
to the Chinese to insult us, to humi-
hate our representatives,

§102

Mr. Depaty-Speaker:
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18 hrs,

Shri J. B. Kripalani (Guna): Ever
since the Chinese occupied Tibet, I
have raised my voice against the
expansionist policy of China. T con-
sidered Tibet as an independent king-
dom and as a buffer State. 1 have
also said in this House that when a
buffer State is annihilated the country
that annihilates the buffer State in-
dulges in an act of enmity against
its neighbour. 1 have also repeated
this times out of number in this
House. I sm sorry to say that the
Congress Party under the leadership
of Shri Jawaharlal Nehru never
listened to this. I agree with Shri P,
Ramamurti—] do not know whether
he is Murti or Ramamurti; he does
not believe in Ram, nor does he
believe in Murti—that we did, our
Government did accept the position of
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Tibet as a part of China. We changed
suzeranity into sovereignty.

You Bo and read the ‘White Papers
that have been 1ssued, and every-
where, Tibet 1s described as the
Tibetan region of China. But whether
this was right or wrong is another
question. But it is a fact. Not only
that, but when our territories were
invaded and 14,000 miles....

Shri Hem Barua: 14,500,

Shri J. B, Eripalani: ... of our
terri ory was swallowed up by China,
wn this House, our first Prime Minister
said that not a blade of grass grew
there and not a human being lived
there. Again you go and read the
White Papers. When the Aksai Chin
road was being made, Pandit Nehru
said in this House that it was no: a
road that was being made but it was
an old track through which camels
passed and they had only placed a
stone here and a stone there., Even
that was not all. In the Whiie Papers
that were issued by our Foreign
Department, about this road, it was
said that the only mistake that the
Chincse had committed was that they
had come into our territory without
visas! A military road was being
made, and our Foreign Office was so
blind as to call that invasion of our
country and making a road in our
country as something where the
Chinese had come without proper
vigsas. This is how blindly we have
been going on.

I say that our diplomats there were
not our diplomats but they were
Chinese diplomats; they were always
arguing for China and not for India.

Shrimati Sucheta
{(Gonda): Not all of them.

Kripalani

8hrj J. B. Kripalani: Most of them
were, especially the first one. Then
Mr. Nehru, whatever his name is,
there are so many Nehrus that I for-
get the exact mame....
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An hod. Member: Shri Ratan

Kumar Nehru.

Shri J. B, Kripalani: shri R, K.
Nehru was a great friend of the
Chinese.

An hon. Member:
also.

Shri Panikkar

Shri J. B. Kripalani: I have already
referred to Shri Panikkar by refer-
ring to him as the first one. Shri
Panikkar and Shri R. K. Nehru were
advocates of China., They misguided
the Prime Minister and they mis-
guided this country. I would not
have referred to anoth®r matter had
not my hon. friend from Assam, SAri

Hem Barua, referred to it. When
our country was invaded by the
Chinese . . . (laughter),

Shri Hem Barua: Does ‘Barua’ mean
something else? Why are people
laughing?

Shri Surendranath Dwivedy: Do
not say Hem Barua; say Hem.

Shrj J. B, Kripalani: All right, Mr.
Hem.

On the day after the invasion had
taken place, I met Pandit Nehru. I
said, ‘1 have come to you because Qur
country is in a cricical position. 1
have come to ask you what you pro-
pose to do'. He first said: ‘You must
understand that we are at war with
China’. War had not been declared.
He himself said that it would be in
the fitness of things that we break off
diplomatic relations with Chins. But
we have not done that, because we
are not prepared. Not to talk of
Churchill, even if Chamberlain had
placed such considerations before
himself, England would not have
declared war on Hitler. They were
not prepared; they were mnot ready.
People do not get ready before the
war comes. When it comes, when it
is attually upon them people give ®
good account of themselves.
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We never expected that our people
would give that account of themselves
thet they did against Pakistan. We
were not resdy. We were not pre-
pared. The Pakistanis had better
arms, a better air force. But because
we were determined, we were able
to give a good account of ourgelves.
And the Gods were also in our favour,
because God help those who help
themselves,

1 have always considered that it
was wrong on our part not to have
taken up the Tibet question in the
UNOQ. At long last, wisdom dawned
on our Government and they said they
would take up that question on
humanitarian grounds, not on the
ground of a nation being lost and its
people tyrannised over.

It is useless for the Communists
to think that everybody who
denounces this aggression of China
on this country is helping, what they
cal]l, the imperialists. I say the com-
munist couniries have been more
imperialist than the western capita-
list countries. Under a wWestern
imperialism, we could carry on a
movement to the finish, and they had
to leave. But ¢an it be done, c¢&n
civil disobedience be conducted in
countries that are under the heel of
China or of Russia? So it is uyseless
to think that way. By this they do
themselves harm because they are not
able to think properly when they
raise a ghost of western imperialism
before themselves when they are try-
ing to judge the actions of our neigh-
bours who commit aggression against
us, They are making themselves
blind by that one fact. Because other
countries that are capitalist are
againgt China, therefore, we are also
against China. It is not that, The
Chinese have invaded our country.
They have allied themselves with
Pakistan. They are giving help to
the Mizos and the Nagas.

This is not the first time that our
diplomats have been insulted. 1t
has happened timee out of number.
I can say that the honest diplamats
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who went there, told me ‘“Mr.
Kripalani, we have been in a prison
house.” Even when they did not
want to attend the banquets that
were given by the Chinese, in which
out couniry was sure to be d:nounc-
ed, this miserable Foreign Depart-
ment always asked the diplomats to
go there ang be insulted.

Shri Nath Pat (Rajapur): That is
a fact

Shri J. B. Kripalani: I am very
sorry that at this late hour the-
foreign office have reacted in a
childish, manner. I do not consider
this a very dignifled manner, because
they did something to our diplomats
we do somoathing to their diplomats!
We have to change our policy, there
should be a study of the Chinese
question exhaustively to see Wwhire
we have gone wrong. It will not do
to say we are non-aligned. That
does became a foreign policy. I
hav> alwayg Said this I hold that we
are perfectly justified in breaking off
diplomatic relations with China.

The East European countries have
broken off diplomatic relations with-
Israel. They are not at war with
Israel. Israel has not insulted thes:z
East European countries., Yet, they
are bold enough, they are strong
enough, they are determineq enough,
and they have broken off relations
with 1srael. Israel has not done
anything to them. Why have they
done this? Because they have self-
respect, Tney advocateq a cause,
and that cause did not prosper and
they cut off relations on that flimsy
ground.

Here, our territory has been In-
vaded, we have been humiliated
hundreds of times and yet we keep
on relations. I told Jawaharlalji
that it China was determined to-
bemb Delhi, it would bamb it any-
how, whether he kept diplomatic ve-
lations or broke off diplomatic relat-
jons. They are nat going to change
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their policies because you have bro-
ken off diplomatic relations.

1 would now say one word about the
Colombo Plan Jawaharlal)i saig it
was wrong. that these people who
suggested the plan did not know
what they were talking about, Then,

nfterwards, h2 pccepted n a sense
the Colombo Plan. Did the Chinesz
accepl it?

¥You say: let us have conversation

with the Chinese. We are ready for
vonvorsation with even our worst
enemies, but are they prepared?
Diplomacy means bilateral action. not
unilateral action. We are not sadhus
to say that a man may insult us
seven times seven, and we shall love
him Ip international relations we
do not love our enemies We love our
friends and do justice to our enemies.
Anybody who goes beyond that may be
a2 mahatma may be a saintly man,
"ut he is not a politician in a coun-
'ry where an army is kept, a navyis
kept and an air force is kept and
which lie idle even when our terri-

tories are invaded and a  buffer
state is destroyed.
o ooy fep - et =we

wrgd, o Ifqare o wgt feer ad
YT F FHAT | qAY €Y 7oA A ST
FowTe A ®Y E g § Afa ) oo

wafer & gafea: eowasy
wafa srafag ¥ 7 wfaw

A A wrEd § w9 TOET F;T
WSO L, WHEFATE ) WX
T T FW ORI ¥ A% ofY
f& za% quli® 9 ST & &9
TraaT fed |« gade w2z qeai & faa
d Ao o gz dfay adrd

FEO e gRTQ gEIT A A AN
f& x7 faod 20 aef ¥ 7 g7 w1
v A 5 ER 1 ¥ Ry @i
ZOE MAgwwE e, W CE W
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HU4T 7
faré? %t 5517 #1 a7 ¥ a=
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axg fanfor faarfoa
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UAF AT FRYIA
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W1 ZEX ®1 T AG €F qA®A[, AT
T F1 FINT AAT T THAT AT
FawrAY |

& wray wg Tgan 7 o wrw ot
aver @ f& mo bt afeadt wrgurs,
ot it T adt gE @, N afeaar qrex
NE ITE AR NfaY, W@
a7 T AT z WY, W TAET A
hfﬂgﬁma%uﬂmﬁi d’rqm
At & | s e f@maT 61 T S
A &, WIT WAATIT W AW
For argd 2, wae drw W qvrn-
for 1 ST amgd & M 33 ¥ fawmw
w1 #1E oA A § | 10— 20 FOT
T A13T oY 7T oy, WA gaTd AW
¥ X3y IWA | wrr-ARn ) (T
et | har arer ag et §—

dafaaer il somafaf ol
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instance is a particular act of hos-
tility to this country....

Shri M. L. Sondhi: Act of love.

Shri Swell: ....and not just an act
of hysteria of China not only with
regard to India but with regard to
the whole world.

My time is very limited but I would
only say that if e®er there was a time
for us to break off diplomatic rela-
tionship with China it was 1962 when
that country ®ggressed on our coun-
try. In relation to what happened in
1962, when a large number of our
men los: their lives in that struggle,
when this country suffered the shame
as it has never suffered in the course
of its long history....

Shri Piloo Mody (Godhra):
still suffering.

Shri Swell: ....if we did not {hink
it worthwhile at that time to break

And is

off diplomatic relations with that
country, will it not look petty and
foolish to talk of it now? What kind

of reasons shall we give before the
bar of the world? Just because one
of our representatives has been
insulted and we have done almost a
similar thing to them, we should
break off diplomatic relations with
that country? I suggest that diplo-

matic relations with any country
are never established in a huff
and they can never be broken

off in a huff. If Britain has not
broken off diplomatic relations with
China, they must have good reasons
for that.

An hon, Member: Hong Kong.

Shri Swell: If Soviet Russia has not
broken off diplomatic relations with
China, what good reasons have we
got to do so?

gro W AAgT ifgar ¢ as
ATEI T TT /AT ST 5T |
Shri Swell: To say that we change

the entire foreign policy of this coun-
try Just because one individual,
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although he represents a country, h
been insulted anywhere, would mean
that we must be acting in a most
irresponsible manner,

Mr. Deputy-Speaker:
Member's time is up.

Shri Swell:
minutes. ...

The hon.

If you give me five

Mr. Deputy-Speaker: You are mak-
ing good points but I have no time.

Shri Swell: Let me conclude.

What I would like this Government
to do is to take a hard look and make
an analytical study of what has hap-
pened in China. China is g great
irksome factor in our relations with
her. Whenever China has resorted to
any kind of action of this nature, it
has always been followed by an offen-
sive. Therefore, I would suggest to
this Government and the Minister of
External Affairs to take a good look
on this maiter as to whether this
incident that has occurred in Peking
is now a precursor for any kind of
aggression on this country and, if that
is the case, he has got good reasons
to take a good look at the foreign
policy and not indulge in the kind of
quixotic adventure as we did in West
Asia.

Dr. Sushila Nayar (Jhansi): Mr.
Deputy-Speaker, Sir, there are no two
opinions as to the feeling of indigna-
tion, the feeling of shock and anger,
on both sides of the House on the
barbarous behaviour of the Chinese
with regard to our two diplomats.
The only exception has been the
speech of Mr. Ramamurti. I was
listening to him very carefully in the
hope that he will say a word of con-
demnation of Chinese actions. Bu
no word of condemnation came from
him. There was a tirade against th
Swatantra Party; there was a tira
against the United States of Amerie;
but not a word against the Chin
for their misdeeds. The Marxist Com'
munist should come out openly
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anti-Indian policy. In 1883, it collud-
ed with Pakistan, 'When the Tashkent
agreement was signed, Ching was the
only country that denounceq it, and
after 1865, it has gone on supplying
arms to Pakistan and, s my hon,
friends have said, it has been trying
to use subversive methods among the
Nagag and the Mizog against our
country; and the whole country has
condemned it.

But the question is this, what is
our answer Oor what should be our
enswer I would mention gne thing
more. 1 know and I feel it deeply:
I think it is a national shame and
humiliation that 14,500 square miles
of our country, of our sacreq land,
should be with China. What do we
do about it?

Shri Piloo Mody (Godhra): Get it
back,

Shri M. C. Chagla: Quite right; how
should we get it back? When we are
strong economically and militarily.
My friend the Finance Minister is try-
ing to do his best to make our country
economically strong; my friend Mr.
Swaran Singh is trying to make our
country militarily strong.

An hon, Member: What about Mr.
Chavan?

Shri M. C. Chagla: Therefore, ‘ag I
said, basically there has been no
difference as far as our Chinese
policy is concerned.

Now, let us come to what has hap-
pened recently. 1 share with the
House the indignation, the anger, at
what has happened in Peking. What
is the action we have taken? Not
only have we deprived the First Sec-
retary of the diplomatic status, but we
have taken further action today. We
have passed an order of deportation
against him, and we have declared the
Third Secretary as persona non-grata
find have atked him to leave the
tountry within 72 hours,
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An hon. Member: Open an enquiry.

Shri J. B. Kripalani: When did you
discover that he was a spy? It Is
something strange you are talking
about, When they said they discover-
ed that our man there was g spy, you
found that the Chinese man here was
a spy! When did you discover that?

Shri M. C. Chagla: I cannot disclose
the source of intelligence that we
have.

1824 hrs,
[Surt BaL Ray MapHox in the Chair]

Shri Piloo Mody: Hold
hostages.

them as

Shri M. C. Chagla: My friend Shn
Masani makes a serioug mistake in
trying to connect the question of dip-
lomatic relations with the humiliation
that has been cast upon us, inflicted
upon us, in this recent instance. (In-
terruption). Diplomatic relations
have nothing whatever to do with
national prestige or friendship for a
country.

Shri M. R. Masani: Question,

Shri M, C. Chagla: Mr Masani says,
“Question”, Let me give you instanc-
es of what China has done to some
countries, and they have never
thought of severing relations. I have
got here.. .,

Shri J. B. Kripalani: But those
countries have not been invaded.

Shri M. C. Chagia: Invasion is
different. I am talking of this parti-
cular instance. I have got here inst-
ances of continuous insult and humill-
ation inflicted upon the Soviet Union
for days and months together, But
the Soviet Union still maintains diplo-
matic relationg with China.

Shri M. R. Masani: They are com-
munist countries.
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Shri M. C, Chagla: There are inst.
ancey of similar humiliation inflicted
upon Indonesia, UK, France, the
Netherlands and East Germany. We
have instances of two Englishmen
being strippeq and made to crawl like
a frog in Peking. A Danish diplomat
was insulted and humiliated by the
Chinese in Peking; he was treated in
a most disgraceful manner and sent
out,

18,26 hrs,
[MRr. DepuTY-SPEAKER in the Chair]

You might ask me, why we main-
1ain relations with China. I will
answer it. By having a mission in
China, we have a window into China,

Some hon  Members: No, no.

Shri M. C, Chagla: 1t is no use say-
Ing no.

Shri Bal Raj Madhok: Why not have
a window in Israel also?

Shri M. C, Chagla: May I deal with
China? We are getting from our mis-
sion most useful information of what
i3 happening in China, what China is
thinking, what she is up to. This is
all information of a very important
character. I do not say a siage may
not be reacheq when we may have to
sever diplomatic relationg with China,
but I am only pointing out that to
connect the question of diplomatic re-
lations with the insultg inflicted upon
us is not a sound policy. I have cited
instances of important countries, who
have as much gense of national dignity
and self-respect as we have, There-
fore, we should give careful thought
to the question of diplomatic relations.
We should not connect it with this
particular guestion.

1 want to satisfy the House that
maintenance of diplomatic relations
does not in any way affect our national
dignity or self-respect.

S8hri J. B. Kripalani: Will there be
any occasion when you will sever dip-

in China (A.M.)

lomatic relations with Chinay Do you
contemplate any such emergency?

Shri Surendranath Dwivedy: Do you
think any officer would go to China
now? What protection do you give
them?

Shri M. C. Chagla: I am dealing
with the situation as it existg today.
I will be the first person to stand be-
fore the House and say, sever rela-
tions, if it affects our national dignity
or self-regpect. (Shri Piloo Mody)
What action of theirs wil] affect our
dignity and self-respect?) In this
case, we have taken the necessary ac-
tion. We have not taken the insult
lying down, I have described to the
House what action we have taken. 1
submit that that action, under the cir-
cumstances, should be considered ade-
quate,

Regarding the question of admission
of China to UN, we have consistently
taken the view that China is a fact of
life and that recognition of China for
the purpose of UN doeg not mean that
we accept the policy of China or we
treat Ching as a friendly country.
Even in the USA and European coun-
tries, opinion is veering round that it
was g mistake not to have admitted
China into the UN. If China had been
in the comity of nations, perhaps its
policy would have been different.
Then, how are we going to have dig-
armament unlesg China is g party to
any agreement? How can you call it
United Nations, representing the
nations of the world, when a nation of
850 million people, however wicked its
policy might be is not g member of
that organisation? That is the reason
for our policy.

Shri J. B. Eripaiani: If the Chinese
attitude, what it is, is due to the fact

that. the Chinese are not admitteg in
the United Nations, why did they not
go to Formosa instead of coming to
the Himalayaa?
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Bhri ML C. Chagia: If 1 know the
Chinese mind, the Chinese mentality,
I could have replied to the hon. Mem-
ber.

‘Bhri J. B. Eripalani: I he does not
know their mind, how can he carry on

diplomacy?

Bhri M. C Chagla: My hon. friend,
Bhri Ramamurti praiseq the cultural
revolution in China. According fo
me, Sir, culture means kindness, cour-
tesy, consideration, compassion and
understanding, not the revolution that
China iz having which is a violation
of all international morality, of all in-
ternational laws all canons wof :nter-
national bchaviour. Therefore, it is
difficult to understand, sometimes, a
nation which calls a cultural revolu-
tion something that is happening to-
day, which we are witnessing and
which is a shame and a scandal to any
person who hag any belief in human
rights,

I want to deal with the quostion of
Tibet because it was raised by practi-
cally every hon. Member. When we
admitteg the sovercignty of China
over Tibet—I am not going into the

history of it—....
Bhri Nath Pal: Suzerainty

Shrl M, C. Chagla: No, sovereignty.
As I said, I am not going into the his-
tory, but we made it clear to China
that China would respect the auto-
nomy of Tibet, which China has not
done and in that sense China has
violated the agreement. When we did
not Interfere in the affairs of Tibet
we have to remember what repercus-
aions it would have had on our own
internal domestic policies. We have
always taken the attitude that countr-
les outside have no right to interfere
in the internal affairs of any country.
1f Mibet rightly wag under China if
China had sovereignty over Tibet....

Shrl Naimy Pal: It never had

Btri M. C. Chagla: I am .not going
into the history of it If India had
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acctepted that position it had deen ac-
cepted before, then logically we ccuid
only support the Tibetans on the
question of human rights (Interrup-
tions).
(e o ¢ S gAY TifeE
A WA § E1E | Fw (Far W
Aoy fagifeai ®Y Wit € GvE ) ww
5 AR {TeHT MTA. W greiwigy
FTCAE, a0 «F 541 =l T AFA
7
B
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Shri J. B Kripalani: 1 have agreed
with you and I have agreed with Shri
Ramamurti that we did accept the
sovereignty of China, 1 am glad yecu
say that we dig accept 1t But if we
made a mistake in the past are we nat
competent to correct our mistakes?

Shri Nath Pai: Sir, Shri Chagia does
not know one thing. The instructions
of Pandit Jawaharlal Nehru to Sardar
Panjkkar were to the effect that India
should accept suzerainty. We were
then told that when transcription-:
were drawn tha eypher clerk translat.
ed the word ‘suzerainty' to ‘sovere-
ignty' and Shri Panikkar conveyed to
the Chairman of the Chinese Council
that we accept. This ig the explana-
tion that was given. The people of
India have never accepted 1t, history
has not accepted it.

st wg fomd
waat qvt 3 )

Shri Nath Pai: This was accepted on
the floor of this House,

Bhrl M. C. Chagla: T just want to
say one word about the Dalai Lama.
Dr Lohia said something about the
Dala) Lama.

Shri Hem Barua: Shri Nehru in his
book Glimpses of Worlq History, 1838
edition, page 842, has said that Tibet
was independent. You can put that
within inverted commas

g T fremg W

Snhrt Bal Raj Madhok: It is a rele-
vant point and the House has a wight
that the Foreign Minister should say
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something ebout it. It wag given out
in this House that we only accepted
suzerhinty and not sovereignty. Now
are w2 prepared to accept that we ac.
cepted only suzerainty? Since China
has not honoured that treaty, are we
prepared to back out of that treaty?

Bhri M. C. Chagla: I have saig so in
the other Hous2 and I repeat it in this
House that we will certainly consider
our policy with regard to Tibet. 1t is
not a foreign affairs debate; this de-
bate is confined to the qucstion of
what is happening today. But Gov-
ernment is always prepared to recon-
sider its policy and if the policy is
wrong it is always prepared to correct
it

I want to say a word about the Dala:
Lama 1n fairmness to him because Dr.
1ohia made certain remarks which I
do not think were either fair to hia
or ta us. The Dalai Lama 15 a very
honoured guest of ours. We have
welcomed him with open hands. We
have accepted in our country thou-
sands of Tibetan rcfugees. We haye
done a great deal for them. I know
b.cause I was the Education Minister
thepn what we have done for them in
educational institutions, The Dala:
Lama has never protested against the
treatment meted out to him by us.

Dr. Lohia suggested rather indirect-
ly that the Dalai Lama was not happy
at what India hag done for him, That
is absolutely incorrect. Tt may be
that he might ask for a change in our
policy, but the Dalai Lama has al-
ways shown the greatest appreciation
for what India has done for him and
the hundreds and thousands of those
poor Tibetan refugees who had been
driven out of their homes, who had
come here and who had found a home
in our country.

Bhri Samar Guha: He has not been
aflowed to go out on a politicai mis-
S1on anywhere.

Shri M_C. Chsgla: That is aot true.
The Dalai Lama.asked ug that he
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wanted to go to South-east Asian
countries on g goodwill mission. We
immediately agreed. We said that we
would give him all facilities; pe could
g0 wherever he liked. It is absolute.
ly inogrrect to say that.

Shri #amar Guha: There is a lot of
difference between a goodwill mission
and a political mission.

Shri M. C_ Chagla: He had not ask-
cd to go on a political mission. “The
Dalai Lama asked the External Affairs
Ministry that he wanted to go on a
goodwill mission to South-east Asia
to the Buddhist countries. We said
that we would be very happy if he
goes and that we would give him all
possible facilities.

Shri Piloo Mody: Will you permit
the Dalai Lama to set up a Govern-
ment in Exile?

Shri Samar Guha: If he goes on a
goodwill mission. ...

Mr. Deputy-Bpeaker: Shri Guha
cannol po op like that.
Shri M. C. Chagia: Sir, T do not

think I need carry the debate further.
I think, T have answered all the ques.
tions and I hape the House will defeat
the motion.

Shri Nath Pai: What about -the
punching of ?he diplomats and the
violence administered to them? We
did not say a word about it? Is it
true?

Shri M. L. Sondhi: Plcase take per-
sonal interest iy it.

Shri Chandra Jeet Yadav (Azam.
garh): Sir, we are discussing an ad-
journment motion. There is a provi.
sion in our Rnles that an adjournment
motion cannot be discussed beyond
24 hours. Then, how is it going on?
You cannot go against the Rules un-
less and until the House so decides.

Mr. Depuiy-Speaker: The rule says,
not less than 33 hours.
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Shri Chandra Jeet Yadav: It does
not say like that.

Mz, Deputy-Speaker: Tt does Now,
Shri Madhu Limaye.

wi "y faw I Wy,
t«mﬂﬁmwﬂmﬁ "
NAY¥Te & g qF am §,
9N Ty 9 ¥ a1y ¢ fw fyw
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faq dar 2t 4, aa gds  wfegy £
ray 7 & sorwrk-vr X qra-gfear
¥ qw w7 59 a1 fw wrew w1 awwrw
arwaar @ wfgy | gw a1 vw wa W
o 1t & | S wavew, WA A ¥
arw gardy w1t o A @ W gw
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R FT wed | vRfwe A,
forek wort SoT wrwaw fear s
AqEr T g # waw 3 ¥ M7
wry i wiC s WY Sy w1 wifaw
S owraag § 1906-47 &
forowrr ®1 Tgew ¥ giw ¥ ¥ fa?

in China (AM.)
ure ¥ o sxw off astar 1 aw fw
ofiarf @ @ww ¥ fawwr €1 @g X
s fY ft? W\ forsaer Sudw wfinfes
ar e ?

e AgRG A gW awer qaAr @
e S g e g averr avd
mafam & RgME v & fay Aqrr
YA A1 BN Ay gUefl ard & fad
Tarr 1w Afea ow a7y ¥ w7F A
At o A 7E Wt @ vafay woA
1 &7 Tg TMOWT AT TEAT 9T
@R | ATEHED A X Y TrEaw A
are WY 3@ ) I Wy fy og gheew
F1 AT AL 1 IR XA Traw s
A & gawr §7 § A9 S ¥ fad
ofr gRd S dred & fayr o

FAM §E ¥ AT A Y FW IW TV
IR w1 AT AR fear @
RaTT wRE A A Ad 4@, gErr g
97 #Y wrirfs wersre o fed oy §
3exT WY B AT AZY g | ey
mga 7 w7 fx v o a=ifar o
Fet 2wt F A fawr & oy wge
z fe (7# 07 e e @ o Famd 3
o SR A faar 3 ? s dardv
fe farmar o wer fgrmr s gfiaay &
&5 27 o7 aar ¥wm } e faad gy
#t ofey war @ wwler mor @ faear
foar mar @ 7 oo W e
a7 A g2A ¥ ama faar ¢ ooewm o
dar ®YE ITFW A qwr ¥ | W™
= €Y vfa S v A = " rwEr-~
WY SN AT 15 §AIT WHIE 6 AN
v 7g ¢ Affa arwiar g A
w -1 w7 g qfs agn save B
wrft 3 | % ft X g A g o fa
afrwl fasea & waaT mx , W a7
AT R SR T T@IE ) € WY
Wt Ay a1 s X R fo WY e
T ¥ Y oy faer Az wAtonfor



§123 Mis-treatmant of
[ = forera ]
ITANAT R | 1960 BT AT & 1 BW
#1977 WTH TR H %FA 9

“Apart from the abave, 1t 15 also
hopeq that the Government of the
People’s Republic of China would
respect the sovercign rightg of
the Government of Jammy and
Kashmur, and, therefore, of the
Government of India, over Man-
sar in Western Tibet’

& "ART 9 AT gRIT ATANE wiog1v
g W Y wiy wg wwy 2 {4+ fazad
o %1 o% A0 P ar AT a7 faswa #
sav afensy 2 &faw weaw wnew
orad wiga T 37T W A7 L T §@AT
feawa e @ 1 7 aTTE AT A
§ qoq1 Wgar g 6 979 & @ g
afas, Titfas araes fassz a @ an
AN A GATH § AT T WAL FEA &
fay &ar7 8 7 U7 T A & g
T WA A AT & /YT IAFT AT A
F for ag &t dare & 41 F w9
TR qEETT 9w A4 « o daqre
g 1 & wft 9T w1Ed A A g
g, ¥f/=a o & ArA1 qUEeT g AT 1N
aTg w1 FTE wErT W9 W @ 27
wNT T @ P AT { WA Wy a9A
% R Aar7 g 1 afga i v @
w3 & | gafen wem wgeT, ST
ang A wrf o I A @ & e foma
gardt Atfa & qfads @ g
[T AHAT § 1 AV wASl argw 91 &
A 1 agn fr afaw s feade
AT AT &Y FAAAT 6T qHGA F@AT R
A g a7 ArHAd TwaT #, Afwa gw
T aw fasws &1 cx@EAT ST ANEA
w3 § ar gu wwnwgaTteat & g
¥ faal¥ and &7 qwrdt wWa W
ag Ty WAt AdY & (o) |

JUNR 14, 1887

Anti-Corruption. Laws 24
(Awmde.) Bﬁf

&, T § ot e gur Afea g
mifaa gor fe gw A % gwolf argw
ary F sarer 79dhe § | a7 s wgET,
¥ g & awe wrgw g foarw
qrfea & Zur  gurt g & g a|w A
T «8  qdr A ger w1 e §
WY TEET GE FTH § | ATHAOT FAT |
FUTT TWR ¥ 372 %9 f|ar ) R imy
mE oz ¥ ame geAifar maw fasex
A TAT FUTAT OwRE A4 IET & 1 AT
acRT AN W AHATL B INFT {T
13 % far ahoifay simivs Q)
wifga Mif= gwre 2w ¥ =naT gw EwW
T RAAA 7 FATAI T W1 FHILT B gl
aran & 1 zafan & azy ¥ mgar T
g fr 3w & am uFt ¥Eq W 439
€7 |

Mr. Deputy-Speaker: The gquestion
15

* That the House dg now adjourn”

The motion was negatived

18.52 hrs

ANTI-CORRUPTION LAWS
(AMENDMENT) BILL

The Minister of State in ‘he Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): I beg to move:

“That the Bill further to amend
the anti-corruption laws, be taken
inty consideration”
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Mr. DevutySpeaker: Motion mioved:

“That the Bill further to amend
the anti-corruption laws, be taken
intg consideration”

Shri Vidys Charan Shukla: Under
section 5(3) of the Prevention of Cor-
ruption Act, 1947, as it stood

Mr. Deputy-Speaker: He may conti-
nue tomorrow. The House stands
adjourned till 11 a.m_ tomorrow.

18-5% hrs.

The Lok Sabhg then adjourned till
Eleven of the clock on Thursday,
June 15, 1967/Jyaistha 25, 1889 (Saka)

GMGIPND—LP "1—736 (A1) LSD—25-9-67—1000.



